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THE

LEGISLATIVE ASSEMBLY DEBATES
(OTFIOIAL REPORT OF THE SIXTH SESSION OF THE THIRD 

LEGISLATIVE ASSEMBLY.)

VOLUME 1—1930.

LEGISLATIVE ASSEMBLY.

Mondaŷ 20th January, 1930.

The Assembly met in the Assembly Chamber of the Council House in 
New Delhi at Eleven of the Clock, being the first day of the Sixth Sessiort 
of the Third Legislative Assembly, pursuant to S. 63-1) (2) of the Govem- 
4jient of India Act.  The  President  (the  Honourable  Mr.  Vithalbhai 
•Javerbhai Patel) was in the Chair.

STATEMENT  BY  MR. PRESIDENT RE  PROTECTION OF THE 

ASSEMBLY CHAMBER AND ITS PRECINCTS.

Mr. President: Before I call upon new Members desiring to take their 
seats to take the oath or make the affirmation in the manner prescribed,. 
I desire to bring to the notice of this House a very serious situation which 
has arisen as a result of certain differences of opinion between the Govern­
ment of India and the Chief Commissioner, Delhi, on the one hand, and 
the President of the Assembly on the other, regarding the question of con­
trol over admission of visitors in the outer as well as the inner precincts 
of the Assembly sector.  The Government of India and the Chief Com­
missioner maintain that they, being responsible for the safety of the Presi­
dent and other Members of this House, are entitled to take such measiu’es 
and post as many policemen in any part of the sector, with such instruc­
tions to them as they consider necessary, and that they are the sole judges 

of the adequacy of the protective measures to be taken in that behalf. 
The President of the Assembly, on the other hand, is of cĵinion that his 
authority within the precincts of the Assembly sector is so supreme and 
his control so complete, that his word as to the adequacy of the protective 
measures to be taken is final, and that no measures which have not his 
previous approval could be put into force within the precincts of the sector.

Last night, after the clock had struck nine, I received an urgent com­
munication from the Chief Commissioner, Delhi, with a copy cf a series of 
orders which have been issued by him to the police.  I wish I could read
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[Mr. President.]

these orders to the House, but as the communication is marked ‘'Confi- 
dentiar’, I refrain from doing so.  Simultaneously I received the follow- 
iug commimication from the Honourable the Home Member :

Immediate,

Dear Mr. President̂ »

The Chief Commissioner of Delhi has referred to the Government of India certain 
questions relating to the police arrangements for the protection of the Assembly Chamber, 
its precincts and the Council House Building, which I understand he discussed with 
you yesterday.  The most essential of these relate to the proposals for checking admis­
sion to the Council House Building and the presence of police, including uniformed 
police, in the public gallery.  These questions, after discussion, have been referred to 
His Excellency the Governor General and, with his concurrence, the considered view 
of the Governor General in Council is that, while supporting to the furthest reasonable 
limits the Honourable the President’s dignity in consultation with him with regard 
to arrangements for protecting the Assembly and the public resorting to its precincts, 
if the Honourable the President is not prepared to concur in the advice of the Local 
Government, which is in law responsible, in essential matters of the provision for 
protection, Governn>ent must take the filial responsibility for the adequacy of protec­
tive measures, on which point the authority immediately responsible is cleavl̂ the best 
judge.

The Chief Commissioner of Delhi has accordingly been instructed to carry out his 
proposals in respect of the two essential points which I have mentioned aboVe.

*I consider it, however, important that we shcTuld discuss the position personally, 
and I shall be glad to meet you at any time tomorrow convenient to you before 
lh3 Assembly meets.

Yours sincerely,

(Signed)  J.  CRERAR.”

The communication speaks for itself and needs no comment.

As Honourable Members are -aware, ĥe President of the Assembly had 
iippointed a Watch and Ward Committee under the Chairmanship of the 
Leader of the House to consider the whole question of the precautionary 
measures to be taken and to advise him thereon.  The Committee had 
recently submitted their Eeport, and the President has passed certain 
orders on their recommendations.  The proposals which the Chief Commis­
sioner, Delhi, with the full concurrence of the Government of India, has put 
into operation from to-day, after full knowledge of the orders passed by 
tht President on the recommendations of the Watch and Ward Com­
mittee, are in deliberate defiance of those orders and constitute a challenge 
to the authority of the Chair.  To take only one instance.  The President 
has directed that the galleries shall be guarded by the Assembly Staff and 
that there shall be allowed only one policeman in plain clothes in the 
public gallery, in accordance with the practice in the House of Commons, 
while the Chief Commissioner has posted four policemen in uniform in 
the public gallery.  I have carefully studied the lar̂e number of orders 
issued to the police by the Chief Commissioner, and I have no hesitation 
in saying that, taken as a whole, they seek to substitute the authority of 
the Government for the authority of the Chair in the whole Assembly sector 
including the galleries.

In these circumstances, I have no other course open but to direct that 
all the galleries except the Press gallery, be forthwith cleared and closed, 
and that no further passes be issued to strangers until further orders.  I 
hope the authorities concerned will in the meantime reconsider their posi­
tion, and I will also consider what finrther stepŝ ̂I should take to vindicate 
the authority of the Chair.

2 LBGISLATIVB ASSEMBLY.  [20tH JaN. 1930.
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express my regret to those who might he inconvenienced bJ this 

The Honourable Sir James Orerar (Home Member): Sir, 
Mr. President: Orders mUlit be carried out .first. 
The Honourable Sir James Orerar: I roquest 'YOIl, Sir, to give me an 

·opportunity to make some observations on the statement you have just 
made. 

Mr, President: Orders must be carried out first. 

(All the gullerics, except the Press Gallery ,were thcn cleared.) 

Dr. A. Suhrawardy (Burdwun and Presidency .. Divisions: Mllhmu-
Ul:ldan Burn!): Rir, mny I inquire whether your r,d€'l' nppjies also to the 
J\Iumbers of the Council of Stute, who lire entitled to ('(,me without passes? 

Mr. President: Yes. 

Members desirillg to tnke their srats 

The Honourable Sir James Orerar: Sir, may T with all respect IiIDk to 
lw allowed to make some observations? 

Mr. President: Will the Honourable ~rembt'r kind\v n:';ume his seat 1 
'With regard to what does he wish to make his observat.ions? 

The Honourable Sir James Orerar: With regard to the stutement whieh 
~ el11, Sir, have just made. 

Mr. President: I have pusRed my order and it cannut. be questioned. 
Gt'1l11mnen desiring to take their seats will come to the bule and make 
tlH.' oath or utfirmation in the manner preseribcd. 

1\lK\IBEHS SWOHN. 

'\11', Arlhur :\JoOI'(', 1\1.1,.A. (Dl'llgal: European); Coil.!}(·; J. D. Crawford, 
111. T.. A. (Bl'lIgal: EuroIH'lJn); Mr .• Gerard i\fadrwnrth loung. C.l.E., 
:\1. L.A. (Al'lHy Heerl'tlll'y); j\JI', RvelYlI Rf'rlwl!'y lImn,H, C.S.I" C.T.E., 
}1.L.:\. (Forr·ign R(~('rdlll'yl; .\11'. AlfrC'd Ahm Lethbrid~e I'ursolls, C.I.B" 
~\J ,L.A, (Fillaneinl COllllllissi(lIlCr, Hnilwrtys); \Ir. IIubo-t. Arthur S1m)s. 
C.I.E.. M.L.A. (Dirertnr-Clellrrnl of Posts and Telegraphs); Mr. Clement 
\V:IlISbl'OlIgh (lwyn'4.l', C.,T,E .. O,R,E., J\f.L.A. (Homo Departmc>nt: 
X(lminnted Ofl'lc'illl); 1\11' .• Tohn Coatman, C.I.K, l\I.L.A (Director of 
l'lIblic Tnfonnntion)' Mr, Kodikul Snnjiv(l. Row, 1\1.£". A, (Finance Depart-
lllf>lIt: Nominated dffieial); Mr. Hugh Stuart. erc"l hwuite, ('. I.E., 1\1. L.A. 
(L"nired Provinces: Nominated Oflicinl); Mr .. 101m l\fonteath, M.L.A. 
(Bomba\': Nominat.cd Official); Mr. EnH'st Frederick Bailin, l\I.L.A. 
(BIlITnIl': NorninntC'd Offieilll): l\h, Kismet LelHnd RrC'wcl' Hamilton, 
l\LL.A, (Cent.ral l)rovinccs: Nmninated Official); 1\11'.' Samuel Henry 
Slnt'PI'. C M.G.. C.LE.. M.L,A. (]\[arlrns: Nominated Official); 
J\fr. RajnnraYlm Bnnnrji, l\f L A (Bengal: Nominated Official); :Mr. Ram 
Pl'ashad Narayan Snhi, M.L.A. fHihar and Orissf1: Nominated Official). 

Mr. It. S. Sarma (Bengal: Nominated Non-Ofiiciol1':'On a point, of 
order. Is it your ruling, Mr, President, that the Members of tbiR House 

A 2 



4 LEGISLATIVE ASSEMULY. [20TH JAN. 198(). 

[Mr. R. S. Sarma.] 

should be denied the opportunity of knowing the \,lews of the Honourable 
. th~ Leadet: of the House, not on the order that you yourself have been 
pleased to say that you had already passed but on the circumstances lead· 
ing to that order. especially in view of the fact th l~ his name had beeD 
frequently mentioned in your ruJ,ing. and he presided over the Watch an(}' . 
.w ard Committee? 
Kr. PraldeDt: No point of order arises. 

QUESTIONS AND ANSWERS. 

PBoSOBIPTION OJ' THE BooK "MOTHER INDIA.. " 

1. *Kr. Kukhh.r Singh (on behalf of Pandit Thakur DI18 Bhargava):, 
(4) Are Government aware that the United States of America have pros-
cribed "Uncle Sham" by Mr. Gauba, written by way of reply to "Mother' 
India" by Miss Mayo? 
(b) Do the Government of India propose to vrfJscribl." "Mother India.".?' 

If not, why not 'I . 

The HODOurable Sir .Jamel Orerar: (a) No. My information is that the-
book is admitted by the United States Customs and is on sale in New 
iYork. 

(b) Does not arise. 

lIr. LalchaDd Navalrai: Have the Government of Indin by this time' 
reAd this book of Miss Mayo thoroughly? 

The HODourable Sir James Orerar: I have no d()ubt that many indivi. 
dunl Members of the Government of India have read the hook. • 

Mr. Lalchand Navalr&i: Does the H0nourable Member find objection· 
LO portions of the book or no? 
The HODourable Sir James Orerar: I think th'lt the  Honourable Mem-

ber is asking for an expression of opini9n. 
Mr. Lalchand Navalrai: I ask not for nn opinion hut f<w infonnation. 

Has the Honourable Member, by reading that book. come to know that it 
iH !L book fit to be proscribed 1 
The HODourable Sir James Orerar: I do not think that the  Honourable 

Member has successfully discriminated between information nnd opinioh. . . 
Mr. Lalchand Navalrai: I would request the Honourable President to 

givp. me a ruling on this, whether I am asking for ~ opinion or for in-
formation. I do not want the opinion of the Government of India. but I 
want to know whether, on the reading of the book, it nPFears to the Gov-
ernment of India that the book is objectionable or not.. I ask it from that 
point of view. 

(No answer was given.) 

THE LAw OF BRIBERY. 

2. *Mr. lI. B. hey: (a) ~ the attention of the Government. of 
India been invited by the Government of Madras, as desired by the ChIef 
.T uRtice of the MadrllS High Court, to the observation8 made by him r~
g8l'ding the unsatisfactory nathtre of the present law of bribery. as 18ol.d 



QUESTIONS AND ANSWERS. 5 

-down in section 161 of the Indian Penal Code, in Venkatrama Naidu 
.,erSIlB Emperor in Cr. Revision No. 921 of 1928 and Cr. Revision, petition 
No. 762 of 1928, decided on 9th April, 1929, and reported in All-India Re-
,porter, 1929 Madras 7561 

(b) If so, when and with what effect? 

(c) Do Government propose to undertake any legislation to amend 
:the Indian Penal Code for the purpose of penalising the conduct-

(i) of a person who offers a bribe to my public servant, even when 
that public servant did not &Ccept the same or indignantly 
refused to have anything to do in relation to it; 

{ii) of a public servant who accepts thebl1ibe for an object in re-
gard to which he is functus o/Jicio? 

(d) Do Government propose to undertake any legislation, either by 
amending the  Indian Penal Code or in such other manner as the Govern-
ment deem proper, in order to gi'9'e effect to the following observations of 
Coutts Trotter, C. J., in the same case: 

• 'It is time th",t fre8h legislation were inhodueed into the Code to make these moat 
dangerous ollences of givin.g or taking bribes puni.halHe in much wider terms than are 
,contained in the Code at pl'tlll8nt. Moreover, there is no provision for the bribing of 
lNIybody except a public official, and no provision at aU correaponding to what ia known 
,in England ae Fry's Act"! 

The HODour&ble Sir .Jamea Orerar: (q) Yes. 
(b), (c) and (d). The matter was brought to the lIotice of Governmenfi 

in April 1929, and they have noted the a.m.endments fur cO!lsideration when 
·the Indian Penal Oode next comes under general revision. 

IIr. Lalohand Havalrai: Is the Honourable Member Qware that under 
'section 161 read with section 109 of the Indian Penal Code, the offerer of 
the bribe can be prosecuted? 

,The Honourable Sir James Orerar: The Honourable Member is, I think. 
l'~i i  a. pornt of law. I have no doubt that with his knowledge of law, 
he is perfectly capable of putting his own construction. 

Mr. Lalc.band If.valrai: This was a preliminary quel!tion to my put-
ting another question, find that is whether the Government have been 
using, against the persons who offer bribes, section 161 read with section 
109? 

The Honourable Sir James Orerar: I must have notice of that question. 
I cannot undertltke, without examination, to make any definite stRtemeut 
ItS t.o the action t,ha.t, has been taken in the circumstances suggested by 
th,:: Honourable Member. 

'RAILWAY CONFERENCE SPEECHES. , 
3. ·Sir Darcy Lindsay (on bebalf of Mr. ·E. F. Sykes): Will Govern-

ment be good enough to place in the Library of the House, or otherwise 
make a.ocessible t.o Members, copies of the speeches delivered at the Rail-
way Conference at Simla in Odober, 1929. by the Honourable the Com-
merce Member and the Chief Commissioner for Railways? 

_ Mr. A. A.. L. Parsons: Copies of the speechtls referred to have been 
placed in the Library of the House. 
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CoMMUNISTS PROSEOUTED IN INDIA SINCE 1910. 

4. ·Kr. A. B. Ghuznavl: Will Government be pleased to state 
how many prosecutions of communists have been undertaken since 1910, 
and lay a statement on the table showing the names of persons so prose-
cuted and the results of these prosecutions? 

The Honourable Sir James Orerar: The Honourable Member will of 
course understand that it is not an offence merely to hold Communistic' 
,viows, and that Communists are prosecuted only \\'hen they Ilrc believed 
to have engaged in specific illegal nctivities. If [ill f undcmltand. the Hon-
ourable Member wishes to hlleve e. statement showing tho number of pro-
fessed Communists who have been prosecuted for e (~(~  against the 
Stnte under Chapter V;r of the Indian Penal Code. I shall he happy to 
collect the information and furnish it to him. / 

JAIL ADMINISTRATION. 

5. -Xr. A. H. Ghu%n&vl:' (a) Will Government be pleased to state'. 
:if Ute arrangements in all t,he jails are of a uniform standard? If not, 
will Government be pleased to point out the nature of the differences? 
(b) Are Government aware that complaints have been made here and 

there against the jail 6uthorit,ies in regard to general treatment of prison-
ers? 

(c) Do Government propose to constitlIte a. ce'ntrs1 board of inquiry,: 
consisting of officials and non-officials, to investigate the position? 

The Honourable Sir .Tames Orerar: (a) Prison administration is, under 
the Devolution Rules, a provincial 'subject, nnd provincial vrvriation in 
ma.tters of detail is inevitable. I am afraid I cannot, within the compass 
of a reply to n question, indicate the exach ext,ent and nature of these 
varint,ions, but would refer the Honourable Member to the provincial jail 
manuals. 

(b) Government are aware that occasional complaints have been made. 

(0) Substantial unifonnity of principle already exists and Government 
do not consider that the action suggested would be advantageous. 

EMPLOY14ENT OF MINORITY COMMUNITIES IN R ~  STAFFS OF 
STATE RAILWAYS. 

6. -Jlr. A. H. GhUIDavl: (a) Will Government be pleased to lay 
a. statement on the table, showing 0.11 the appointments in the subordinate· 
staff made by the State Rru]ways month by month, and the nationalities 
and communities to which the appointed men belong? 

(b) Is it n -fact that the orderR of Government that 33 per cent. of 
the appo,i?tments should be given to the members of the minority com-
munities have not been given effect to. If not, why not,? 

Kr. A. A. L. Parsons: (a) The infonnation in the posRession of Gov-
anment will be found in Appendix F to Volume I nnel Appendix C to 
Volume II of the Annual Reports by the Railway noord on Jndian Rail-
ways, copies of which are in the Library. 

(b) The policy of Government is to secure adequate repre.Elentation of. 
minority communitieR. The rule is that, where rerruitmcut i~ conducted 
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by means of competitive examinations, one-third of the vacancies are reo 
served for the redress of marked communal .inequalities. Where recruit. 
ment· is carried on otherwise than by competitive exnminatiofl, stepa Bore 
taken to prevent an undue preponderance of any oue duss. or community. 

This policy has been communicated to Ra.ilway Administrations and 
Government have no reRson to believe that it is not heing carried out. 

IMPROVEMENT OF PRIvIES IN THIRD CLASS RAILWAY CARRIAGES. 

7. *)[r. A.. H. GhUln&vl: (a) Will Government be pleased to state 
if the privies of third class carriages are provided with hooks on which to 
put the clothes of passengers using these priviell? If not, do Government 
propose to provide such hooks' at an early date? 

(b) Are the privies of third class carriages provided with water-taps 7' 
If not, do Government propose 'to provide these taps at an el~rly date? 

(0) Are Government aware that the privies in third class carriages are 
on a higher level than the floors of the carriages themselves, and 
water from the privies easily finds its way into the compartments? Are 
(lcvernluent prepared to take steps to rectify this at an early date? 

Mr. A.  A. L. Parsons: (a) Government 81'e not aware of the exact posi. 
tion on aU the railways, bui;, they recognise that tho Honourable Member's 
suggestion is a reasonable one and Bre bringing it to the notico of Railway 
'Administrations. 

(b) Government understand that water taps nre prclvided on all Class r 
railways, except the Burma. and Jodhpur Railways, where the conditions 
are exceptional. 

(c) Government belie,ve that the design of c:erto.in stock does permit 
the water to find its way into the compartments. This can be, and is 
being remedied, by raising the ledge of the door, hut the matter is being 
brought to the notice of Railway Administrations. 

RESERVATION OF RAILWAY BERTHS nOM HOWBAH. 

8. *lIr. A. H. GhUIDavt: (a) Are Government aware that for the re-
servation of berths, first and second class passengers, travelling by the East 
Indian Railway from Howrah, have to go to the Head Office at Fairlie Place 
in Calcutta, and that this causes not a little inoonvenience to the travelling 
public? 

(b) Is there any station of like importance in any railway which is 
debarred . from reserving accommodation without reference to the Head 
Offi'ce? 

(c) Do Government propose to direct that, in future, the reservation of 
berths should be done at Rowrah? 

Kr. A.. A. L. P&1'8OI1I: (a) Owing to numerous complaints from the 
pUblic, the work of reserving berths was transferred in Jsuuary 1927 from 
Howrah to the East Indian Railway Chief Operating Superintendent's 
i)ffice. where the booking is done on week days during office working hours. 
During other than office hours the work is done Bt Howrah, nnd on Sundays 
and gazette4 holidays the booking is done entirely nt HO"'l'aiJ. It is, how-
ever. not necessary for a.ny passenger to go to the ~ i e of the Chief Operat-
ing Superintendent to hnveberths reserved as I.he booking can be done 
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by the Inquiry Clerk at Rawrah .station, or by th ~ .Booking ~er  of the 
City Booking Ot!\eHs itl consultutIOn by telephone wIth the ChIef Opcrat: 
iug Superintendent's Office. ·1 
(b) So fllr as I am aware, the answer is in the negative. 

(c) Government understond that the arrangementl'cferred to in item 
(a) above has worked quite satisfactorily, and in the eireumstunces they do 
not propose to take any action. 

AMALGAMATION OF THE OUDH AND ROHILKHA.ND RAILWAY WITH THE EAST 

INDIAN RAILWAY. 

9. *SIr Darcy Lindsay (on behalf of Mr. E. F. Sykes): Will Govern-
men.t please say with what objects the Oudh and Rohilkhand Railway was 
amalgamated with the East Indian Railway? To what extent have they 
heen attained? Did the amalgamation result in ~ y mClease in earnings 
or reduction of working expenses? 

JIr. A.  A. L. ParsoD.: I am sending the Honourable Member a. copy of 
the Report recommending the amalgamation. from which he will be able to 
ascertain the objects aimed at. The Railway Board consider that the 
objects have been, in a large measure, secured. 

As regards earnings, numerous factors of varying degrees of importance 
contribute to the fluctuations in the earnings of 0. raHway system, and it 
is not practicable to ascertain the extent to which the amalgamation of 
the two systems affected the gross earnings. 

AR regards working expenses, the reply is in the affirmative. 

NAMES OF ROADS IN NEW DELHI. 

10. *:IIr. A. H. GbumaVl: (a) Are Government QWaJ'e that 
pedestrians in New Delhi, particularly visitors, are often lost in a 
maze for want of means of identifying the roads except at the crossings 
and at the two ends? 
(b) In view of the fact that almost all the roads stretch far away and 

that the crossings Ilre few and far between, have Government considered 
the question of the desirability of inscribing, both in English and in the 
vernacular, the names of the roads on the street lamps at suitable intervals? 

The Honourable Sir Bbupendra Nath Mitra: (a) Government are not 
aware tha.t any such difficulties have been e erie l~ed  

(b) The indicationR of the names of roads which haVe bEeu provided, are 
considered adequate. 

ApPOINTMENT OF AN INDIAN TRADE COMMISSIONER AT Moscow. 

II. *.r. B. Das: Do Government intend to appoint an Indian Trade 
Commissioner or Consul at Moscow to look into the special interests of 
Indian tra.de and commerce? 

The Honourable Sir George Rainy: No, Sir. 

,Mr. B. Das: Do I take it t,hat in the opinion of the Honourable Mem-
ber. the volume of trade between India. and Russia io nnt ~m i ie t to 
justify the establishment of a. Trade Commissioner's office in Russia? 



QUBSTIONS AND ANSWERS; 9 

The JIoDourableS1rGeorg8 BalDy: No, Sir, I do not think the Honour-
able Member would be justified in drawing that inference. We .have at 
present no Trade Commissioners anywhere except in London, although W(;l 
-contemplate the appointment of Trade Commissioners in several places. 
'llhe position nt present is t,hat we arp, only starting our programme of the 
appointment of Trade Commissionerships, and the question of appointing 
a. 1'rade Commissioner at Moscow does not really arisB. 
Kr. B. Das: Has not England got a Consular Ofticiul at Moscow? 

The Honourable Sir George :aatny: I presume thore is 8 British Consul 
-at Moscow, So far as I lUll aware, India. bas no Consular Office in 
Russia., 

FARES OHABGED ON STATE RAILWAYS. 

12. -Sir Darcy LIndsay (on behalf of Mr. E. F. Sykes): (a) Will Gov-
-ernment be pleased to state whether the current ra.tes and fares cha.rged on 
'State Railways represent the amount which the traffic oan bear? 

(b) If the anSWer to part (a) is in the nega.tive, have Government 
estimated how much additional net revenue it would be possible to raise 
from these r6ilways? 

Mr. A.  A. L. PIlSon.: (a) Government are not prepared to sta.te that e. 
higher net revenue could not be secured if the freight rates on certain 
commodities or the fares of certain classes of e ~r  were raised. 

(b) It is quit-e impracticable to make any estimate. 

PBoHmITION OF ()PlUM-SMOKING. 

13. -The :aevd. 1. O. Chatterjee: (a) With reference to my  starred 
question No. 472, regarding the prohibition of opium smoking in the pro-
vinces, and the reply given t.o it by the Honourable the Finance Member on 
the 16t,h September. 1929, will Government be pleased to state if the report 
from the Bombay Government has now been received? 

(b) If the answer t.o pnrt (a) be in the negative, have Government re-
minded the Bombay Government of the necessity of expediting their 
repo1;t? 

The Honoura.ble Sir George Schuster: (q) and (b). 'flw Government of 
Ind:tt have ascertained from the Government of Bombay that; the report 
mny probably be expected in February. . 

CONFERENCE ON OPIUM. 

14_ *The :aevd. J. O. Ohatterjee: (a) With reference to the Honourable 
the Finance Member's statement 8.t palle 870 of the Legislative Assembly 
Debates of the 16th September, 1929, that it was high time that the Con-
ference on Opium was called, have Government fixed the date and the 
compoRit.ion of the proposed Conference? 

(h) Have Government circulal'ised Local Governments, asking them to 
prepare for such a Conference as early as possible? 

The Honourable Sir George Schuster: (q) and (b). The Government of 
Indio. ha.ve invited Local Government.s to send representatives to a con-
ference t.o be held in Simla in the first week of May next. Their replies 
are awaited, 
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REFUSAL OJ' A ~ R  TO lIma TO MB. S.t..ELA.TW£LA. 

15. ·Xr. Ram "araraD Siqh: (a) Is it a. fact that Mr. Sa.klatvala 
has been refused a passport by the Secretary of 8.tate for India to come 
over to this count,ry to aUand the e~ i  of thfl Indian National Congress 
nt Lahore? 

(b) Did any correspondence on the above subject pass between tbe 
Governmont of India and the Secretary of State for India before the refusoJ 
referred to above; and if so, will the Government be plea.sed to lay on the 
table the said correspondence? 

(r) Are Government prepflrf'd to inquire from the Secretary of Stat(t 
for India as to the reasons for the refusal of the passport? 

(d) Are Government aware of the fact that, as a result of the said 
refusal, a storm of indignation nnd discontent has passed throughout the 
length and breadth of this country? 

The Honourable Sir James Orerar: (a) The fact appears to be as stated. 

(0), (c) and (d). The reply is in the negative. 

CORRESPONDENCE REGARDING DELHI MANIFESTO OF INDIAN LEADERS. 

16. ·Xr. Ram Narayan Singh: (a) Has the attention of Government 
been drawn to (1) a joint manifesto called the Delhi Manifesto of the Indian 
leaders, issued as a result of tho recent Viceregal announcement regarding 
the ultimate political goal of Indio., and also to (2) the debate in the British 
Parliament on the same announcement? 

(b) Has any correspondence pussed between the Government of India 
and the Secretary of St.ote for India on the said Delhi Manifesto, and if 
so, will the Government be pleased to lay on the table the said corres-
pondence? 

The Honourable Sir James Orerar: (a) Yes. 

(b) Government Arc not in a position to lay any papers on the table. 

AMNESTY FOR POLITIOAI, PRISONERS. 

]7. ·Kr. Bam .araran Singh: (4) Will Go'Vernment be pleased to· 
state whether they are really  considering the question of amnesty, and if 
so, has any correspondence passed hetween them and the Home Govern-
ment on the S6me subject? 

(b) If the answer to thc second part of part (a) is in the affinnative, 
will Government be pleased to lay on the table the same correspondence? 

The Honourable Sir James Orerar: (a) Under the conditions at present 
prevailing, it is not prncticable for Government to consider such questions. 

(II) Does not arise. 

WITHDRAWAL OF PROTECTION FROM THE TINPLATE INDUSTRY. 

18. ·Kr. Ram lIarayan Singh: Will Government be pleased to 
I!!tate whether they have come to any decision on the recommendations 
contained in the Ref;olution adopt,ed by the Legislative Assembly on 
Tuesday, the 24th September, 1929, regarding the withdra·wal of protection 
hom the tinplate industry in this country, £.nd if so what is that decision? 
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TJaa BOllDUf&ble Sir Gecq. BaIIl1: GOVoernment do not propose to take 
any action on the Resolution .. 

DUTCH AIR MAIL SERVIOE TO INDIA. 

. 19. *Dr. B. S •• ooDle (on behalf ,")f Mr. Gaya Prasad Singh): (a) Will 
Government kindly state if it is a fact thrtt a Dutch air mail service has 
been established to bring mails Bnd passengers from Europe to India.? If 
so, who owns the company, and under whose authority has such a. foreign 
service been inaugurated? 

(b) Sinoe when has this service heen started, and what are the stations 
to which mails are delivered by air through tbis agency? 

(0) What; facilities luwe been extended to this Dutch air mail service, 
nnd why? 

The Honourable Sir BhupeDdra lfath .lIitr&: (II) No Dutch air mail 
service has been established for the purpose described by the Honour-
able Member. 'Vith the ('onsent of His Ma.jesty's Government and the 
Government of India, n Dutch nir transport company is carrying out a 
series of trial flights bt'tween Holland and the Dut·ch ERst Indies wjth 
the ultimate object of establishing a regular ail' muil scrvice. 

(II) 1.'here is, as explained nlJ.lcady, no regular service. On a few 
occasions small 'quantities .of air mail correspondence have been carried 
b.y air and delivered to the Indian Posts and Telegraphs Department at 
Karachi, Jodhpur, Allahabad, Calcutta, Akyab and Rangoon on the east 
and west bound flights of the aeroplanes. There nre no regular receipts 
of mails at any of these places by each flight. The receipts ~e inter-
mittent. These flights a·re not being utilised by the Indian Posts and 
Telegraphs Department either for the inland transport of air mails or for 
air mails for destinations abroad. 

(e) No special facilities are being afforded to the Dutch aeroplanes. 
They are allowed the use of the civil aerodromes on the route across India. 
but wHI be callen' upon to pay the landing and housing charges for the 
time being in force. 

ArR MA.IL SERVICE BETWElIlN ~  A.ND DIlLSI. 

20. "'Dr. B. S •• ooDIe (on behalf of Mr. Gayn Prasad Singh): How 
far ha8 the project of fln nir mail service between Karachi and Delhi' 
progressed? 

(b) Is it intended to hand over this service to an Indian company, or 
to be run by the Government? 

The B0Jl0Ul'8b1e Sir Bhupendra .8th :Mitra: (a) The air mail servic£l' 
between Karachi and Delhi was inaugurated on the 30th December. 
(b) This service is being operated as an Indian State Air Service witli 

aircraft chartered from ImperiRI Airways, Limited. 

CONSTITUTION 0]1' AN INDIA.N Am FORCE. 

21. "'Dr. B. S.lI00ni' (on behalf of Mr. Gaya ,Prasad Singh): (a) Will 
Govem.ment be pleased to state the total number of Indians and Europeans 
under training in the Air Force College at Cranwell, the number of those 
who appeared at the examinations, and the number passed separately? 
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(b) Wha.t is the method of selecting candidates, and is any Indian 
:.associated with the Selection Board, if any? 

(0) Has any Indian air force been constituted, or is it intended to 
.create one? If so, when; and at what cost ? 

(d) Is it proposed to withdraw from India the Royal Air Force, on the 
-<lreation of an Indian air force? If not, is it the intention that India 
should be saddled with the cost of both? If so, why? 

(e) Is there any statutory or other bar to the employment of India.Ds in 
.the Royal Air Force 8S officers? If so, why? 

Mr. G. Il. Young: (a) 104 British cndets are DOW under training at 
-eranwel!. No Indian has yet passed into Cranwell. Those now under 
training a·t Cranwell are those who passed at the half-yearly Entrance 
Examinations in Ires and 1929. I am afraid it is impossible to give 
·statistios of the numbers who a.pplied for Cranwell but did not pass at all 
these examinations, us many of those who appeared may have also com-
peted for Sandhurst, Woolwich or the Navy. For instance, at the last' 
.examination held in November 1929, 11 Indians altogether applied for, 
-Cranwell, but only two put Cranwell as their first choice. 
(b) Indian candidates ha.ve to pass the Army and Air Force Entrance 

Examination held in India. The papers are set and examined by the 
oCivil Service Commissioners in England. An Indian ~i l gentleman 
is nominated by His Excellency the Viceroy 8S a. member of the Inter-
view Board in India which conducts the oral examination. 

(0) The Honourable Member is referred to the reply given on the 2nd 
-September lust to part (b) of starred question No. 22. It is too early yet 
to calculate the cost of the proposed Indian Air Unit. 

(d) It would be premature, as I urn slIre the Honourable Member wiII 
agree, to consider any reduction of the Royal Air Force until the new 
Indian Air unit has boen raised, and has demonstruted its efficiency. 

(e) The only bar to the appointment of Indians as Officers in the 
Roval Air Force is that the Rov(d Air Force is a British service. The 
obj'ect of founding an Indian Air" unit is to build up an Indian service. 

Dr. B. S. ](oonle: Will the Honourable Member please say whether. 
the boys who failed in the examinutions failed in the interview or in the 
written examinations? 

Mr. ](. S. Aney: Did the boys who failed, fail in the written test or 
at the interview? 

](r. G. ](. Young: Does my Honourablo friend refer to the two candi-
dates who made Cranwell their first choice? 

Mr. M. S. Aney: Yes. 

lIIr. G. K. Young: I must ask for notice of that question. 

,CONSTRUCTION OF A RAILWAY BRIDGE OVER THE GANGES AT MOKAMEH 

GHAT. 

22. "'Dr. B. S. Koonle (on behaH of Mr. Gaya Prasad Singh): (a.) How 
far hus the project of making a railway bridge over the Ganges at Mokamel:i 
Ghat in Bihar progressed? 
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(b) Are Government aware tha.t, for want of a bridge at Mokameh 
Ghat coal, grain, piece-goods, glass, and other commodities are subject to 
great delay and damage in transit ~ • 

(c) Do Government proposo to explore the possibility of oonstructing' 
a bridge at Mokameh Ghat '/ 

Xr. A..  A.. L. P&l'IODI: (a) No definite proposals for a bridge over the 
Ganges at Mokameh Ghat have been drawn up yet. 

(b) Government are aware that railway traffic tak-es longer to cross the-
Ganges at Mokameh Ghnt by the ferry service than it would, if a railway 
bridge existed. But the chief cause of delay and of any damage to goods. 
whieh may occur, is the transhipment which is necessary on account of 
the change of gauge at this point, and this would not be avoided by the-
provision of a bridge. 

('C) The Railway Board will not overlook the possibility that at some' 
future date a bridge at Mokameh Ghat may be required; but the prospect, 
of funds being available for such a project is not at prelent such as to-
justify the preparation of a definite scheme. . 

APPOINTMENT OJ' INDIAN STATION MASTERS ON THE GBEAT INDIAN POINSULA 

RAILWAY. 

~  *Dr. B. S. lloonia (on behalf of Mr. Gaya Prasad Singh): Will' 
Government bo pleased to state how many Indians have been appointed' 
A Grade Station Masters, Bnd A Grade Assistant Station Mo.sters on the 
Great Indian Peninsula. Railway? If none has so far been appointed, why? 

IIr. .A. A. L. P&l'8ODB: One Indian was appointed in 1924. He is now 
working as n Yard Controller. 

Th"e Agent explains that the reason why Indians have not hitherto 
reen appointod is that those who took ~  the lower posts, such ail guards, 
from which promotions are made. h"d not the educational qualifications 
required for A Grade Station Masters and Assistant Station Mast,ers. 
Recently Indians' with the· necessary educational. quo.lificBttions have been-
rerruiied as guardil, and this will lend to suitable men being available to 
be mnde A Grade Stntion Masters and A Grade Assistant Station MasterS!. 

Mr. Lalchand Navalrai: Is it n fact that clnsses A, B nnd C of guard!l-
nnd station masters have been abolished? 

Mr. A. A. L. Parsons: No, Sir. 

Pandit Blrday Hath Eunrzu: I understood the Honourable Member to 
~ that guards of the A cIas!'! were men who had been promoted thereto 
from the lower eIassE'!';; I want to know whether there are instances on 
record where direct appointments have been madc to tlie A class of 
gunrds. ' 

IIr. A. A. L. Parsons: I am afraid I shall ha.ve to ask for notice, in 
'order to discuss what the prp!';ent position is with regard to guards. The 
question deal!'; not with guards but with A grade station mo.sters and' 
assistant station masters who are taken from guards. 
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AnoIn'JQNT 0 .. AN INDIAN .AS 0HmlJ' AssIS'Ull"T P'aBUOlTY OnroJ:B,· STATB 
RAILWAYS. 

24. -Dr. B. S. JlooDle (on bebalf of Mr. Gaya Prasad Singh): (a) Is it 
a fact tlw\t the post of Chief Assistant Publicity Officer, State Railways, 
on Ra. 1,600 or so, is va{lsnt? How .Jong his this post been vacant? Do 
Government propose to advertise for it? 

(b) How many gazetted officers are there in the offioe of the Publicity 
Officer, St,ate ;Railways; and what are their names? 

(c) Have Government oonsidered the advisability of filling this post of 
Chief Assistant Publicity Officer, State Railways, by an Indian? 

Jlr.A. A. L. Parsona: (0) There is no such post, (c) therefore does 
not flrise.· 

(b) Seven: Major F. H. Budden, McssrR. G. W. Duwson, G. Tait, F. 
M. Kll/m, F. W. Hose, Lieut. Commander H. A. Pelhum and Mr. W. 
DeVerinne. 

125*-29*. 

REFUSAL OF A PASSPORT TO INDIA TO MR. SAKLATVALA. 

30. *Dr. B. S. Moonle (on behulf of Mr. Glj,ya Prasad Singh): Has 11 

passport been refused to Mr. S. Saldatvala to visit India and att,end the 
Indian National Congress? If so, why? 

The HonourAble Sir .Tames Crerar: As regards the iirst part of the 
question, I underHtand that this is the fact. 

As regards the second port, there has been no recent correspondence 
between the Secl'et,nry of State and the Government of India on the sub· 
ject; but it is to bll i ~'rred that the passport authorities were satisfied 
thnt it would not be in the public interest to grant the passport. 

CASES UNDER SECTION 124·A OF THE INDIAN PENAL CODE. 

S1. *Dr. B. S. Moonie (on behalf of :Mr. GaYIl Prasad Singh): Will 
Government kindly stnte how many coses under section 124·A. of t.he Indian 
Penal Code have been instituted, since the statement of His Excellency 
the Viceroy was made on the 1st November, up to date? 

The Honourable Sir .Tames crerar: e(' rdi ~ t,o the reports received 
by the Government of Indio., the number of such euses is eight. 

MAKINO THE CHILD MARRJAOE RESTRAINT ACT l\.NOWN. 

32. *Dr. B. S. Moon1e (on behalf of Mr. Ga.ys Prasad Singh): Will 
Government kindly state what steps they have taken, in the form of pro-
paganda, or otherwise, to bring to the notiee of the people, especially in 
the. villages, the provisions of the Child JIIiRlTinge ReRtraint Act; and are 
they a.ware that misconceptions as to the true scope of the Act prevail in 
certain quarters? 

The Honourable Sir .Tames Crerar: The Government of India na.ve 
-asked the Local Governments to t ~ suitable steps to make the provi. 
iPons of the Act widely ]Qlown. 

tFor theee queltionl and their aDllwere Uf Proceedings of the 21st January, 1m. 
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•. I;Ildaaald ...... Int: Does the Honourable Member know what at'e 
those special dorts that are being made to make this public? 

The Honourable Sir .Tamea Orerar: That has been left to the discretion 
-of the Loca.l Governments. 

Kr. Lalch&Dd K&valr&1: May I understand that the Honourable Mem-
ber does not know if any scheme has been framed or any rules framed in 
rega.rd to this ma.tter? 

The BonoW'&b1e Sir J&JDe. Crera.r: The Local Governments have 
reoeived instructions in the matter and I have no doubt that they have 
.acted upon ~em  

MILITARY EXl'ENDITURE OF INDIA. 

83. ·Dr. B. S. ]loonj'e (on behalf of Mr .. Gaya Pra,sad .Singh): Will 
Government kindly state if and how far the question of international 
disannament will lessen the military expenditure of India; and hus this 
10ubject been under correspondence with the India Office,: or His Majesty's 
Government? 

Xr. G. ]I. Young: It is impossible to estimate the effect of the ques-
tion of international disarmament on the military expenditure of India. 
()r indeed of nn'y country, until the question itself has been solved by 
internationarl agreement,and the conditions and extent of the disarma-
ment, if a.ny, are known. It would therefore be preillflture at present to 
discuss the It-hove effect with His Majesty's Government, and the answer 
to the secopd part of the question is consequently in the negative. 

I 

EFFECT OF INCREASED IMPORT DUTY ON YARN. 

34. ·lIr. C. Dur&1sw&JDY .A1y&ngar: (a) Will Government be plensed 
to state what additional income has been derived by the increase of the 
import duty on yarn in 1927? 

(b) Will Government be pleased to state if Government nl10Ued any 
portion of that amount for the benefit of handloom weavers? 

• (c) Have Government made any dnquiries as to the effect of the ell-
banced duty on yarn on the handloom weavers? 

(d) Will Government be pleased to state to what extent the spinning 
mills were benefited by the enhancement? .  . 

The Bonour&ble Sir George Rainy: (a) The additional revenue obtained 
is estimated at about 15 lakhs. 

(b) No. 

(c) The Government of India have made two inquiries. A oOPY of 
the replies received from the Local Governments to the first inquiry has 
already been placed in the Library. Replies from oD'ly two Loca.!. Gov-
ernments have so far been received to the seoond inquiry which was made 
in October last, and these are also being placed in the Library. 

(d) The minimum specific duty on cotton yarn was intended to meet 
J apane&e competition at the point where that competition was mOBt in-
jurious to the Indian cotton spinning industry, Ilamely, in yarns of 81s. 
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to 40s. The extent to which the mills in ~di  ha-v.e benefited by t~i  
duty may be judged from the statement of ImportR mto o.nd product.lon 
in lndia of yarn of these counts which I lay on the table. 

I mpor' %oUoft yom oj cou,," 81 •. -40,. into I Mia. 

<ThoUBand lba.) 

I Total 
Year. Japan. Chin!&. United (from all 

I ' Kingdom. placeB): 

I 

I • 
. , 

li23·24 · · · 9,838 .. 8,019 ''1:9,807 
leu·25 · · · · 19,192 .. 6,'28 27,68S 
1925.26 , · ·  · 20,0119 .. 4,318 26,294 
19.26·27 ·  · ·  · 16,123 915 6,011 ~  

1927.28 · ·  · · 7,714 10,883 7,171 27,30' 
1928.29 ·  .  . · , , 2,219 10,536 6,120 19,938' 
April to November 1929 • · 1,728 4,465 13,12' 

~ t avail. 
1929·80 <en the bull of 8 able. . 
month. figures) · 2,592 I 6.697 19,685 

~r d m 0/ cmton yom of ooun" '~  •. in Indian miU •. 

( b ~d IbB.) 

1923·24 • 
1924·25 
1925.26 
1926-27 • 
1927-28 

Year. 

·1928·29. •  .  •  . 
April to September 1929. • 
1920·30 (on the basiB of 6 months 
figures) 

Bombay 
Island 
MillB. 

6,605 
7,961 
5,885 
9.201 
12,280 
8,567 
5,645 

11,290 

Mills outside r 
the Bombay 
Island. 

I 

13.0621 
11.407 

13.8521 11'1.450 
21.477 
28,921 
16,457 

32,014 

• Afiected by strikes in the Bombay mills. 

Tot.al 
(Jndiap'" 

ill~  

10,667 
10,368 
19.737 
27.6157 
33,757 
37,488 
22,102 

44,204 

PROPOSED METRE GAUGE RAILWAY FROM TIRUPATI EAST TO MADRAS. 

35. *Mr. C. Dura1awamy Aiyangar: Will Government be pleased to 
stAte whether the proposal to make Tirupnti East (Madras and Southem 
Mahratta Railway) a junction and connect it with Madras by a metre 
gauge is still under consideration or has it been dropped? 

Xr. A,  A. L. ParsoDs: The proposal for n connection between Mndrns 
Bnd Renigunta or Tirupati East has noe been finally dropped, but it. if! con· 
. sidered that the link could ho more suitBbly constructed on the broad 
. gauge. 
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RAILWAY TO CHIBTANOOB. 

36, *1Ir. O. Durailwamy AJyaDIar: Have Government any ideo. of 
diverting the line between Henigunta Junction and Tirupati East 80 IlS 
to touch the village of Chirtanoor-a place of pHgrimage? If so, when 
will that proposal be given effect to? 

IIr. A. A. L. Pa.noDS: A survey for the realignment of the line between 
Reniguntn Rnd Til'upnti Em;t so as to touch t,he village of Chirt,anoor has 
l)('en siluctioned ltnd the report is nwaited, 

BOOKING OFFICE FOR METRE GAUGE RAILWAY BETWEEN VILLUPURAM AND 

GUDllR. 

37. -Jlr. O. Dura.lawamy .A.lY&llgu: (a) Are Government aware that 
the present location of the booking office on a platform where the trains 
<'lo not arrive is causing Il good deal of hardship to those passengers who 
arrive by the trains on the metre gauge section bet.ween ViIlupuram Bnd 
Gudur? .• , 

(b) Will Government be pleased to state the reasons for the hi t~  

()f the booking office from the original place? 

IIr. A.  A. L. Par80DI: If the Honourable Member will let ll'Ie know to 
what station he is referring, I will obtain for him the information he 
want!>. The South Indiun Hnilwu\' authorit,ies, whd ~re addn'ssed, are 
Ilnnblc to verify the stnt,ion from the question. 

RECOMMENDATIONS OF THE CIVIL JUSTICE COMM'ITTEE, 

38. -Mr. O. Duraiswamy Alyqu: Will Government· be. pleased to 
state how many recommendatJons of the Civil Just4ce Committee have 
been given effect to and how many have beeD dropped? 

The Honourable Sir .Jam •• Orerar: In the eIlse of the recommenda-
tions of the Committee in which action was diredly within the com pet-
-cnet' of the Government of Indin. 37 l'oeommendlltionf! 1111':0 been given 
,effect to or are under (',onsidt'rRtion Hnd 72 huve not been proceeded with. 
'These figures do not incluoe t,he mnny recommendations in whieh action 
WHS within the eompetence of the Locnl Governments or High Courts or 
thf' presiding offieers of courts. 

,\39*. 

PROTESTS ~  THE CHILD MARllIAGE RESTBAINT ACT. 

40. -Mr. O. Dur&l8wamy Alyangar: (a) Have Government been in 
touch mith the number of protests against the Child Marriage Act which 
have been made by the Hindus as well as the Muhammadans from vari-
()US centres? 

(b) Do Government propose to introduce any mea.sure in order to 
modify the rigour of the Act by suitable exceptions being provided for? 

The Honourable Sir .Jam .. Orerar: (a.) Yes, 

(h) Government have not in contemplation any such measure. 

tFor this questio'l Imd its nl18Wer, «e-. Proceedings of tht' 21st January, 1930. 

n 
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CONSTBUCTlON OF A RAILWAY TO BADBJ NABAYAN. 

41. -lb'. O. Dur&i8w&IDY .AiJIDJII:· (,a) Are Government aware that 
the shrine of Badri Narayan in the Himala.YQs is a place of pilgrimage 
for the Hindus all over India? 
(b) Have Oovermuent any idea of connecting thAt. shrine from Hrishi-

kel'h or otherwise by railway communication? 
IIr. A.  A. L. Parsons: (0) Yes, (Badri Nath). 
(b) There has iHlen an ~ iiti ti  of a li ~ frum i hi~ h to Karan-

prflYR-g which is on the ll rlll~ route to BadrIDath. but It showed that 
the line would be unremunerntlVe. 

UTILIZATION OF KHADDAR FOR THE CLOTHING OF RAILWAY SUBORDINATES. 

42. -Mr. O. Dur&i8w&IDY A1Y&DIar: (a) Will Government be pleased 
to state the tC'tal value of clothing sUJ.plied per year by the Railway 
Companies to their subordinates?' 

~b  What is "tho extent to which Indian mill cloths or other Indian-
made cloth is supplied by the contractors? 

(c) Is it A fact that the contractors are nsked not to supply khaddar 
cloth? 
(d) Are Government prepared to order that as far as it may be avail-

nble, khaddar alone must be Eupplied? 
JIr. A. A. L. PanODI: (tt) The approximato vslue of clothing supplied 

per year by the Class I }{ailway Companies excluding the Bengal Nagpur 
Hailwn.y to t.heir subordinates nmounts to Rs. 5,88,000. 

,(b) With the exception of the Assam Bengal Railway. the railways 
referred to in part (a) report that Indian mill cloth or other Indian made 
cloth fonn more than 86 per cent. of total Bupp-Iy. 

'fhe Bomba.y. Harodn and Central India. Railway report that aU cloth 
is from Indian mills. except blue serge and waterproofs. 

(c) No. 

(d) Government do not propose to interfere in the arrangements made 
by Railway Companies for providing uniforms for their employees unles8 
it can be shown that unneceH,mry expenditure is being incurred. 

t48-. 

TRAIN FROM PAKALA TO DHABAMAVABAM STATIONS. 

44. -Xr •. 0. Dar&la"amy Alyangar: (a) Will Government be pleased 
to state the dIstance between Pakala and DharmavaraID station, (Madras 
.and Southern Mabratta Railway). and the time taken by the trains to go 
from one to the other? 

(b) Is Jt not possible to run at least one train to and fro peT day so ;\R 
to cover the distance in at least five hours? 

JIr. A.  A. L. Paraona: (n.) Tho distance between Pakala. and Dharrna.-
vnrnm Atations is 141i miles. 
-------_ .. -----
tFor thiM question and its answer, ~ee Proceedings of the 2lit January. 1930. 
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'rhe time taken to travel over this. length by passenger trains is from 
9 hours 5 minutes to 9 hours 50 minutes, and by mixed trains from 11 
houn; 20 minutes to 18 hours 25 minutes. 

(II) It is not possible to run one train in each direction to cover the 
<listlmel' in 5 hours, as there nre heavy gradients on this metre gauge 
Emotion. 1'he mnximum permissible speed on this section is only 30 miles 
per hour. 

REMISSION OF RENT DUE FROM RYOTS IN YEARS OF FAMINE. 

45. ·Mr. V. V . .ToJlah: (a) Are Government tlWare that the Famine 
Commission and the Decentralization Commission recommended the remis-
sion and suspension of rent to be paid by ryots to lo.ndholders in yeaTS of 
famine and failure of crop, and the former Commission laid down at pages 
Q1 and 92 of its Report of 1001, definite recommendations on the subject? 

(b) Are Government also aware that the Government of Madras drafted 
c1Ruse 124 of the Madrns Estates Land Bill of 1005 nn the lines of the said 
recommendations? 

• (0) Are Government aware that Il non-official Member of tIle Madras 
Legislative COl-Ilcil, Mr. Biswanath Dass, introduced a BilI further to 
mnend the Estates Land Act of 1908 on the lines of clauso 124, above-
mentioned, and that the Government of Madras intend to oppose the said 
Bill? 
(d) Are Government aware that His Excellency. the Governor General 

accorded sanation to the said Bill in his letter dated the 24th of November 
1928, omitting sub-clause (5) of clause 2 of the Bill? 
(e) Are Government prepared to place on the table the correspondence 

thnt passed between the Government of India and the Government'of 
Madras on the subject of this Bill? 

. The Honourable Sir Brojendra Ilitter: (a) 1'he Indian Famine Com-
mission of 1901, in paragraph 268 of their Report, laid emphasis on t,he 
importance of suspensions and remissions of land revenue and rent. The 
Royal Commission on Decentralisation made proposals only in respect of 
suspension>; and remissions of land revenue with the object of giving 
freer discretion to Commissioners and Collectors. 
(/I) 'l'htl Government of India are not t~ re whether the clause to 

which t.he Honourable Member refers, namely clause 124 of the Bill as 
amended b.v the Select Committee, was inspired by the "recommendation 
of thl' Indian Famine Commission referred to. in the reply to part (a). 
(c) '1'hc answer to the first part is in the affirmative. The Government 

of Indil1 lllwe no information as regards the second part. 

(d) Sub-section (V'I of the section which clause 2 proposed to insert 
in the principal Act ns section 29A required the previous sanction of the ,. 
Governor under section 80C of the Government of India. Act and the 
necessary snnction had been refused by Ris Excellency the Governor 
bofore the Bill WIlS submitted for the previous sanction of the Governor 
G€Dcral under section 8OA(a). The Governor ~ er l 's . sanction was. 
conveyed in a. letter from the r~e i l ti e Department dated the 7th 
NoveDlber, 1928. 
(e) Government are not prepared to place j,ho correspondence on the 

table. ,., 
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PROMOTION OF MR. H. L. KEJDLAN ON THE EASTERN BENGA.L 
R.ULWAY. 

46 ·Mr. V.  V. JogtU: 1. Will Government be pleased to state (n) ii 
it is a ~ t that 'Jnc Mr. H. L. Keelan. while employed in the North West.3rn 
Hail way ns carringe examiner nt Ghazinblld, WIIS dismissed ~ m service 
fur making several unauthorised payments to the staff under him, and (b) 
whether, in spite of his di m~ l from the North Western Rll;ilwuy, he 
WIlS up pointed us trllin exammer on t,he Ellst.em Bengal. Hmlway on 
Us. 150 ]Icr men8em nnd hRs been promoted to. t~e post of head ~r i  
(.xuminer lit Nllihllti on Rs. 375 pcr mensem Wlthin a very short tilne, 
superseding the claims of many senior Indian train examiners? 

2. If the replies to items (a) and (b) of part 1 above be in the affirmative. 
will Government be pleased to state under what law a man dismissed from 
tl Stat.e Hailway for misconduct, has been appointed in another State 
Itmlway and what are his special qualifications, for whioh he has got such 
rapid p;omotion in preference to senior Indians? . 

3. If the rsplies to items (a) and (b) of part 1 ab')ve are in the negative. 
will Government be pleased to state the reason for t.he man's dismissal frOJ;tl 
the North Western Railway? 

Mr. A. A. L. Par8ODl: 1 (a) and 3. Mr,K-eeJan, who ,,'as working 
os Head Neutrnl Train Examiner fit Gh'l1.iabad 'cn l~  fiOO per menscm, 
was diAmisfled in August ]927 by the Director of Wagon Interchange 
leCRuse he wos unable. satisfactorily to expluin (~erl i  unAuthoriRed pay-
ments mad-e by him. The greater portion of the sum involved was 
recovered from him nt the tinfe under the orders of t,he Director of 
Wagon Interchunge. 

l(b). The Eastern Bengal Railway. not having .1 M,litablc man either 
Indian or European to fi!I U PORt of Head Train Examiner shortlv to 
become vacant, appointed Mr. Keelan in July 1928 liS Trllill Examiner 
on probation. on II. salllr.v of RI!. 250 per mensem with Ii view to promot-
ing him to the post of Head Train EXllminer should he prove 8atisfnctory. 

The EIlRtcrn Bengul Railwn;\' AdminiRtrBtion were t 'l ~' nwnre of the 
eircumstances of Mr. Keelan's diAmissul, and b~ re nppointing him, 
they made 1\ referenee to the Director of Wagon Interchange. Thnt 
officer reported that he wus It very Rmort Train Exnminer. nnd II steady 
man Rnd that, he hlld no objeetion to his being given employment on the 
Eastern Bengal Railway. He was therefore appointed, nnd iu August 1928 
was promoted to act IlS Hend Train Examiner. He has since been ('on· 
firmed in this post. 

2 .. It is not usual for all employee dismissed by one railway to be rt.l-
~ ~ed t? l th~r r il ~y  but in this particular CRse the Hailway 

A.dml!llstratlOn, .takmg uH clrcumstllllces into consideration. together with 
hIS history re l ~ to hiR dismissal, his experience of interchange work. 
~d the lack of. SUItable men on their own railway I decided to appoint 
hm1 . on probatIOn. He has proved himli~l  to be Rtltisfnctory,' fully 

Jth i~d nnd well above the average. 

GRANT OF AN ALLOWANOJI TO THl: RAILW.lY BTAn AT SILJOUltI STATION. 

47. ~~  V. V. J'ollah: (a) Will Government be pleased to t ~ 
het~er  It is a fact that the Eastern Bengal Railway Indian Employees ' 

l t~  represented to the ~ t of that Railway to grant a Terai 
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ullowunce to the stuff posted ut. Siliguri Station, such us is granted to the 
stuff of other Departments of the Goverenment of Bengal posted at Siliguri 
to compensate them for the unhealthiness of the locality and expense of 
living at that station, and that the Agent hus refused to grant any compen-
6&ltory allowan6e but proposed to improve the sanitary conditions of the 
station instead? 

(b) What steps have the Eastern Bengal Railway Authorities taken to 
improve the sanit.ary condition of the station and how long will it take to 
make the station healthy? 

(0) If tbe reply to part (a)· be in the affirmative, will Government be 
pleased to stute why the Eustern Hengul Railway staff should not be given 
the compensatory allowanee, tin such time as the sanitary condition of the 
station is not improved, and Terai allowance at present paid to the stuff 
of the Bengal er~me t employed at tha'tstation, . is withdrawn? 

1If. A. A. L. PanoDl: (a) Yes. 

(b) A good deal has been done already towards improving the drainuge 
by the filling up of law lying land and by connecting 'borrow pits and stag-
nunt. pools with running strellms. 'rhe running rooms hnve been provided 
with mosquito nets and eJectri:c fans: a dispen'l3r.v hl!s been opened and 
IlIl anti-malarial campaign has been inaugurated. 

(c) As ha.s been explained, Bctic;>n has already been taken to improve 
the sanitllry condition of the station. 

QUABTBBS FOB RAILWA.Y STAFF ON THE EASTEBN BENOAL RAILWAY. 

48. *JIr. V. V. logiah: '(a) Will Government be pleased to stnte if it 
is n fact thut, owing to financial stringency, the Eastbrn Bengal Railway 
hus not yet been able to provide 8 large number of t~  ~th q!Jarters? 

(b) Will Government be also pleased to state if at certain centres of the 
Eastern Bengal RailVl;'ay, the ~dmi i tr ti  has not provided all the staff 
with quarters, on the plen that quarters urc not available there, whereas the 
managing staff Rnd other employees of the refreshment room contractors. 
Messrs. D. Sorabjec lind Co., have been provided with r il~l\y qual'ters at 
these oentres? 

(c) If the replies to parts (a) and (b) arc in the affirmative, ,iill Govern-
ment he pleased to place on the table a statement f.howing the nll,Illes. of 
these oentres where such quarters have been provided, and the number (Jf 
quarters allotted, with their respective area and the amount of rent col-
leded for each quarter? 

Xr. A. A. L. P&rIOD8: (a) At certain eent.res of the Eastern Bengal 
Hailwny it has not yet been possible to provide all staff with quarter!l. 

(II) One o£ the conditions of the agreement executed between the 
BeeretllTv of State for Indin und Messrs. D. Sorllbjee Il-nd Co. for the 
suppl,v t~ d sllle of refreshments Ilt t ~i  Hnd in re t ~r t ~r  on the 
Eastern Bengal Railwrt.v is thnt the raIlWAy should prOVIde habItable and 
snnitary quarters for the Purve.vors' staff at stations other than Cn.l.cuttn. 
'l'he Yeason for inserting t.his condition to the agreement is that, 10 the 
intercstfl of the trAvelling public. it if:; desirn.hlp, that. refreshment room 
st.aft should be on railway pre,mise!J. 
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(c) A st.stement showing the names of t~ti  .wbere such quarters 
Me provided under this agreement. t e~her lt~ th~lr number, area, and 
the amount of rent collected re tl el~  IS l~ld on the t.able. The 
rent.s in some cases are too low and a.re bem reVIewed. 

Name of Stations. 

Sealdah 
Ranaghat 

Poradab 

8antahar 

l'arbatipur 

8iliguri 

Lalmonirbat 

Sorbbog 
Rangiya 

Number and area of quarters pro· 
vided. 

One Room 13' x 11' • 
2rooIDB 143/4' X U'each 
3 rOODl8 10' x 9 1/2' each, 
I room 14 I/'},' x 10 1/6' 
I room 10' X  6 5/6' . 
1 room 20 1/4' X 20 1/4' 
I room 20 1/4' X 15 1/3' 
I room 30 2/3' X 11 1/6' 
1 room 20' X 20'. '. 
" rOOIDB 115' x 10' 
1 room 37' X 22' • 
I room 10' X 8' • 
" rooms 12' X 10' 
2 rooms 8' X 0' . 
1 room 25' X 25' . 

Rent oolleoted. 

Rs. as. p. 

3  2  3 per mensem. 

}l 0  0 per annum. 

} I 0  0 per annum. 

· }6 6 'I per mensem. 
N.'. 
10 .\I 6permensem. 

J 28 3  9 per mensem. 
1 14 "per mansem. 
2  3  6 per mensem. 

1 Nil. 
Nil. 

and 6 ft. verandah •  •  • 
Thatched building area l ~ •. ft .. 
On top of station building 2 rooms 
18' X 16" . .' 18 8 10 per mensem. 

Soda water faotory-
1 room '0' X 30' 
I room 30' X 30' 

18' X 18' . 
2 rOOIDB 18' X 16' . 
1 room 11' 1/2' X  8 1/2' 
1 room 19' X 11 1/2' 
1 room 14' X 12' • 
1 room I" X 9' . 
1 room 1" x 9'. . 
1 block of 12 rooms 10' X 9' 
I room 18' X 16' • 
1 room S' X 5' .  . 
2 rooms 12' X 10' each . 
'}, rooma II 1/2' X 10' eaoh 

} 28 2  0 per men8em. 

2  3  3 per mimsem. 

31 j lOOper mensem. 
• ~ 15.6 0 per mensem. 

•  } 21 7  9 pSl'mernem. 

1  0  0 per annum. 
I  0  0 per annum. 

ApPOINTMENT OF AssISTANT TB.uno SUP-ElUNTBNDENT8 ON THE EASTlmN 
BENGAL RAILWAY. 

49. ·1Ir. V. V . .T0Jlah: (a) Will Government be pleased to state 
if it is a fact that European and Anglo-Indian subordinates are being pro-
moted to the rank of Assistant Traffic Superintendents in the Eastern Bengal 
Ra.ilway, who have no technical qualifications as Station Masters, Traffic 
or Transportation Inspectors? 

(b) Will Government be also pleased to state if it is a fact that the 
Dames of European or Anglo-Indian subordinates recoullnended by the 
j)jEltrict Traffic Superintendents for promotion to the post of AB8istant 
Traffic Superintendent are at once approved by the allthorities Ilnd promot-
(>,1 to the posts of Assistant Traffic ~ eri te de t  without testing their 
technical knowledge? ' 
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(0) Will Government also be pleased to state why senior Traffic or 
'1 ransportation tnspE!ctors or senior Indian StatiOll 1Ylaslers who possei:ls 
t,he necessary technical qualifications and who are Etill holding responsible 
posts &re not promoted to the posts of Assistant Traffic Superintendent .. 
ill preference to men not possessing such qualirlcations? 

Mr. A.  A. L. Parsons: (a) No; only suit.ably qualified persons ure pro-
moted. 

~b  No. 

(c) Permanent promotions to the rank of Assistant Traffic Superinten-
dents are made by the Railway Board, and acting promotions oze made by 
the Agent of the Railwa.y; both promotions nre made by strict selection 
of the Illost suitably qualified subordinates. 

QUARTERS FOR RAILWAY STAFF AT SBALDAH. 

50. ·lIr. V. V • .Jo&tah: (a) With referenoeto Government's reply to 
l>art (b) of my starred question No. 521, in the Legislative Assembly on 
the 11th February, 1929, are Government aware whether it is a 'factthat 
rents of qua.rters provided by private enterprise at or near Sealdah(Eastern 
Btlngal Railway), are so exorbitant that many Indian guards, being unable 
to Pl\y such exolbitant rates have been compelled to hire quarters sornc 
two or four miles away from the station? 

(b) Have Government ~ idered the question of providing a.ccommoda-
ti)n 101' this class of staff as near aSp08sible to the Sealdah Station? 

(c) If the replies to parts (11) and· (0) above are in the affirmative, will 
Government be pleased to state, what sbeps they propose to take in the 
matter and when? 

Mr. A. A. L. P&lIIODI: (.a), (ob) and (c). From inqumes made, it has 
heen ascertained that non-railway quarters are to be obtained in the vici-
nity of Sealdah at a rental of about. Rs. 20 per mensem per room. It is 
realised that on men with families on a low rate of pay these rents bear 
heavily. To improve the position, 11 progressive programme for the build-
ing of quart em for Indian guards at 6'ealdah' has recently been sanctioned, 
and under this programme Q special effort will be made to build quarters 
~  that, by t,he end of the next financial year, about 50 per cent of the 
Indian guards will he provided with quarters. 

ARTIOLE IN "THE INDIAN RAILWAYS" REGARDING EXCESS FARE 
TICKETS. • 

51. ·Mr. V. V . .Jogtah: (a) Has the attention of Government been 
dlflwn to an article headed "Hotch-potch Kings Hundy-dundy" appearing 
fit pllge 16 of the monthly journal The Indian Railway8 in its issue of 
May and June, 1929? '  • 
(b) If the reply to part (a) be in the affirmative, will Government be 

plellsed to state if the fncts, as stated therein, are t.rue, and will Gov-
ernment be pleased to lay on the table a copy -:>f the Audit Inspection 
Report on the subject and stat·e whether the amounts involved in the mis-
sing excess fare ticket books have been credited to the railway_? If not, 
'what action do the Government propose to take in the matter? 

IIr. A., A. L. Par80DI: (ia) Yes: by the Honourable Member. 

(b) The information is being obtained. 
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QUARTERS FOR THE STATION STAFF AT JHIKEBGACBA. 

52. .JIr. V.  V. JOIiah: (a) Has the tte~ti~  of, er ~e t bee~  
druwn to an lrti ll~ beaded "Quarters for the t t l~l  Staff at Jhl e~ ll h  
appearing at page 5 of the' Eustern Bengal Hadway Labour RevIew for 
Julv H129. and if so, whether the facts stated therem are true? 
"(b) If the reply to part (a) be in the, affirmative, will Govern.ment be 

pleased to state if they propose to provIde quarters for the StatIOn Staff 
ut that station? If not, why not? 
)(r. A.. A. L. ParlODl: (a) And (,b). GovernnH'nt have seen the para-

grllph mentioned. It is true ~h t no ~ tlrter  hllve been. constructed for 
station stllff at Jhikergllchll (That station. The reason IS that, quarters 
exist for this st.nff at the old stution, which is less th~  a. mile away. 

GRANT OF AN ALLOWANCE TO THE SUBORDINATE &'TAJ'F OF THE EASTERN 

BENGAL RAILWAY AT CALCUTTA. 

53 .• )[r. V. V. Joglah: Will Government. be plellsed to state whether 
OIl a.coount of the dearness of living at Calcutta and its st.burbs it is pro-
pQ8ed to sanotion a looal allowance to all subordinate and inferior staff 
of tho Eastern Bongal Railway working at Calcutta? 1£ DOt, why Dot? 
Mr. A. A.. L. ParIOII8: I would invite the Honourable Member's atten-

tion to 'my reply to question No. 234 flBked in the Legis)l\tive Assembly 
b" Mr. Arnsr Nuth DuM on the 4th September, 1928, and to the inform a-
ti'on supplied to him in Railway Board's letter No. 6988·E., dated 9th Nov-
ember, 19'Je, which iR in the Library of the Houile. They give informa-
tion on the subject of the grant of oompensatory allowances to employees 
of the Eastern Bengal Railway at,stioned at Calcutta. 

2. I would add t.hat t.he question of the suitability of the rates of pay 
of eertaill clSliliCll of the lower paid estublilihments of the Eastern Bengal 
Uui\way is at present under examination. 

ANTI-INDIAN AGITATION BY RETIBED OFFICIALS. 

54. .JIr. B. Du: (a) Will Government be pleased to state the Dum-
oer of Indians in the service of the Government of India who have been 
~ hed for takmg part in anti-Government ond anti· Indian agitations? 

(b) Are there cases where pensions of Governtnent officials have been 
stopped os such people took part in political activities against the Govern· 
ment? 
(c) If the reply to part (b) is in the affirmative, will Government be 

ph<Hsed to state if the offioers of the Imperial services come under similar 
scrutiny after they are pensioned off? 

The Honourable Sir James Orerar: (~  'l'he information is Dot ~ l il ble 

Hnd I do not consider 1 should be jURtified in making the eluborate inquiries 
which would be ncces&ary in order to answer the Hon'ble Member's ques-
t,ion. I)ersonnll:v, und so fur us my Dcp!utment iR concerned, I am not 
uwnre of !lIly Ruch CHRel>. It is, 1 need hardly ~'  nn uncommon thing 
for It .Govennnent. servant to take purl in fin nnti-Government, or Hnv other 
agitation.' . 

(b) und (c). The pension of Government servfiuts mllv be withheld. 
it~l(~r~  . or reduced, if the peIl;sioner iR guilty of grave ~li d t  and 
IIctlvlhes (hrected to the Ilubvorll'on of Oovemment. or resisttmce t.o its 
lIuthority wouldcertninly be regnrded as grave misconduct. 
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ANTI-INDIAN PROPAGANDA BY BETIBED (}EI'lOIALS, 

55. ~J r  B. »u: (a) Have Government noticed the propaganda in the 
Britil'lh Pretols especially in the Dat'ly. Mail by Indian pensioners such as Sir 
Michael 0 'Dwyer, Sir Reginald Craddock and others against the Govern-
ment of India and the Indian people? . 

(b) Will Government be pleased to state if they have asked the Secre-
tary of State to prosecute these anti-Indian agitators in' England? 

(c) Have they asked the Secretary of State for India to stop their 
j)(:D!.i"fts for deliberate propaganda against Indians? 

The BOIlOU1'able Bir .Ta'Dle' Orerar: (a) I hfl ve seen references in the 
Press to some articles ('ontributed by theE.e gentlemen on the present 
political situation. 

(b) und (c). No, Sir. 'l'here, have obviousl,v been no grounds for taking 
such action. 

ANTI-INDIAN PBQPAGANDA BY BETIBED OFFIOIALS. 

56. .JIr. B. Du: Will Government be pleased to state if ez-Govern-
~e t servants drawing pensions are allowed to carryot.t propaganda against 
the declared policy of the Government of India? Does the same principle 
govern the conduct of subordinate officers recruited «(l) by the Government 
of India,and (b) by the Secretary of State for India? 

The BODourable Sir .Tame. Orerar: A Government pensioner, by what-
ever authority appointed to Government service, is no longer subject to 
th(· Government Servant!l' Conduct Hules rlJ~ l ti  such matters. 
Government, however, reta;n t.o themselves the right to reductl or ith~ 

druw fI pension in caseB of grnve misconduct. 

MAKING THE CHILD MABBIAGE RESTRAINT ACT KNOWN .. 
57 .• JIr. B. D88: (a) Will Government be pleased to state what instruc-

tiOIlS they issued to the Provincial Governments to promulgate the Surda 
Act for restra.int of child marriage from 1st April 1930? 

(b) What steps have the Government of India taken to inform the 
people of remote villages under their own administration about the Sarda 
Act and its consequences? 

(c) In how many languages have the Government oi-India so far 
trnuBluted the Surda Act, und has it been distributed freely to-the villagers, 
and if so when? 

The BODOurable Sir .Tam .. Orerar: (a) und (b). The Government of 
India have naked Local Governments und Administrations to take suit-
able steps to make the provi8;ons of the Act widely known. 

(c) The rR til~e of the Government of Indin is to bave Acts of the 
Indian Legislature translat.ed into Urdu. DiBtribution and translution 
into other languages Hre dealt with by Local Governmell:s and Adminis-
trations. 

MAK.ING THE CHILD MARBIAOE RESTRAINT ACT KNOWN. 

58. ·1Ir. B. D88: Will Government be l~ ed k· lay a. statement on 
the table showing the activitie8 of euch Provincial Government (a) in 
translating the Sarda Act in the different written . languages within the 
province and (b) the specific met.hods of propaganda to bring the Act with-
ill the knowledge of ever;\' body? 



26 LEGISLATIVE ASSEMBI,}". [20TH JAN. 1980. 

The Honourable Sir .Tamel Orerar: As f1lrclldy Rt~ted  the Government 
f I d' h ked Ioeal OOVflmmentll to t.nkc sUitable steps to !nuke 
°th D 11\. l' ~ OBfB t,hc ~t widely ll ~  'rhey do not contemplate calling 
,  e prOVlIl ~ . ft" t' t 
for reports Ill'! to the nction. t,nken, nnd fire there ore no 1n a POSI 'on 0 
supply the illfOmlntion dm!lred by t;he Honourable Member. 

INCREASED EXPBNDITURE ANTICIPATED FOB ADMINISTlUUNO THB CluLD 
MARRIAGE RESTRAINT ACT. 

59. *1Ir. B. Du: (a) Will Government be pleased to state whether 
they have increased the budget grant under the head •• dm ~tr t;i ll of 
Justice" in (1) the Delhi Province, (2) Ajmer-Merwara, (8) the North West 
Frontier Province, (4) Coorg snd (5) Baluchistan, in anticipa.tion of a large 
number of caRes that will arise in consequence of the Sarda Act? 

(b) If the answer to part (a) be in the affirmative, what will be the anti. 
cipated increment on this particular grant in each of the administered areas 
mentioned in part (4)? 

(0) What o.re the number of cases that the Government of India expect 
to occur in these areas in the light of experience gathered from Indian 
States where the Child Marriage Restraint Act is already "in practioe? 

(d) Will Government be pleaAed to state il they anticipate an increase 
of their judicial staff in the above mentioned administrative ateas in conse-
quence of the Sarda Act? 

The BODourable Sir Jamel Orerar: ~  The reply is in the negative. 

(ob) Does not arise. 

(c) Government are not in possession of data which would enable them 
to frame any estimate. 

(d) No. 

INOREASED EXPENDITURE ANTICIPATED FOB ADMINISTEIUNG THB CHILD 

MARRIAGl!: RESTRAINT ACT. 
, 60. -Mr. B. Du: (a) Will Government be pleased to sta.te whether 

the provinces anticipate an increase of expenditurH under the head •• Ad-
ministration <Jt Justice" in consequence of the Sarda Ac·t? 
(b) Has any of the Provincial Governments asked for any financial help 

from the Central Government on that ground or has 'any of the provincial 
Governments comlHained of the imposition of an additional financial burden 
due to the Bard", Act being placed on the Statute-book? If so, whioh are 
these provinces'l 

The BODourable Sir .Tames Orerar: (~  There is no reason to suppose 
so. 

(h) The reply is in the negative. 

CHILD MARRIAGES IN ANTICIPATION OF THE CHILD MARRIAGE R1I8TUDlT. ACT. 

61. -Mr. B. Daa: (a) Are Government aware that there has been 11 

large ~ mber of child marriages all over Iridia during the last few months 
to aVOId the penal. clauses of the Barda Act? 

(~  Will e~e t .be pleased to state the number of such child 
UlIIITIagcR mllongst (I) HmduR nnd (ii) Muslims Rince the Sardn Act was 
plHced on the Statute-book? 
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The Bonourable Sir .Tames Orerar: (P) and (b) .. J hllvtl seen ~e :e-
port,s in t,he Press to this effect, but ~  ~ h tnarr!ages are not ordmarll'y 
registered, Government have no denntte information, 

i62*-64*. 

ESTABLISHMENT OF A CIRCUIT COURT AT DELHI. 

6u. *The ltevd. 3. O. Ohatterjee: (~  Has the attention of Government 
been called to the great hardship caused to litigants from the Delhi Province 
!Ind the neighbouring districts, in taking their appeals to the Lahore High 
Court and to the oft-repeated ~bli  demand for the establishment of a 
Circuit Bench of the High Court at Delhi? 
(b) Do Government propose to take steps in the near future to establish 

Q Circuit Bench of the High Court at Delhi? 

The Honourable st.r 3amll Crerar: (4) and (0). The Honourable Mem-
ber is referred to the answer given to Mr. Abdul Haye's question No. 421 
on the subject on the 10th September 1929, and the answer by the late 
Sir Alexander Muddiman to Sir Hari Singh Gour's question in the Legis-
lative Assembly on the 25th January 1926, which is published in Vol. 
VII-No.8, of Assembly Debates. page 148. TIJe matto has not again 
been brought before the Government of India. 

UTILIZATION OJ!' VICEREGAL ESTATE AND OTHER GOVEBNXENT HOUSES IN 

OLD DELHI. 

66. *The Bevd. I. 0,. Ohatterjee: What use do Gov.emm£'nt propose to 
make of the Viceregal Estate in Old Delhi, as well as of Flagstaff House 
and of other Government Houses in Kingsway? 

The Honourable Sir BhupeDdra Bath Kltra: The question of the dis-
posal of the Viceregal Estate Bnd Flagstaff House in old Delhi is under 
the consideration of Government. The othe'r Government residences at 
Kingsway are being used by Government officials and are likely to be so 
used for many years to come. 

The ltevd. 1. O. OhatterJee: Have Government, rE'ceived an application 
from the Delhi University for ,the use of the old Viceregal Lodge? 

The Honourable Sir BhlI,PInclra Bath Kltra: I think, Sir, the answer to 
the question is. in the affinnative, though I am not in II. position to give 
precise information to my Honourable friend at the present moment, not 
ha.ving got the relcvant pape!'l:l with me. 

The ltevd.. 1. O. Ohatterjee: Are Government aWlU'e that the Delhi 
University, owing to the delay in gett,ing nn answer to their application, are 
incurring heavy expenditure nnd are finding greAt difficulty in finding 
suitable accommodation for the University? 

The Honourable Sir BhupeDdra Nath Kitra: There also I am quite 
prepared to take the information which my Honourable friend seeb to 
impart to me. . 

.The .ltevd. 3. O. OhatterJee:' When are Government likely to make up 
their mInd on this matter? 

The HODourable Sir Bhupendra Nath KiVa: My Honourable friend is 
no doubt aware that HiR Excellency the Viceroy entered into occupation 
of the Viceroy's House, New Delhi, quite recently. 
____ ._.4 ____ ~ ______ ~ __ .. _____ ,. 

tFor these queltiong and their anBwel'll, m ; ~'~di ~;~ ~  the i~t J ~;;';~ 1930-:-
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The Jl.evd. J. O. Ohatterjee: Will Government state whe;.n the applica. 
tion from the Delhi University for the use of tbill building was reeeived? 

The Honourable Sir Bhupendra Nath lIilra: I shall have to ask for 
notice of that quest.ion /I .. I havl' not got the relevant papers with me. 

Kr. B. Das: Are Government. aware t.hut the Viceregal Estate is built 
from money provided by tbe whole of India, und, ns t,hey did with Gov-
ernment buildings in Bengal, when they )('ft Bengal, they should not purt 
wit,h Government buildings toO particular inst,itutions without consuUing 
t he Provincial Governments? 

The Honourable Sir Bhupendra Bath IIltra: I am not sure that Pro-
v.incinl Governments are concenwd in, th:s particular matter. But I have 
altelldy "Ilid that thr Government of Indin have not. arrived yet at !lny 
deeision in regard to the c1isposul of the particular building; and before' 
t.hev arrive at 1\ decision, they will' undoubtedlv take into coDtlideration 
:all 'relevant fnctors.·' . 

QUARTERS FOR THE S'l'AFJ' OF THE RAILWAY CLEABIliO ACCOUNTS OFFIOE. 

67. -The Bevd.. 1. O. Ohaiterj •• : Referring t(. assurancE'S previously 
given ~by Government, have they started building quarters for the staff of 
th~ }{aHwu} 0learing Aceounts Office Rnd if not, when do they propose 
t.o do so? 

Mr. A. A. L. ParlODI: Gov\lrnment hnve not yet started· building quur-
ters for the Railway CleAring Accounts Office staff, as they have not yet 
heen Hblc to obtHin a suitable site at rellsonable cost. The matter is, 
however, being further· investignted. 

t68*·69*, 

HE VENUE DERIVED FROM OPIUM, 

7(), '"The Kevd. 1. O. Ohatterjee: ('1) Will Government be plensed to 
i:<tRte, what revenue is derived by them on "Excise Opium", ~  on opium 
sold to Provincial Governments for consumption within the boundaries of 
India? 

(b) Will Government be p1eRsed to state what income is derived by the 
different Provincial Governments, t,hrough the sale of opium, in the shape 
of profits or by way of licence fees? 

(c) Do Government still adhere to their policy regard5ng the internal 
consumption of opium, as set forth in their Resolution published in Janu-
aty Hl26? 

The Honourable Sir George Schuster: (a.) None. 

(b) A statement is laid down on the t.able. 

(c) Yel3. The Government of India hnve hfld no occasion for a gene· 
ral review of their li ~' since 1926. 

tFor thl'se que8tions and their answer", see Proceedingll of the 21st January, 1930. 
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JIJ'. K. S. Aney: May I ut,;k when my questions, Nos. 62 to 64, 'will 
be ansWtlred? 

Mr. PlaideDt: I undC1'8tllDcl Sir Frnnk Noyce is ill and that he will 
answer them to-morrow. I thought the Honourablo Mernber was inform-
ed. . 

QUARTERS IN NEW DELHI BUILT BY THE TELEGRAPH DEl'ABTMJlNT. 

71. *Kr. G. Sarvotham B.ao:' (0) Is it a. fact thllt  sitcs in New Delhi 
were allotted to the Telegraph Department for building quarters for their 
ministerial staff? 

(b) Is it a fact that the Telegraph Department erected quarters by calling 
for tenders themselves, and is it also a fact that the funds were provided for' 
this purpose in the budget of the Telegraph Department? 

(c) Win Government be pftlased to state the capital outlay on the-
difforent types of quarters in New Delhi built by the Telegraph Departrqent 
8S well a8 the capital outlay on the corresponding types of quarten in New 
Delhi built by tho Public Works Department? 

(d) Is it a fact that the capital outlay on the quarters built by the Tele-
graph Department is far le88 than the capital outlay on the quarters built by 
fhe 'Public Works Department, type by type? If so, will they be pleased to. 
state the reasons therefor? 
'l'he HODOUl'able Sir Bhupendra Bath :mtra: (a). Yes. 

(~  No. The quarters were erected by tho Publ:c Works Department. 
The cost was provided for in the budget of t.he Posts and Telegraphs De-
partment. 
(c) The types of quarters. built for the Telegraph Department, and' 

the outlay thereon, a·re the snrne 8S those of other quart.eJ'R built 'by the 
Public Worl{H Depa.rtment at the same time. 
(d) This part of the question does not arise in view of the preceding' 

replies. . 

QUARTERS FOR THE MINISTEIUAL STAFF OF THE LEOJ8LATIVl!: ,) 8SElrIBLY 

. DEPARTMENT. 

72. *1Ir. G. Sarvotham B.ao: Do Government propose to alloh some-
sit.es in New Delhi nearest to the Council House for building quarter8 for 
housing the ministerial staff of the Legislative Asgembly Department? If 
not, why Dot, and why was the Telegraph Department allotted sites for 
erecting their own quarters? 
The Honourable Sir Bhup8ndra .ath Jlit.ra: No. The sites closest to· 

the Council House could not suitably be utilised for this purpose. Within 
the limits dictated by fina·nc;nl considerntions. Government propose to 
authorize the constnlCtion, during 1980-81 of additional quarters, on suit-
able sit,es. for ministerial nnd other staff employed in New Delhi. The 
staff of the Legislative Assembly Department will be eligible for tenancy 
of such quarters, with others, but Government cnnnot make special pro-
vision for anyone Secretariat Dep!lrtment. Quarters were provided for tele-
graph employees in New Delhi fiS in other stations in accordance with 
the policy of the Posts and Telegt:apbs Depa.rtment to provide housing. 
as far as pos8ible for its staff in places where specilll c1iffi(lulty is expe-
rienced. To the extent to which these quart.ers were provided, the diffi--
cu1ty of other employees of G()vemment in finding accommodation ; is 
reduced. . 
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CLASSIFICATION OF QUARTERS IN NEW DELHI. 

73. tllr. G. Sarvotham :aao: (a) Will Government be pleased to state 
how ma.ny times they have olassified and reclassified the different types of 
quarters at New Delhi, since they were constructed? 

(b) Will Government be pleased to state the pay limits that were in force 
in 1920 for the eligibility of the ministerial staff of the Government of India 
for the different types of quarters in New Delhi, and" will they be pleased to 
state how many times these pay limits were raised since then up to date? 

(0) W]\ Government be pleased to lay on the table a statement showing 
the changes that have been made between the years 1920 and 1929 in the 
pay lim;ts governing the eligibility of the ministerial staff of the Government 
of India for the different types of quarters at New Delhi? 

(d) Is it a faot that the reclassification of the Government quarters at 
New Delhi from time to time has on elWh such occasion resulted in depriv-
ing the various grades of the ministerial staff of their claim to classes of 
accommodation to which they were previously eligible? 
(e) If the answer to part (d) is in the affirmative, is it a fact that Gov-

ernment have never c'onsidered the question whether the reclassification of 
the Government quarters at New Delhi from time to time has resulted in 
lowering the standard of living of the ministerial Government of India staff 
against their w;n? What steps do Government propose to take in the 
matter and when? 

(f) Will Government be pleased to state the reasons why they have 
mnde such frequent changes in the classification of the quarters at New 
Delhi? 

The r ~e Sir Bhupendra lfath lDtra: The information is being 
collected and will be furnished to the Honourable Member in due course. 

MEMORIAL FROM THE MINISTERIAL OFFICERS' UNION, POllrnAY. 

74. tllr. Bam Karayan Singh: (a) Will Government be pleased to 
stnte whether they have received a memorial dated 1st September, 1929, 
from Mr. S. C. Joshi, the Honorary Secretary to the Central Board of 
Revenue Ministerial Offi'cers' Union, Bombay? 

(b) Has the memorial been considered and decided and if so, with 
wha.t result? 

The Honourable Sir George Schuster: (.a) Yes. 

. (b) Yes. After careful consideration, the Government came to the 
conclus;mJ. that no case had, been established for a revision of the memo-
rialists' pay. 

t 75*. 

AERO CLUBS IN INDIA. 

76. " tDr. B. S. Moon!e; (a) Will Government be pleased to state 
how many aero clubs ha.ve been established in Indi!l.? 

. (b) How many of them receive Government grants a.nd, what are the 
amounts of grant given to each of these clubs? . 

tFor thl~ question and ita l ~ ' "II PJ'oceecii,nr,s oltha 21st .January. 1930. 
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(c) How many Indians were trained by and are under training in each 
\)f theRe clubs? 
(d) What are the eourscs of trllining nnd what fees are charged per 

student for a full term of training? 
(e) Are there fe.cilities for training for .. B" certificates?-

(f) How many Indians were granted •• A" certificates and how many 
"B" certificates? 

(g) Are nny of these Indians with "A" and "B" certificates provided 
with any appointments in the Department of Civil Aviation? 

The Honourable Sir Bhupendl'a Hath KiVa: ta) Six. 
(b) Four. (tovernl11cnt huve provided each club with two "Moth" 

aeroplanes, a spare engine nnd Il. grant of Rs. 9,000 towards the provision 
of It hangnr. Government have also given to each club an annual grant 
of HR. 20,000, nnd 1\ bonus of Rs. 150 per pilot trained, up to B limit of 
Hs. 2,250 per dub in the first. year, and ~  5,000 per club in the second 
'ycar of operlltion. 

(c) 'l'he figures are 88 follows: 

Tra;ned-

Delhi, 5. 

Bombay, 8. 

Hengal, 3. 

Karachi, 9. 

Fnder training-

Delhi, 13. 

Bombay, 13. 

Bengal, 14. 

Kllraehi, 13. 

(d) The length of the course of training nnd the expehfle involved ure 
naturally dependent on the aptitude shown by the pupil. It can. be taken 
that the averl1ge Indian pupil requires about 17 hours dual control ins-
truction and that the average cost of training for un .. A" licence is AP-
proximately Hs. 480. 

(e) Government Bre of opin;on that t·he clubs Ill! at prel'lent constituted 
Ilnn equipped are not in n. position to undertake the training required for 
"R" li e ~e  They have not, however, actually prohibitc-d clubs from 
undertaking such t.raining. 

(f) .. A" Licences, 18. 

4tB" Licences, nil. 

(g) There have up to date been no posts in which their servieell eould 
be utilised. 

Dr. B. 8. JIooDI': Do the Government propose to make provision for 
training for the B Cert·jficate? 

The Honourable Iii Bhupendl'a .ath Kltra: Not in the immediate 
preFient. 
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Dr. B •••• oonje: When is it likely that the arrangement will be made,. 
if not at, present? .', 

The Honourable Sir Bhupendra Nath Mitra: I cannot give my Honour-
able friend over there any definite information. He \VQS 11 member of tlie' 
Standing Finanoe Committee and has some information about our'pro-
gramme in regard to t~ development of air services. " .( 

Kr. Lalchand Navalral: Can the Honourable Member give the ~ r i  
mate time? I. • 

" 
:Hr . .Arthur Koore: Is it not a fact that the present pilot instructors of 

aeroplane clubs are sufficiently qunlified to enable. them to give B certifi-
cates? ..... 

:1 
The Honourable Sir h e ~ Hath lIik.: My information, Sir, iif 

that the clubs as at present constituted and equipped are not in a position 
to undertake the training required for B licences, though they' ~ . not 
actually prohibited from undertaking such training. Tbe point it.tbis. 
Training for B licences includes training in meteorology, air i ti~  

oertain other subjects. ~\J ,: .. :. 

If.wab Sir Sahiblada Abdul Qaiyum: On what principle is theselecti41· 
of candidates made for this service? ,'1:' 
- . 'J 

The Honourable Sir ahup8l1dra Ifath II1tra: My Honourable friend i~i 
apparently under a misapprehension. We are now talking of training by 
aero clubs and there is no question of a servioe. 

Nawab Sir Sahlblada Abdul Qatyum: The whole question applies to the 
selection of candidates as well and I should like to know, on what principle 
candidates are selected for training? , 

The Honourable Sir Bhupendra Hath Kltra: That depends on the aero 
club. The aero clubs train people who are members of those clubB and 
there is no question of selection by Government. 

Kr. Lalchand lfav&lr&1: Instead of giving us a vague reply, will the 
Honourable Member say at least approximately what time it will take to 
make provision for the training? 

The Honourable Sir Bhupendra Bath. :Hltra: I am sorry I cannot be ~ 
prophet. It depends on considerations over whioh I have no oontrol. 

Kr. Lalchand Navalral: I  know, if the Honourable Member were a. pro-
phet he would say exactly, but I wanted bim to say approximately_ 

lIr. President: Dr. Moonje. 

SELECTION OF INDIAN CADETS FOB TRAINING IN MILITABY AND NAVAL 
COLLEGES IN ENGLAND. 

77. ·Dr. B. S. 1l000Je: (a.) Will Government be pleased to t t~ 

when ~he Interview and Record Board was first appointed in India for 
the selection of Indian oandidates for training in the cadet colleges of 
Sandhurst, Woolwioh and Cranwell and for the Royal Indian Marine? 

(b) How many times has the Board been meeting every year since its 
appointment? 
(0) How many India.n candidates have presented themselves each time 

for examination? 
o 
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(d) How many of them presented themselves for each of these cadet 
colleges and for marine training? 
(e) How many of them were selected for each of these cadet .o,?lleges 

and for marine training? 
(f) Has the Board seleoted any candidates up to now, and if so, how 

many for Woolwich and for Cranwell? 

(g) How many of those passed and selected by the Board here wer& 
rejected by the Examining Boa.rd in England? 

(h) How many vacancies were reserved for Indians at each time the 
Interview and Record Board met for their training as Army, Naval, and 
Air Force cadets? 
(i) Have Government notioed the opinion of Pandit Hirday Nata 

Kunzru, M.L.A., as cabled by Reuter and published in the Hindustan 
Times of Monday the 16th December, 1929, on page 18, at the top of the-
third column, that after visiting Sandhurst and Woolwich, he found that. 
., contrary to the impression prevailing in India, the standard of reoruitment. 
for Woolwich was not higher than for SlIolldhurst"? 
(i) Do Government propose to ask for a report from the Interview and 

Record Board as to the reasons for their failure to select as many candi-
dates as were required to fill up the vacancies available each time at the 
cadet colleges of SBndhurst, Woolwich and Cranwell, and for naval train-
ing, and if so, will Government be pleased to lay the report on the table? 

Mr. G. X, YoUDg: The answer to this long question is necessarily itself 
very long, and contains much statistical matter. Unless, therefore, the 
Honourable Member-unless the House-would prefer me to read it out. 
I propose to lay it on the table. .. 

Most of the infonnation required by the Honourable Member CBn be 
found in the pamphlets containing the results of the examinatioJls to 
which he refers, copies of which have been placed in the Libra.ry. As, 
however, the Honourable Member appears to be under some mi rehe ~ 
sion as to the character and functions of the Interview and Record Board. 
I propose to give a detailed reply. The Board is not, as one might suppose 
from the Honourable Member's question, a standing Board set up in India, 
to make a preliminary selection of candidates for admission to the written 
examination. On the contrary, the examinations themselves consist of two 
pa.rts-a number of written papers, and an oral test,-whioh are conducted 
simultaneously in India: but whereas, in the written examination the 
papers a.re set and subsequently marked by the Civil Service Commissioners 
in England, the ora) test is necessarily carried out by a Board sitting in 
India, on each occasion that an examination takes place. The answers to 
the various parts of the Honourable Member's question are as follows;-

(a) An interview and record test has been in force for Sandhurst 
candidates since 1919, but the  present system of examination 
for entry to the Anny and Air Force was introduced in Nov· 
ember, 1928, and for the Royal Indian Marine in June, 1929. 

(b) There w«s one examination in 1928 and two in 1929. An Inter-
view and Record Board WQS constituted for each of these 
examinations. 

(c) 59 candidates sat for the Army and Air Force examination held 
in November, 1928, and 88 and 75 candidates for the Army, 
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Air Force, and Royal Indian Marine examinations held in 
June, and November, 1929, respectively. . 

(d) A statement is annexed. 

(e) Seven candidates passed for Sandhurst at the examination held 
in November, 1928, and 11 at the examination held in June, 
1929. No candidate passed into Woolwich, Cranwell or the 
Royal Indian Marine at either of these examinations. The 
results of the examinations held last November, have not; yet 
been received. 

(j) Three candidates for Woolwich. and one for Cranwell passed the 
oral test in November, 1Q28. One candidate for Crsnwell 
and two for Woolwich passed the oral test in June, 1009. 
The number of those who obtained qualifying marks in the 
oral test at the examination held in November, 1Q29, is not 
yet known. 

(g) Nine of those who obtained qualifying marks in the oral test in 
November, 1928, and six who obtained similar marks in June, 
1929, failed to pass the written portion of the examination .. 

(h) A statement is annexed. 

(i) Government have seen the message referred to, but a.re not aware 
whether the Honoura.ble Pundit has been correctly reported. 
The standard required for entry into Woolwich is considerably 
higher than the standard required for Sandhurst. There are 
certain subjects, viz., Lower Mathematics and Physics or 
Chemistry, which candidates for Woolwich are compelled to 
take, and obtain a qualifying mark in them, while Sandhurst 
candidates are not. Again, the minimum qualifying total of 
marks for Sandhurst is 540, and for Woolwich, 600. 

(i) Government do not (X)nsider that the figures of any of the past 
examinations are such as call for a report or explanation from 
the Interview and Record Board. They are satisfied that the. 
Board, on which the Honourable Member has served mOM 
than once, is competent to judge the suitability of the candi-
dates who appear before it: and that it rejects only those who 
are definitely unsuitable. The Board's decisions must 
obviously be governed by this criterion alone, ~ d not by any 
consideration of the number of vacancies available. 

Stalemenl "/81'f'ed eo in 'he reply eo pam (d) and (11) of 'he qtlemon. 
(eI) Number of candidates who appeared for the various oadet oolleges and for marine 

training. 

I 

I 
I Sandhurst Woolwich Cranwell 

Marine only 0':1l or only or only or 
Date of examine.- or Marine as San urst Woolwich Cranwell Total, 

tion. first choice. as drst 
[ 
as first . .as fil'llt 

choice . choice. choice. . -
November 1928 . ., 36 I 17 6 I 59 

I June 1929 • 29 40 
! 

7 12 88 

November 1929 19 89 i 6 11 75 . 
I 

o 2 
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(11) Number of vacanoies reserved for Indians at the various oadet, oolleges and 
Royal Indi"n Marine. 

in the 

Total. Date of examina· II ROYILI ~ di  /' Sandhurst. I W oolwioh. II Cranwell. 
tiOD. Mal"lne. I 

N-ov-e-m-b-er-1928 '. \ 7 I 1130 1-'-63 [---3--:-+--3126-
June 1929 .' 6 
November 1929 . I 8 10 I 6 6 30 

ApPOINTMENT OF INDLU< OFFlCltJiS TO THE A.m:Iy. 

78. ·Dr. B. S. lIooDJe: (a) Will Government be pleased to state 
if" it is a fact that there is a shortage of British officers in' the Army? 
(b) If the answer to part (a) be in the affirmative, what is the number 

of this shortage, and how do Government propose to make up this shortage, 
and what is this shortage due to? 
(0) What is the number of annual wastage and of yearly recruitment 

of officers to meet the wastage? ' 
(d) Are Government aware that to meet this shortage, it is proposed 

that all officers up to a certain rank, say Captain or Major, should be reo 
cruited from Indians and that the senior ranks be, for the present, held 
by British officers? 
(6) Has the attention of Government been drawn to the following, 

which is a quotation from the book called the" Autography of General Sir 
o ' ~e Creagh", one of the late Commandcrs-in-Chief of II}dia?: 

.. The entranoe examination (for selection of British boys for admislion into 
the military colleges of En!'(land) Wall of open competition but it was very ellBY, ... the 
qualifioation Wall low and there normally were more vacanciea than m~tit r  .••••••• 
The curriculum. on paper, Wall very much aa it is to·day but the p .... ing 'out test which 
q\181i11.ecl for a CommiNiOD was mIlCh lower. The life of a ead"t was Ieee luxurious than 
is ~  thac .. -e. Thnre ~ere .bout 260 oadete and the ordinary course wae ODe of 
two tenDS; but thoBe who failed to qualify for .. purchase oomllliaaion (or in the 
m ~titi  for a ~ ~ commielion) at the examination held at the end of 

a oad"'t'Sl!8COnd term were sDowed to put io a. third eourse In order to give them 
another ohanoe ... 

(I) If the answer to part (6) is in the affirmative, are Government pre-
pared to bring this point to the notice of the members of the Interview 
and Record Board, instructing them to bear it in mind while selecting 
Indian candidates for admission to the Cadet Colleges of S'andhurst, 
Woolwich and Cranwell and for the Royal Indian Marine? . 

Mr. G. K. Young: «(I) There is no shortage in the actualnnmber of 
British officers in the Indian Army at the moment. On the .. other hand 
there is some. congestion due partly to exceptional recruitment during the 
war and partly to certain recent measures of reorganisation. 

About three years ago there was a shortage in recruitment. Recruit-
ment has however since improved, and the position is DOW satisfactory. 

(b) Does not arise. • 
(0) The wastage is o.bout-120 a year, Rnd it is met by recruitment from 

Sandhurst and by transfer of officers from the British Service. 

(d) Government are not aware of any such proposal, nor do they under-
stand how it would be put into practice. 
(e) Yes. 
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(f) If the Honourable Member's suggestion is that the standard?f 
o.dmission should be lowered for Indians in· order to meet a shortage 111 
British recruitment, my answer to the earlier parts of his question will 
show tb,at such a course is unnecessary. In any case the conditions of 
recruitment prevailing 70 years ago, when the system of purchase Commis-
sions was still in existence, would not, in the opinion of the Government 
of India, provide any argument for adopting that course to-day. 

DEMOLITION OF INDIAN BAZ .. U.BS ATTACHED TO CANTONMENTS. 

79. ·Dr. B. S. lIoonSe: (a) Are Government aware that the 
All-India Cantonment's Association have submitted a representation to 
His Excellency the Commander-in-Chief, complaining that the military 
Buthorities are solicitous of giving 0. monopoly to coffee shop contractors 
and are therefore discouraging and demolishing long-standing Indian 
bazaars attached to Cantonments? 

(b) Will Government be pleased to state their reaeons for adopting the 
policy referred to in part (a)? 
(c) How do Government propose to compensate the Indian shop-

keepers of these Indiun bazl\ars? ' 

(d) Why do Government propose to establish a system of monopOly in 
favour of II few coffee shop contractors? . 

(e) Who are these coffee shop contractors, and will Government please 
lay on the table a list of these contractors and also of the firms, if any, 
they represent with their names and addresses? 
Kr. G. II. YOUDg: (a) Yes. 
(b), (c) and (d). Government have not adopted the policy attributed 

to the military authorities in part (a). I am inquiring into the facts, and' 
will communicRte the result to the Honourable Member as soon as possible. 
(6) I will send the Honourable Member a copy of the current list of 

approved contractors. 

APPLICATIONS FOB ADMISSION TO THE CHAND)'USI TBAINING SCHOOL. 

SO. ·Dr. B. S. KoonSe: (1) Are Government aware that the Divi-
sional Superintendent, Moradabad, East Indian Railway, recently invited 
applications by public advertisements on the prescribed application forms 
obtainable from his office for Re. 1 peT form, from' Indians for admission 
in the Chandausi Training School? . 

(2) If the answer to part (1) is in the affirmutive, wiIl Government 
please state:' 

(a) What were the qualifications prescribed for eligibility for ad-
mission? 

(b) What were the rules according to which selection was made? 
(0) Who made the selection? 

(d) What was the number, if any. that was previously fixed for 
sdmission into the school? '  . 

(6) Was the number so fixed mentioned in the advertisement calling 
for applications? 

(f) Who authorised the Divisional eri te d~ t for fixing and 
according to what rule did he fix the price of one rupee per 
form of application? 
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(8) Are Government aware that about 700 applications on the ~ ribed 

forms were received and that only about 100 candidates were selected for 
admission into the School? 

(4) Will Government be pleased to state if it proposed to retum the 
amount of Rs. 600 or BO, received as the price of the application forms 
from those candidates who were not eventually selected for admission? 

(5) Will Government please state: 

(a) If the rejected applicants have been informed of the fact of their 
rejection; and, 

(b) If so, with or without mentioning the reQQons for rejection? 

(6) Will Government please state the numbers of candidates selected 
for admission. into the school according to their religions and oolours? 

Mr. A.. A.. L. Parsons: I am making enquiries from the Agent and will 
oommunicate with the Honourable Member on receipt of his reply. 

t81*. 

REPRESENTATIONOl!' SIND AT THE ROUND TABLE CONFERENCE. 

82. ·Mr. Lalchand lfavalral: (a) Had the attention of Government 
been drawn to the editorial in the Daily. Ga3ette, Karachi, dated the 6th 
November, 1929, under the heading "Sind and the proposed Conference" 
regarding the representation of Sind on the proposed Round Table Con-
ference to be called in England in consideration of Sind having its own 
problem requiring careful consideration by those who are to draw up e. 
new oonstitution for India? 

(b) What steps do Government propose to take in the matter? 

'!'he Honourable Sir lames Orerar: (a) Yes. 
(b) I am not in a position to make any statement on the subject. 

Kr. Lalchand lfavalral: Will the Honourable Member  tell me if any 
12 N scheme or method of election or selection of the members of 

OON. the Round Table Conference is being cORsidered by the Govern-
ment of India? ' 

'!'he Honourable Sir lames Orerar: I cannot add to what I have already 
said, namely, that I am not in a position to make any statement on the 
subject. 

EXTENSION Ol!' THE W AXl!' ACT TO THE BOBAH COMMUNITY. 

83. ·)lr. Lalchand lfavalral: In view of the representations made 
to the Government of India with regard to the extension of the Wakf Aot 
to the Borah Community, will Government be pleased to say what decision 
Government have arrived at? 

'!'he HODourable Sir lamel Orel'ar: .The Honourable Member presumably 
refers to 0. petition submitted by Mr. Karimbhoy Adamjee Peerbhoy. It 
has been forwarded for consideration to the Government of Bombay. Tlie 
matter is primarily one for the Lpcal Oovernment undel' section 18 of the 
Mussalman Wakf Act, 1928. 

tFor this question and it. answer, .u Proceeding. of the 211t January, 1930. 
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CONSTRUCTION OJ' A BROAD GAUGE RAILWAY nOM KARACHI TO BOMBAY. 

84. *Mr. Lalchand lfavalra1: (a) Will Government be pleased to 
'State when they intend to take in hand the constructional. work of the 
Kamchi-Bombay broad gauge through railway? 
(b) Is it. 8 fo.ot that people in Sind have been asking for this r il ~ 

for the last fifteen years? 
(c) Is it a fact that the Bombay Council have shown the urgency of 

this Railway, and ~h t H. E. the Governors of Bombay ~ even H. E. 
the Viceroy on their visits to Karachi have expressed the same view? 
. (d) Do Government propose to solve the financial difficulty which has 
elways been brought in the forefront and provide for starting the work 
in this year's Budget? 
Kr. A.  A. L. Parsons: (a), (c) and (d). Government are unable to say 

at present when it will be possible to start work on the Bombay-Sind 
through connection. They recognise the importance attached to this by 
the Government of Bombay and the people of Bombay and Sind and will 
endeavour to find means to take it up as BOon as possible. 
(b) Yes. 
Mr. LalchaDd X.valral: Is not Government still prepared, after the 

fapse of 15 years, definitely to take this matter in hand, especially when 
the necessity is being admitted? 
Kr ......... L. Parsons: As I have already explained, we propose to take 

this linc up as soon as our means permit. We can hardly be expected to 
takc it up when our means do not permit us to do so. 

IIr. LalchaDd Ifavalrai: The means are always complained of. 
ADVISORY COMMITTEES OJ' THE NORTH WESTERN RAILWAY. 

85. *Mr. LalchIDd Ifavalral: (a) Is it a fact that the North, Western 
Railway Karachi Advisory Committee have resolved, by a majority of votes, 
more than once to hold monthly meetings instead of· quarterly ones as at 
present? 
(b) Are Government aware that quarterly meetings-do not sufficiently 

!lerve the purpose for which "'they are designed? 
(c) Is it a fact that generally meetings of all other Advisory Committees 

in. other Divisions of the State Railways respectively are held once a 
month? 
(d) If the answer to part (c) be in the negative, will Government be 

pleased to state the period at which each of Advisory Committee meetings 
'in all the Divisions on the State Railways respectively are held? 
(6) Do Government propose, in view of the opinion of the Karachi 

Advisory Committee, to ask the Agent, North Western Railway, to give a 
trial to holding monthly meetings? 

lit. A.A. L. ParsOns: (a) Yes. 
:(b} No .. 
(c) No. . 
(d) I am laying a statement on the table giving the required infonns-

tion. It will be seen that the Ill'ain Advisory Committee of eaoh of these 
railways ordinarily meets once a month, but branch Committees, like 
that at Karachi, ordinarily meet once a quarter or once in two months. 
(6) The Agent of the North Western Railway has repol-ted that a meet-

ing once a quarter suffioes to deal with the business to be transacted, and 
that if he finds occasion to call for more frequent meetings, he will do so. 
Government consider that the present practice meets the requirements. 
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QUUTION8 AND AllSW_S • 

.,. LalcllaDd .anlni: Is the-Honourable Member te~th t the 
members of the Committee hold different opinions to those of the Agent?' 
Has the Honourable Member considered that question or inquireCi into, 
that eJifferenoe of opinion? 
X1'. A. A. L. ParIODI: I he,ve, Sir, accepted the st&tement of the Agent 

that a meeting once a quarter is ordinarily sufficient for transacting the' 
business. I do not consider it. necessary, therefore, for the Agent to call 
meetings more frequently, even though possibly some of the members of' 
the Committee may desire more frequent meetings. 
111'. Lalchand .av&lr&1: Will the Honourable Member be pleased to, 

pJace tbe reasons of the Agent on the table? 
1Ir. A.  A. L. P&1'IOU: I ca.n tell the Honourable  Member the ressons 

immediatelv. The rea.sons are that a meeting once in three months is 
ordinarii," ~ i ie t for transacting the business that comes up before that 
Committee. 
Mr. L&1ch&Dd .avalrai: The reason for the sufficiency there must be, 

and what I am asking the Honourable Member is to give the resson for' 
showing how that one meeting in three months is sufficient, otherwise it 
ill only an opinion. 
Xr. A.  A. L. Part0D8: It may be presumed that the meeting once every 

three months getA t,hroughthe business which is laid before the meeting. 

Mr. Lalch&nd .avalral: I have been myself a member of that Advisory 
Committee, though not now, and I know that the work was not being 
properly conducted and finished within quarterly . meetings .. Is the 
Honourable Member going to contradict that too? 
(No auswer was given,) 

FARES ON TIlE JODHPUR RAILWAY. 

86 .• JIr. LalchaDcl lfavalrai: (4) Are Government awe.re that the· 
Jodhpur R iJ ~  passenger fares for third olass are about 65 per cenL 
higher than those of the North Western Railway for long distances? 
(b) Are Government aware that this line is connected with the North, 

Western Railway line from Hyderabad Sind and that British subjects-
travel from Sind to Gujrat, Bombay, and other places through the territory· 
of the Jodhpur State by this line? 

(c) Do Government propose, in view of the fact mentioned in part (b), 
to move the Jodhpur Railway authorities to reduce their fares? 
lIr. A.  A. L. Parsons: (a) Qnd (b). Yes, 
(0) No. Passenger fares on the different Ra.ilwa.y AdministraMon/il are 

not uniform, financial and other conditions varying. 

APUICA.TION FORMS PRESCBmED FOR CANDIDATES BY THE NORTH WESTERN 

RAILWA.Y. 

87 •• J[r. LalchaDd .avalr&l: (4) Are Government aware that two 
Railway Selection Boards met 'at Karaohi on 15th and 21st August, 1Q29, 
or thereabouts to select candidates? . 

(b) Is it a fact that the Railway called upon the candidates to send in-
their applications on railway prescribed forms and to appear in person at; 
the headquarters at Karachi? 
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(c) Is ij; a fact that the North Vfestern Raihtay sells to each candi· 
-date the railway application form at & cost of one rupee each? 
(d) How much was spent by the Railway on the printing and paper.: 

'of these fonns sold on these two aforesaid occasions in August, 1929? 

(6) How muoh was realised by the Railway by the sale of these forma 
and from the railway fares spent by these candidates in order to attend 
at the headquarters and what was the balance saved by the Railway in 
all the Divisions of the North Western Railway? 

Mr. A.  A. L. ParsoD8: I propose to reply this and the following question 
together. I am obtaining the infonnation which the Honourable Memb£:r, 
asks for and will communicate with him on its receipt. 

CANDIDATES SELlIIOTED BY THE RA.ILWAY SELECTION BOARD AT KARACHI. 

+88. -Mr. Lalchand Havalral: (a) Will Government be pleased to 
'State how many ~ did te  actually appeared before the Railway Selection 
:Board at Karachi on the two occasions mentioned in part (a) of my 
immediately preceding question and how many were selected? 
(b) How ma.ny Sindhis appeared for the selection on the aforesaid 

occasions and how many were selected? 

(c) Were there any such selected persons relations of railway ent-
ployees who were given preference in these selections? If so, what are the 
names and the designations of these railway employees? 

(d) Do Govel'nment propose in future to call only such candidates as are 
likely to be selected? 

CONSTITUTION OF RAILWAY SELECTION  BOARDS. 

89. -Mr. Lalch&Dd lfav&lr&l: (a) Have Government by now thought 
.of making some change in the Railway Selection Boards? If so, which? 

(b) If the answer to the above be the same as was given on 10th 
September, 1929, in answer to part (f) of my starred question No. 380, will 
Government be pleased to state the reasons for making no improvement 
1lD.d for not associating the non-official element with the offioial members 
.of the Selection Board? 

111'. A. A. L. ParlOns: The methods of recruiting subordinates are under 
'E'xo.mination. Goyernment are unable to agree that it would be an improve. 
ment if non-officials were added to the Selection Boards. 

4PPOINTKlllNT OF PROVINCIAL SERVICE MEN AS OFFIOEBS IN THE IMPERIAL 
8EORETARIA.T. 

90. -Mr. X.lch&D4 Havalral: (a) Will Government be pleased to 
state if there are .Elecretaries, Deputy Secretaries or Assistant Secretaries 
in all the Departments of the Government of India. Secretaria.t, who may 
nave been imported from the Provincial Service or are these appointments 
t'estrioted to Imperial Serviae men? If the former, will Government be 
pleased to state how many and from which presidenoies have they been 
ftoruited? 

tFor anlwer to this question, ,ee answer to qu8ltioo No. 87. 
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(b) If the a.n.swer. to the first part of part (it) be in the negative, will 
Go.vermnent be. pleased to state if they propose to encourage and tra.in 
Provincial Service men for the said appointments by giving them appoint-
ments in the Imperia.l Secretaria.ts? 1£ not, what are the reasons for it? 

The Honourable Sir Jamel Orerar: (q) I would refer the Honoura.ble 
Member to section 98 and the third Schedule of the Government of India. 
Act, from which he will see that the posts of e'rl~t ry and Joint and 
Deputy Secretaries in Borne of the Departments of the Government of India 
r~ reserved for the Indiaq Civil Service. '1'he posts of AFlsistant Secre-
tary are ordinarily filled from £he Imperial Secretariat Service. In the 
past some members of the provincial Bp.rviees have been appointed to posts 
of Deputy and A!!:sistant Secretary. There are no such officers in the 
Government of India Secretariat at present. 

(b) Government see no reason for making any departure from the 
present arrangements. 

Mr. Lalcband Havalra1: Would the Government be pleased to say why 
office rules should not btl amended in order to make the Indians enter as 
Secretaries and Deputy Secretaries? 

The Bonourable Sir Jamel Orerar: As I have already stated, the existing 
&rrangements are working satisfactorily and, as the Honourable Member is 
-flware, there is a considerable number of Indians who are holding trheae 
P08tS. The .point I understood the Honourable Member to refer to pal'ti-
('.uJarly was with regard to the members of the Provincial Services, and my 
~ er is that there is nothing to prevent such appointments being mooe 
cn suitable occasions, and the heads of the Departments concerned will' exer-
cise their discretion. 

1Ir. Lalchand Havalrat: I hope so. 

Pandlt Birday Nath KUlUlru: Is it the considered opinion of Government 
that no more opportunities are to be given to the members of the Provin" 
. L'ial Services to hold responsible posts in the Imperial Secretariat? 

• The Bonourable Sir Jamel Orerar: No, Sir. 

Pandtt Birday Nath Kunll'U: What is the exact import of the Honour-
able Member's reply? I should like him to bear in  mind the de ir~ 

repeatedly expressed in this House for giving wider opportunities to the mem .. 
bers of the Provincial Services for emplosment in the Imperial Seoretariab. 

The Bonourable Sir Jamel Ontrar: I have no doubt the considerations 
mentioned by the Honourable Member are borne carefully in mind at the 
time of making these appointments. 

Pand1t Birday Nath ltUlUlru: The Honourable Member said that tho 
present system was working satisfactorily. Is it to be inferred from this 
1,hat no change will be made by the Government of India and that conse-
quently Provincial Service men will in practice be as much debarred froItt 
holding Imperial Secretariat appointments in the future, as they have bean 
in the past? . 

-The Honourable Sir Jamel Crerar: A number of members of the Provin-
ci.al Services have been appointed. to these posts in the past and may be so 
a}Jpointed in the future. 
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PuuUt. JDrd,&1 Bath KUIlUU: These appointment, have been few and 
far between. At present, as the Honoura.ble Member has said, there are 
no Provincial Service men who arE! serving as Assistant or Deputy Secre-
taries in the Imperial Secretariat. Is the present system to oontinue as ,. 
rule? Is no special effort to 1:e made to extend the appointmcnt of Provin. 
eia! Service men? 

The Honourable Sir Jamu Crerar: I quite see the point raised \'y the 
Honourable Member, but I should like to make it clear in reply that the't'& 
is no embargo on such appointments. Nnturally, experience of the Imperial 
Secretariat itself is an important qualification for appointment to these 
posts, but that does not involve necessarilv the exclusion of Provincial mem-
bers. I will endeavour, however, to examine thc pal'ticular point raised 
bJ the Honourable Member more fully. 

JIr. LalchaDd :R&n1r&1: Will the Honourable Member please 8ay that 
in future Provincial Service men will be taken in the Imperial Secretariat '! 

The Jlonourable Sir Jam .. Orerar: I will examine the point more fully. 

UN STARRED QUESTIONS AND ANSWERS. 

Bus SERVICE BETWEEN NEW AND OLD DELHI. 

1. lD1&n Bahadur Sartaru Ku_1n Khan: (a) Will Government 
be pleased to stRte if the news published in the issue of the State.man of 
the 2nd October, 1929, page 10, under the heading" Cheap Transport for 
Delhi-New Bus Service", regarding the scheme to link up Old and New 
Delhi by means of fI regular bus service is correct? 

(b) If so, by what time is the new arrangement expeoted to be com-
pleted? 

Sir l'raDk Royce: The necesslU'Y information hRs been called for and 
will be supplied to th.e Honourable Member on receipt. • 

RECOMMENDATIONS OF THE HARTOG COMMITTEE. 

2. Khan B&bacIur Sarfaru lIUllaiD Khan: (a) Has the attention 
of Government been drawn to the paragraph published in the issue of the 
statesman of the 19th October, 1929,.p·age 9, under t,he heading "Wanted 
II. national policy in educlition-Centralizoo control urged by Hartog Com-
mittee-Waste Of present system-Giving girls first chance of learning"? 

(b) Will Government be pleased to state by what time the recommenda-
tions of the Committee, i.e., (1) to serve 1\8 a centre of information for 
all provinces, (2) to provide funds to such as want assistance, and (8) to 
·co-ordinr.te the experience of different provinces-are likely to come into 
force? 

Sir !'rank :Royce: (a) Yes. 

. (b) Government do not ~r  to t ~e the report of. the Auxiliary 
Committee into detailed conSideration untd they have received the repori 
of the Indian Statutory Commission. . 
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REPORT OJ' THE lNDUN CENTRAL COMMITTEE. 

3. Khan Bahadur SlU1aru BuuaiD JQlan: (a) Has the a.ttention 
-of Government been drawn to the paragraph published in the issue of the 
State. man of 8Ist October, 1929, page 9, under the heading "Report 
posted to India-Publicatbn left to Viceroy's discretion"? 

(b) If so, will they please state if the statement made therein is 
-correct :' 

The BODOurable Sir .Tam .. Orerar: (a) Yes. 

(b) As the Honourable Member is aware, the Report was published 
on the 28rd December, and copies were at the same time supplied to all 
Members of the Indian Legislature. 

EXTENSION 011' DELHI (ITY. 

4:. Khan Bahadur Sarfa.raz Hussain Khan: (4) HM the attention 
()f Government been drawn to the parll.otrraph publish'ed in' the issue of the 
State8man of 81si:! October, 1929, page 10, under the heading "Congestion 
in Delhi City-Extension scheme"? 

(b) If so, will they please state if the statement made therein is 
tOorrect? 

Sir :hank Noyce: (a) and (b). Yes 

AIR MAIL SERVIOE TO DELHI. 
a 

5. EhUl Bahadur S&rfaru HU8I&ID Khan: (a) Has the attention 
-of Government been drawn to the paragraph published in the issue of the 
StateBman of 81st October, 1929, page 10, under the heading "Extension 
-of Air Mail to Delhi-Pl8Il8 ordered-no chance of servioe to Bombay"? 

(b) If so, will they please state if the statement made therein is 
-correot? 

The Honourable Sir BhupencJra Nath Mitra: (a) Yes. 

(b) The London-Karaohi air mBil service was extended to Delhi with 
-€ffect from 80th December. This extension is being operated as e.n'IndiBn 
State Air Service with aircraft chartered r ~ Imperial Airways Limited . 
.J.'urther extensions to Calcutta e.nd Rangoon are under consideration by 
<GQvernment. 

Government are considering the question of an air mail service between 
Karachi and Bombay. The aerodrome at Bombay is at present only fit ~ 

use during the dry season, but it is hoped, if funds permit, to undertBke 
:the work necessary to render it fit for use, throughout the year during 1980. 

OPENING OF THE VIOEROY'S HOUSE, NEW ,DELHI. 

6. Khan. Bahadur Sarfuy HU88aID Khan: (a) Has the attention 
-of Government been drawn to the paragraph published in the issue of the 
State.man of 16th November, 1929, pags 14, under the heading "Opening 
of the new Vioeregal House-Ready next year"? 
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(b) If so, will they plesse state if the' statement made therein is 
coneot? 

fte BoDoarable 8Ir BlnlptllCln. _alia Jliva: (a) Yes. 
(b) It is proposed to hold ceremonies in conneotion with the formal 

inauguration of New Delhi during the winter season, 1980-81. 

RAILWAY TRAFnc IN INDIA. 

7. DaD Babaclur Barf.,u 1r1lllalD JDwa: (a) Has the attention 
of Government been drawn to the paragraph published in the issue of the 
Btats8man of 16th November, 1929, paBe 10, under the heading "Railway 
Working in India-Fewer Passengers-S1ight improvement in Gooda 
traffic"? 

(b) If 10, will they please state if the matters reported therein are 
correct? U correct, will they please state the reasons which led to the 
receipts for the year 1928-29 being less than for the year 1927-281 

Kr. A. A. L. PancmI: (a) :Yes. 

(b) Yes, except that the capital at charge at the end of the year was 
789'2 crores. The reasons for the variation will be found in Chapter II 
of the Railway Board's Annual Report for 1928-29, copies of which will 
shortly be available in the Library of the House. 

WAITING ROOM AT KHAJAULI. 

8. lD1aD Babadur Sarfaru B11II11D DaD: (a) Has the attention 
of Government been drawn to the letter published in the issue of the 
Bearehlight of 8rd November,· 1929" page 11. under the heading "Waiting 
Room at Khajauli" 1 
(b) If 80, will they please state if the complaint made therein is correct? 

~ correct, do they intend to see that the grievance complained of is re-
dressed? 

JIr. A.  A. L. PI1'IOD8: (a) iYes. 
(b) Government are not aware of the position: but a copy of the 

Honourable Member's question has been sent to the Agent, Bengs.l and 
North Western Railway, with the request that he will see what actic.>D, 
if any, is needed. 

Qproll INQvmy. 

9. Khan Bahadur S&rfaru Jl1III&lD Khan: (4) Has the attention 
of Government been drawn to the paragraph published in the issue of the 
Btate8man of 17th November, 1929, page 9, under the heading "Opium 
Inquiry-Government of India to hasten it"? 

(b) If so will they please state if the statement made therein it 
correct? If' correct, will they please state when inquiries into opium COn-
sumption in the ~r i e of Bombay are likely to be completed? 

fte Jloaoarable Sir Georp Schutel': (a) G(lvernment have seen the 
raragraph referred to. 

(b) It is correct. It is hoped that the Bombay report will be reoeiveCl 
in February. 
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CLEBltS' QUAR'l'BBS IN PHAGLI, SDILA.. 
10. Ehazl lI&hadar 8adIruBUIIalD Dan: (4) With :reference to 

Government reply to starred question No. 871 in the Legislative Assembly. 
on the 25th September, 1929, on the subject of "Shortage of 'B' Class 
Clerks' Quarters in Phagli, Simla", will Government please sta.te if the 
question of constructing additional accommodation has since been considered 
and a decision arrived at? 

(b) If so, will they please communicate their decision to the House? 
The Bonoarable Sir Bhupendra .ath II!tra: (a) The question of con-

structing additional residential accommodation is still under consideration. 
(b) Does not arise. 

TERMINAL TAX ON GOODS ENTlflUNG NEW DELHI. 

11. lDI&n' B&hadar larf&ru BuIa1D lDwl: (a) With reference to 
Government reply to starred question No. 887 in the Legisla.tive Assembly 
on the 25th September, 1929, regarding "Imposition of a Terminal Tax on 
Goods entering New Delhi", will Government please state if the necessary 
preliJ;ninaries have since been considered? 

(b) If 80, with what results? 
Sir J'rank .oyce: (a) The preliminaries are still under consideration. 
(b) Does not arise. 

ApPOINTMENT OF CLERKS IN ARMY HEADQUARTERS. 

12. ][han Bahadur Sarfara. Buasain lD1an: (a) Will Goyernmeni; 
please state if they have since considered the ma.tter of "Appointment 
penn'anently of clerks provi,stiPnally 'appointed in Army Headquarters", 
(vide Government reply to starred question No. 904(d) in the Legislative 
Assembly on the 25th September, 1929), and come to a decision in the 
matter? 

(b) If so, will they please communicate their decision to the House? 
Mr. G. II. Younc: (a) Yes, in all but two cases, which are still under 

. consideration. I... 
(b) EXC6pt for the two cases referred to, the individuals concerned 

have been confirmed in permanent vacancies. 

SUPERSESSION' OF CLERKS IN THE RAILWAY CLEARING ACOOUNTS OFFIOE. 

13. Khan Bahadur Sarlaru BUSlain lth&n: (a) With reference to 
Government reply to starred question No. 915(b) in the Legisla.tive Assembly 
on the 25th September, 1929, on the subject of "Supersession of clerks in the 
Ra.ilway Clearing Accounts Office", will Government please state if the 
Committee a.ppointed for the purpose of determining the seniority of the 
staff of the Railway Clearing Accounts Office has since considered the 
question and come to a -decision in the ma.tter? 

(b) If so, will they please communicate their decision for the informatioD 
of the House? 

1Ir . .A. • .A.. L. ParaoDl: (a) Yes. 
(b) The Report is now under consideration. 

• 
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Am MAIL SUVIOB AND AEBONAU'l'IOAL. SOROOL IN INDIA. 

14. Kh&n Jlahadur '$aff&raa Bu.alDDan: (a)Wm ,GOVernment 
please state if they contemplate opening an air mail servioe in India? 

(b) If so, do they propose to consider the question of starting a school 
of commercial aeronnutics where flying and aeronautical engineering can 
be taught in their entirety, nnd where the youth of India enn fit themselves 
for that line? 

'l'he 'Bonour&b1e Sir' Bhupendr& If&th Kitr&: (a) The Karachi-Delhi 
'i!eotion of the Indian State Air Service was inaugurated on the 80th 
Deoember, 1929. 

(b) Not at present. 

·THE DAOCA-AItICHA. RAILWAY. 

15. Khan Bahadur sartar.. BUII&iD Kb&D: (a) Hns the attention 
,of Government been dr&wn to the paragraph published in the issue of the 
.8tateBman of 9th November, 1929, page 5, under the heading "Dacca-
Aricha Railway-Appointment of S'ite Selection Committee"? 

(b) If so, will they please state if the Chief Commissioner of Railwa.ys 
and the Commerce Member have sinoe considered the proposal as a result 
~  the deputation which waited on them and come to a decision in the 
-matter? 

(c) If so, will th.ey please communicate their decision to the House? 

1Ir. A.. A.. L.' PanoDl: (a) Government have seen the paragraph men· 
,tioned .. 

(b) and (c). It is intended to proceed with the scheme as funds 
: permit. 

GRIEVANOES 011' RAILWAYM'EN. 

16. lthaIl Bahadur Bartaru B1I8IaiD Khan: (a) Has the attention of 
'Government been drawn to the letter published in the issue of the Search· 
'Ught of the 30th October, 1929, page 11, under the heading "Grievances 
of Railwaymen"? 

(b) If so, will they please state if the complaints made therein are 
.correct? 

(c) 1£ correct, will they please state if they are willing to have the 
~ rie e ' complained of redressed? 

Mr. A.  A. L. Paraona: (a) Yes. 
,(b) No. 

'. ( c) Does not arise. 

INDIAN CADETS FOR SANDHURST. 

17. Dm Bah&dur Barilla. Buualn Dan: (a) Has the attention of 
'Government been drawn to the paragraph published in the issue of the 
StateBman of the 19th November, 1929, page 12, under the heading 
'''Indian Cadets-Eleven qualify for Sandhurst"? 

(b) 1£ so, will they please sta.te if the statement made therein is correct? 



UN STARRED QUESTIONS AND ANSWERS. 

(0) If correct, will Government please state what were the q'.latifications 
of the other five candida.tes, referred to therein? 

lIr. G. II. Young: (a) and (b) ... Yes. 
(,0) The information required by the Honourable Member is conta.ined 

in t,he Press communiques issued by the Government of India on the 20th 
September, 1929, and subsequent dates. For the flake of con ... enience, 
however, a consolidated list of candidates who were successful in the Armv 
Air Force and Royal Indian Marine entrance examina.tion held in June 1929 
haR been prepared and is placed on the table for the Honourable Member's 
iuformation. 

In tht. half-yearly Ar'TIlI!J, Ai,. FO'T'ce and Royal Indian Marint. entrance txaminatiOft 
held in June, 192.9, the following candidates were declared 8I1CCt88ful: ' 

For admission to the Royal Military College, Sandhurst. 

1. *Bahadur Singh, Kanwar, Son of Major General Ap Onkar Singh, C.I.E., 
of Palaitha, Kotah State, Rajputana. 

2. Bilimoria, NasservanJi Dhanjisha, Son of Mr. D. C. Bilimoria, Deputy Suptlr-
intendent of Police, Anand, Bombay Presidency. (Educated a.t the Gujrat 
CoJlege, Ahmedabad). 

3. Dhn.rgalkar, Krishna Purshotam, Son of Mr. Purshotam Dhargalkar, Dental 
Surgeon, Bombay. (Educated at the St. Xavier's College, Bombay). 

4. Daulat Singh, Son of Rai Bahadur Dewan'Dina Nath, Chief Mini8ter, Mandi 
State, Punjab. (Educated at the Government College, Lahore). 

5. Dutt, Raj Kumar, Son of Rai' Bahadur P. N. Dutt, Registrar, Punjab Univer-
sity, Lahore, Punjab. (Educated at the Government College, Lahore). 

~  *Gambhir i ~h  Son of Major Thakur Karam Singh, Oflicf'r Commanding, 
State Forces, Tehri Garhwal State,  United Provinces. 

7. *Gurdip Singh, Son of Sardar Gurdit Singh, Village Khojki Ghak, Pathankot, 
Punjab. 

'8. *Lachhman Singh Nelli, Son of Suhlldar Major Sardar Bahadur Hans Ram 
Singh Negi. (RetIred), Pauri, Garhwal, United Provinces. 

9. ·Rodrigues. Edward Augustus, Son of Sardar Bahadur J. N, Rodrigues, 
Yeotmal, Berar. 

10. Sen, L. P., Son of Mr. Nilrendra Nath Sen, Barrister, Rangoon, Burma. 
(Educated at the Diocesan TIoys' High School, Rangoon and at Leinster 
House School, London). 

11. ·Sheriff, Muhammad Khalilullah, Son of Subedar ¥ajor and Hony. Lieut. 
Muhammad Sheriff, (Retired), Vcllore, Madras Presidency. 

RAILWAY EARNINGS. 

18. Khan B&hadur Barfaraz BU8sa1n Khan: (a) Has the attention of 
Government been drawn to the paragraph published in the issue of the 
Statesman of the 19th November, 1929. page 12, under the heading "Rail-
way Earnings"? 
(b) If so, will Government be pleased to state what were the causes 

that led to the earnings for the week ending November 2nd being less 
than tho figures for last week as well as for the corresponding week of the 
previous year? 
lIr. A. A. L. Parsons: (a) Yes; the paragraph merely reproduces n 

part of the information published in a Press communique issued by the 
Railway Board. 

*Educated at the Prince of Wales's Royal Indian Military College, Debrn. D,un. 

n 
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(b) The prinoipal decreU8es \\'(lre in passenger traffic' on the North 
\Vestern, ERstern Bengal nnd Great Indian Peninsula Ru.ilways; in food 
grains, oil seeds, sugar und jaggree traffic on the Great Indian Peninsula. 
HailwR,Y; in cotton and metal traffic on the North Western Railway; .Jute 
traffic on the Eastern Bengal Railway. 

CONSTRUCTION OF A BRmG! OVJlR THE MEOHNA RIVER. 

19. Khan Bahadur Barfaral BUI8&ln Khan: (a) With reference to, 
Government reply to question No. 13.in the Council of State on the 16th 
September, 1929, regarding the construction of a bridge over the Bra.hma-
putra, will Government please sta.te if they have sinoe considered the ques-
tion of the oonstruction of a bridge over the Meghna River nea.r Bhairab 
Bazaar? ' 

(b) If so, will they please state when the construction work is likely to 
commence? 

lIr. A. A. L. Paraona: (a) Yes. 
(b) Not before 1931-82. 

EXPENDITURE INOURREED ON CoMMITTEES. 

20. JDlan Bahadur Sarfarn lIWI8&iD Khan: (a) With reference t() 
Government reply to part (b) of my unstarred question No. 26 in the Legis-
lative Assembly on the 2nd September, 1929, on the subject of expenditure, 
incurred on Committees appointed by the Government of India and the 
effect of their recommendations, will Government please state if the infor-
mation required therein has since been received? 

(b) If the answer to paTt (a) is'in the affirmative, will Government 
please furnish the information to the House? 

The lIonou,rable Sir James Orerar: (a) Yes. 
(b) The infonnation promised was supplied to the Honourable Member 

on the 14th December, 1929. No further action !lgem!' necessary. 

OPIUM-SMOKING. 

21. Khan Bahadur Sarfaraz BUMaiD Khan: Will Government please 
state if the legislation proposed by the BengLlI Government has since been 
passed into law (vide Government reply to my unsta.rred question No. 31 
in the Legislative Assembly on the 2nd September, 1929) on the "ubject of 
the suppression of opium-smoking in the Central Provinces and Bengfll? 

The Bonourable Sir George Schuster: No, it is still under the considera-
tion of the Local Government, who are mfl,king an extensive inquiry re-
.garding the results of the registration of opium smokers elsewhere. This 
is expected to take some time. 

EXTRA PAY FOR POSTAL OFFICIALS. 

22. lPlan B&b.&dur Sarfaraz Hussain Khan: (a) With referenoe to 
Government reply to mv unstarred question No. 32 in the Legislative 
Assemblv on th(. 2nd . September, 1929, regarding extra pay to postal 
offieials for working on Sundays and holidnys, will Government pleRse stat& 
it any, decision hns yet been arrived at? . 
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(b) If so, will they please communicate their decision to the House? 

The BoDOIU'able Sir BhupeDdra .atb Kttra: (a) Hlld (b). No final deci-
sion has yet been reached. 

UN BOOKED LUGGAOE OF THIBD CLASS RAILWAY PASSENGERS. 

23. Khan Bahadur Sulun KUJI&iD Jth&n: (a) With referenoe to 
Government reply to my un starred question No. 87 in the Legislative 
Assembly on the '2nd September, 1929, on the subject of unbooked luggage 
of third class passongers, will Government please state if the question was 
discussed nt the meeting of the Central Advisory Council? 

(b) If so, will they please communicate the decision arrived at to the 
House? 

!lr. A.. A.. L. PIlIODI: (a) No. It was not reached at the meeting of 
the Council on September 21st. 

(b) Does not a.rise. 

CONSTBUOTION OF A RAfi..WAY BRIDGE OVER THE RIVER GANDAK. 

24. Khan Bahadur' Smuu Buuain Khan: (a) With reference to 
Government reply to my unstarred question No. 88 in the Legislative 
Assembly on th~ 2nd September, 1929, will Government please state if the 
revised report regarding the construction of a railway bridge over the river 
Gandak, has !lince been examined und whether a. decision has been arrived 
at thereon? 

{b) If so, will they please communicate their decision to the House? 

!lr. A. A. L. ParaoDl: (a) Yes. 
(b) The matter is under considera.tion. No decision has as yet been 

arrived at. 

HAJ COMMITTEES IN INDIA. 

25. Dall Bahadur Sufaraz BWII&iD Khan: (a) With reference to 
Government reply to my unstarred question No. 40 in the Legislative 
Assembly on the 2nd September, 1929. regarding Raj Committees in India, 
will Government pleAse state if the information has since been collected? 

(b) If 80, will they please communicate the information received to 
the House? 

Sir J'raDk Noyce: (0) Yes. 

(b) A statement containing the information has been placed in the 
Library of the House. 

PERMANENT CADRE OF THE PUBLIC WORKS DEPARTMENT, DELHI. 

26. Khan Bahadur 8ufaru Bua8&in Khan: (a) With reference to 
Governm'ent reply to stnlTed question No. 984 in the Legislative Assembly 
on the 26th September, 1929, regarding the permanent cadre of the Public 
Works Department ::It Delhi, will Government ple!lsestate if proposals in 
respect of the permanent, cadre for the Delhi Public Works Department have 
since been considered and whether Q decision has been arrived at? 

(b) If so, will they please communicate their decision to the House? 

D 2 
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The Honourable Sir e ~ Bath Kitra: (a) Proposals in respect of 
a permanent cadre of the superior engineering staff required for the Delhi 
Public Works Department have .recently been sanctiottad by the Secre-
tary of State. As regards the other staff required permanently for that 
Department. proposals are at present under preparation. 
(b) The pemlanent cadre of the superior engineering staff, which hilS 

been sanctioned, includes the following posts:. 
1 Chief Engineership. 
2 Superintending Engineerships. 
6 Divisional posts. 

The above cadre providell also for requirements for the central works in 
the United Provinces and the Punjab (including Simla). 

RoYAL Am FOROE METEOROLOGISTS. 

27. KhaD Blhadur Sarfaru HuuaiD lDlaD: (a) Will Government 
please state if they have since considered the question of the renewal of 
contracts of Royal Air Forcemeteorologista and come to a decision in the 
matter (vide Government reply to part (a) of starred question No. 1012 in 
the Legislative Assembly on the 26th September, 1929)? 

(b) If so, will they please communicate the decision arrived at to the 
House? 

Mr. G. II. Young: (a) Yes. 

(b) It has been decided to make no change at present in the existing 
system. 

LUGGAGE OF INTERMEDIATE AND THIRD CLAss RAILWAY PASSENGEBS. 

28. Khan Bahadur Sarfaru HuaalD KhaD: (a) With reference to 
Government reply to part (4) of unstarred question No. 280 in the Legisla-
tive Assembly on the 26th September, 1929, regarding the free allowance 
of luggage for intermediate and third class railway passengers, will Gov-
ernment please state if they have since considered the question and arrived 
at a conclusion in the matter? 
(b) If so, will they please communicate their conclusion to the House? 

IIr. A. A. L. P8lIODS: As a result of the recommendation madc by 
the Indian Railway Conference Association, the following revised Rcale of 
free allowance of luggage was introduced on the 15th Decemher. 1929: 

1st Clasa, 60 seers (no change). 
2nd l ~  40 seers. 
Intenncdiate claRs, 80 seers. 

3rd claRs, 25 seers. 

The Assam Bengal Railway introduced the revisM scale on the 1st 
.January. 1930, but some of the minor railways have not at, present adopted 
it. 

PROMOTIONS IN TlIE '.l'RAFFIO BRANCH OF THE TELEGRAPH DEPARTMENT. 

29. KhaD Bahadur SarfaraJ Hussain Bh&D: (0) Will Government 
please state if a decision has yet been reached in the matter of promotions 
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to the 9e'cond division in the Traffic Branch of the Telegraph Department 
(vide GovernJl1ent reply to part (a) 01 unstarred question No. 284 in tha 
Legislative Assembly on the. 26th September, 1929)? 

(b) If so, will they please communicate the decision arrived at to the 
House? 

The Honourable Sir Bhupendra Kath Kitra: It has been decided that 
no examination should be instituted, at any rate for the present, in connec-
tion with promotions to the second division of the Traffic Branch of t.he 
Posts and Telegraphs Department. 

REMUNERATION OF TELEGRAPH MESSENGERS. 

30. Khan Bahadur Sa.rfaraz HU8II&lD Khan: (a) With reference to 
Government reply to unstarred question No. 236 in the Legislative Assembly 
on the 26th September, 1929, regarding loss sustained by telegraph 
messengers in the delivery of messages, will Government please state if 
they have since considered and come to a decision ill the matter 1 
(b) If so, will they please communicate their decision to the House? 

The Honourable Sir Bhupendra Kath :MUra: (a) and (b). The onswer to 
the first part of the question is in the negative and the second part does 
~~~  . 

I NDIA.NS REPATRIATED FROM THE COLONIES. 

31. Khan Bahadur Sa.rfaral Husain JChaD: (a) Will Government 
please state'if they have done anything to help the repatriates, i~e Gov-
ernment reply to pa.rt (c) of question No. 78 in the Council of State on the 
25th September, 1929, regarding unemployment among Indians born in 
the Colonies who have recently returned to India? 

(b) If so, will they please communicate their conclusion to the House.? 

Sir J'rank Boyce: (a) and (b). The Honourable Member is presumably 
referring to a number of Indian repatriates who have taken up their abode 
at Matiabruz. For an expla.nation of the position, I would invite the 
Honourable Member's attention to the answer given to Mr. Ranga Iyer's 
starred qlJlIlstion No. 209 on the 6th September, 1928. It is regretted that 
it h ~ not been found possible, so far, to do more fllr them t,}lan what was 
.stated in the first part of the reply to part (c) of that question. The 
attempt to find an outlet for them in Mala.ya proved abortive. 

THE RnmIKESH-KARA.NPRAYAG RAILWAY EXTENSION. 

32. Khan Bahadur Sarflla. Bussa.in Khan: (a) With re ere~  to 
Government reply to my unstart'ed question No. 22 in the Legislative 
Assembly on the 2nd September, 1929, regarding the. Report on the 
Rikhikesh·J{lll'llnpraYHg Railway extension, wiII Government please state 
if the report has. since been received? 

(b) If so, will they please lay a. copy thereof on the table? 

Mr. A. A. L. Parsons: (a) Yes. 
(b) As the project is unremunerative and is therefore unlikely to he 

proceeded witb furtber, tbe Report is not being ri te~; but I ~ l  be 
pleased to Elbow it to the Honourable Member at any tIme convement to 
him. 
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COLLISION ON THB BENGAL AND NORTH WES'l'BBN RAILWAY. 

33. Dan B&hadur Sarfaru BUIIIlD JOwl: (4) With -reference to 
Government repl.,. to my un starred question' No. 42 in the Legislative 
Assembly on the 2nd September, 1029, regarding the action. taken i~ regard 
to() R certain collision on the Bengul and North Western Railway, Will Gov-
el'Dment please state jf they have since completed thtlir inquiry into the 
matter? 

(b) If so, will Governme"nt please communicate the result of their inquiry 
to the House 1 

Kr . .A • .A. L. P&rIODI: The result of the inquiries mooe was ('ommuni· 
cuted to the Honourable Member in Il letter dated the Oth Non'mber. I 
~ sorry if it failed to reach him. A copy is in the Library. 

Housnw CoNDITIONS OJ' WOBKIIBN IN Lu.LOOAJr. 

34. JOwl Blbadu S&rf&raI H1III&bl lDwl: (4) Will Government 
please state if they have since considered the question of the housing COD· 
ditions of the ,,·orkmenin Lill00ah and arrived at a decision in the matter 
(vide Governlll'ent reply to my UJl1Jterred'QU8StipD No. 47 in the Legislative 
Assembly on the 2nd September, 1009)1 

(b) If so, will Government please communicate their decision to the 
House? 

JIl. A.  A. L. Panou: (4) and (b). The question is still under considera-
tion. 

8'UB81:8TJmCB ALLoWAXCIl OJ' PBoNR m Tm: TEu:GRAPJI DEPARTMENT. 

36. lDwl Blha4u 8arfUaI BUAlD DaD : (a) Will Government 
please atate if they have aince been able to reach a decision in the matteJ 
of the increase in the subsistence allowance of peons in the Telegrapli 
Department (vide Govemment reply to my UDstarreci quelition No. 48 in 
the Legislative Assembly on the 2nd September, 1929)? 

(b) If so, will Government please communicate their decision to the 
House? 

!'lie :KoDourabll Sir BllupeDClra .aUi 1Iltn: (4) Yes. 
(b) Government have recently placed before the :Standing Finance Com-

mittee their proposals to introduce incremental scales of subsistence allow· 
ance for task work telegraph delivery peons at rates riSing by four·aooa 
increments from the existing fixed rates, to sums higher than th ~e bv five 
rupees. The Committee have approved .of this Rchaina, and -it is proposed 
that the change should have effect froni ~he lst April 1930. 

bpUlf TRADK CoIDIJ88IOl'(DS. 

36. JDl&D Blhlclar S&I1&ru BuuaID Dan: (a) Will Government 
please Mtate if they have since COllBidered and arrived at a decision in the 
matter of appointing Indian Trade Commissioners abroad (tlide Govern-
ment reply t,t) my unstarrcd question No. !l6 in the LegiRllltive Ass('mbl), on 
tbe 2nd September. 1929)? 

(b) If 80, will Government pleaae communicate their decision to the 
House? 
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'the .oaourablt Sir Georle B.alDy: A detailed Boheme for the appoint-
ment of Indian Trade Commissioners abroad has been prepared and it is 
-expected that A. final decision will bo reached shortly. 

r 
RAILWAY BETWEEN JAKHA.L AND ~ R  

37. Khan Bahadur Sarfuaz Hussain Khan: (a) 'With reference to 
'Government l'Cpl.Y to ll'~' ull;.tulTtld qULJ"tioll No. 67 ill Lhe Legislative 
'Ass('mbly on the 2nd September. ]929, on the !.object of the opening of B 
brond gauge railway between Jukhal !lnd Sires, will Government be pleased 
·to state if they have ~i e received the survey report? 

(b) If so, will Government please state when the construction of the 
line is likely to be taken up? 

Mr. A.. A. L. Parsons: (a) and (b). The survey report is still awaited. 

ELUlINATION FOR THE TRADIC BRANCH OF THE POST OFJ!'1CE. 

38. JDwa B&hadur Sarfaraz Huaain Khan: (a) With reference to 
-Government reply to my unstarred question No. .63 in the Legislative 
Assembly on the 2nd September. 1929, will Government please state if 
they have since considered and com'e to It decision in the matter of the 
introduction of an e:mminntion for tho Traffic Branch of the Post Office? 

(b) If so, will Government please communicate the decision arrived at 
'to tbe House? 

fte Honourable Sir Bhupendra .aUlll1ka: (4) Yes. 
(b) 'fhe Traffic Branch clerks like those of the Postal, Engineering and 

Wireless Branches, will have t.o pass a departmental examination for pro-
mQtion to the lowest selection grade .. 

l'tIEMORlAL FROM THE MINISTEBIAL STAPF IN CALCUTTA UNDER THE CoNTBOLLJm 
OF PRINTINO. 

39. Khan Bahadur Sarfaru HU8I&ID Khan: (a) Will Government 
please state if they have since been able to consider the memorial of the 
miniRterial staff of the fOllr offices in Calcutta. under the Controller of 
Printing and arrived at a decision in the matter (vid6 Government reply, 
'to my unstarred question No. 64 in the Legislative Assembly on t,he 2nd 
September, 1929)? 
(b) If so, will Government please communicate the decision arrived at 

to the House? 

The Honourable Sir Bhupendra .MIl Kiva: Government bQve examined 
the memorinl and a.re considering wha.t action should be taken. 

J I 
AOCOMMODATION FOR PILoBlMS ON TBB BABSI LIOHT RAILWAY. 

40. Khan Bahadur Sarfaru H1II8&ln Khan: (4) With reference to 
the Government reply to part (e) of starred question No. 1. in the Legisla.tive 
Assembly on the 2nd September, 1929, regarding insufficient accommoda-
tion for pilgrims on the Barsi Light Railwa.y, will Government please 
state if the Railway Board ha.ve since considered the report of the GoverD-
ment Inspector. of Railways a.nd arrived at a decision in the matter? 
(b) If so, will Government please communicate the decision arrived at 

to the House? 
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lIr. A.  A. L. PUIIOD8: The Agent of the BaNi Light RailwAy has stated 
that his Board of Directors have practically agreed to provide the extra 
rolling stock which the Government Inspector recommended as neoessary 
in order to remedy the practice of carrying pilgrim passengers in goods 
wagons. One of the Directors of the Company is visiting the line thi~ 
month when a final decision will be come to. 

ORGANISATION OF MEDICAL RESEARCH IN INDIA.. 

4:1. Khan Bahadur Sarfaru HUlllain Khan: (4) Will Government 
please state if they have since considered the recommendations of the 
Fletcher Committee on the organisation of medical researoh in India (vide 
Govemment reply to starred question No. 12 in the Legislative Assembly' on 
t·he 2nd September, 1029)? 

(b) If so, will they please communicate their decision to the House? 

Sir I'rank Noyce: The Government of India have accepted the recom· 
mendation" of the Fletcher Committee regarding the establishment of a 
Central Medical Research Institute at Dehra. Dun. They have also agreed 
in principle to the constitution of a. Recruitment and Appointments Board 
in India and a Consultative Board in Great Britain, but the actual composi-
tion M these Boards has not yet been finally settled. The proposal that 
any new appointments that may be added to the existing cadre of the 
Medical ReRearch Department should be open equally to Indian Medical 
Service and non· Indian Medical Service candidates has also been accepted,. 
StepR ore also being taken to reconstitute the Governing Body of the Indian 
Research Fund Association with a view to the inclusion in it of a certain 
number of non-officials. The recommendations of the Fletcher Committee 
concerning the future strength of the Medical Research Department, the 
emoluments of non·Indian Medical Service officers employed in that De· 
parlment, the training of research workers and assistants and certain other 
matt erR of detail fire still under oonsideration. 

INDIAN ARMOURED CAR COMPANIES. 

4:2. Khan Bahadur Sarfaru Hul8&lD Khan: (4) Will Government 
please staie if the Secretary of State for India has since considered the ques-
tion of formation of Indian annoured car companies Bnd arrived at 8 
decision in the matter [vide Government reply to parts (a) and (b) ()f 
starred question No. 21 in the Legislative Assembly on the 2nd September, 
1929, regarding the training of Indians at Sandhurst in departments other 
than cavalry and infantry]? 

(b) If so, will they please communicate their decision to the House? 

Mr. G. M. Young: (a) and (b). The matter is Rtill under consideration 
Bnd ~  decision has been reached. 

I i 
MINl;MlTM RATES OF PAY IN RAILWAY WORKSHOPS. 

4:3. Khan Bahadur Sarfuaz Bussain Khan: (q) With reference to 
Government reply to my unstarred question No. 83 in the Legislative 
Assembly on the 2nd September, 1929, will Government please state if they 
have since been able to collect complete in.forrnation regarding the minimum 
rates of pay' for skilled, semi· skilled o.nd un-skilled labour in railway 
workshops? . 
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(b) If SOi will Government be pleased to state if any decision has been 
arrived at in the matter? , 

(c) If reply to part (/J) be in the affirmativE! will Government please 
communicate their decision to the House? 

IIr. A.  A. L. Parsons: (a) The necessary information has been supplied 
to Mr. Jogioh and 0. copy of the reply has been placed in the Library of 
the House. 

(b) and (c). It if! not understood what the Honourable Member refers 
to ss the previous queRtion merely asked for information regarding rates 
of pay. 

PROMPT PAYMEN'T OF WAGES. 

44. Khan Bahadur Sarfaru: Huualn Khan: (a) Will Government 
please state if they have yet been able to arrive at a decision in the matter 
of the prompt payment of wages (vide Government reply to unstarred 
question No. 91 in the Legislative Assembly, on the 2nd September, ~  

(b) If so, will Government please state for the information of the House, 
what their decision is? 

The Honourable Sir Bhupendra lfath Mitra: (a) No. 

(b) Does not arise. 

EDUCATION OF THE CHILDREN OJrRAILWAY EMPLOYEES. 

45. Khan Bahadur Sarfaru HUSSain Khan: (a) Will Government 
please state jf the views of some of the Railway Administrations, regarding 
the education of the children of railway employees in India has since been 
received (vide Government reply to my unstarred question No. 92 in the 
Legislative Assembly on the 2nd 6leptember, 1929)? 

(b) If so, will they please state if they have arrived at a decision in the 
matter? > 

(0) If the answer to (b) be in the affirmative, will they please communi-
cate their decision to the House? 

Mr. A.  A. L. Parsons: Most, but not all, of the Railway Administrations 
have replied. rrheir replies reeeived are at present under examination. 

RESTRICTION OF RECRUITMENT IN THE POSTAL DEPARTMENT, BOMBAY. 

46. Khan Bahadur Sarfaru Hussain Khan: (/I) With reference to 
Government reply to my unstarred > question No. 93, in the Legislative 
Assembly on the 2nd September, 1929, will Government please state if the 
Director General has since considered and cOm'e to a decision in the matter 
of the restriction of recruitment in the Postal Department of Bombay? 

(b).If >.::l€J, will they please communicate the decision arrived at to the 
i~  

The Honourable Sir Bhupendra lfath Mitra: (a) and (b). 'rhe matter 
is stilI under consideration bv the Director General in connection with 
new rules for recruitment, of which the restriction referred to forms a. part 
and must be considered with the whole. 
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PAY 011' CLEuS IN THE GOVERNKENT 011' INDIA P1UI1ss, ALlOARB •. 

47. Khan Bahadur Sarfaru H11I8&1D Khan: (a) With reference to 
Government reply to my unstarred question No. 107 in the Legislative 
Assembly  on the 2nd September, 1929, regarding the reduction of the scales 
of pay of the clerical establishment, Government of India Press, Aligarh, 
will they please state if they have since considered and come to a decision 
in the matter? 

(b) If 80, will they please communicate their decision to the House? 

'I"he Honourable Sir Bhupendra Bath. 1I1tra: (a) Yes. 

(b) 'rhe effect on t.he clerical staff of the revision of t.he ef;tublishment 
(If the Aligarh Press is as below: 

(i) One clerical."post on Rs. ~  was abolished. 

(ii) The scale of two clerical posts on Rs. 80-4-120 was altered to 
Rs.80-4-100. 

• (iii) Six clerieul posts on Re. 50-3--80 were substituted for six 
clerical posts previously on Rs. 85-2-75. 

(iv) One new clerical post on Rs. ~ was created. 

The post which was abolished was vacant at the time, Bnd the existing 
incumbents of the two posts, the scale of whioh has been reduced, will 
be permitt.ed to exercise their option of retaining the old scale. 

RAILWAY FROM HAz.uuBAOH ROAD STATION TO HAZAlUBAGH TOWN. 

48. lDwl Bahadur Sarfaru HUlla1D. Ehan: (a) Will Government 
please sta.te if they have since reoeived the results of the survey regarding 
the oonstruction of a. railway between Haza.ribagh Road Station and 
Hazaribagh Town (vide Government reply to my unstarred question No. 109 
in the Legislative Assembly on the 2nd September, 1929)? 

(b) If so, will they please state when the construction is likely to be 
taken up? 

Mr. A. A. L. Par8ODl: (a) The results of the survey have not yet been 
received. 

(b) Until t.hey have been received and considered by the Railway Board. 
it is not possible to state if and when the construction is likely to be taken 
up. 

THE CHAKIA-SIDHWALIA RAn.wAY. 

49. Khan Bahadur Sarf.,u EUlla1D. Khan: (a) Will Government 
please state if the revised report regarding the construction of the Chakia· 
Bidhwalia Railway has since been examined (vide Government reply to 
my unstarred question No. 114 in the Legislative Assembly on the 2nd 
September, 1(29)? 

(b) If so, will they please state when the construction of the line is 
likely to be taken up? 

Mr. A.  A. L. Paraona: (a) Yes. 

(b) The matter is under oonsideration. No decision has as yet been 
·arrived at. 
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EXOLUSION OF INDIANS nOM SALE ROOMS IN LoNDON. 

50. Dan Bahadur S&rfaru HusS&in n&n: (a) With reference to 
-Government reply to my unstarred question No. 118 in the Legislative 
Assembly on the 2nd September, 1929, rcgardinIT thE' exclusion of Indians 
from commercial sale·rooms in London, will they plcase state if they have 
since received a reply from the High Commissioner, London, on the subject? 

(b) If 'so, are they now in a position to place a copy of it on the table? 

The Honourable Sir Geor,e RaiDy: (a) Yes. 
(b) Governmellt do not propose to pIneo on the table the communications 

which they }fave recl'ived on tho tmlJjed. from the High Commissioner. 
As the lIonourable Member is doubtless aware, two Indian gentlemen have 
now been elected membel'R of the Baltic Exchange and one of them has. 
in addition, been elected a member of tho London Commercial Sale·room,;. 

SUNDAY AND HOLIDAY ALLOWANOES FOR POST OFFIOE EMPLOYEES. 

51. Khan Bahadur Sarfaru lIUSSain Khan: (a) Will Government 
please state if any decision has yet been arrived at regarding the grant of 
Sundny and holiday aUowances to Post Office employees (viae Government 
reply to my unstarred question. No. 120 in the Legislative Assembly on 
the 2nd September, 1929)? 

(b) If so, will they please state their decision to the House? 

The Honourable Sir Bhupendra Natb JIltra: (a) and (b). No final deci-
sion has yet been reached. 

EMPLOYMENT OF ASSISTANT GUARDS AS GUARDS ON THE BENGAL AND 

NORTH WESTERN RAILWAY. 

~  nan Bahadur Sarfaru Hussain nan: (~  With reference to 
Government reply to parts (b) and (0) of my "Unstarred question No. 129 
in the Legislative ASRembly on the 2ndS'eptember, 192Q, regarding the 
employment of assistant guards as guards on the Bengal and North 
Western Railway, will they please state if they have since considered the 
question and arrived at a decision in the matter? 

(b) If so, will they please communicate the decision arrived at to the 
House? 

Mr. A.  A. L. Parsons: Assistant guards who are qualified in guard's 
duties Ilre utilised to work trains as guards as and when required, and 
when so employed for other than short periods are temporarily promoted 
to the rank of guard. 

The position is being further looked into by the Agent with a view 
to seeing whether any furt,her change in arrangements is necessary, having 
regard to the practice in this matter on other railways. 

LATRINES FOR RAILWAY SERVANTS. 

53. Khan Bahadar Sarfaru Huuatn n&n: (4) With reference to 
Government. reply to my unstarred question No. 184 in the Legislative 
Assembly on the 2nd September, 1929, will Government please state if 8 
final decision has yet been arrived at in the matter of the provision of 
latrines in servants' quarters on State Railways? 
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(b) If so, will they please communicate their decision to the House? 
JIr. A. A. L. ParaoD8: Government have issued orders to State. 

managed railwa.ys to fit lavatory accommodation in servants' compartments. 
of all new carriages which are designed to run on services of over 50 miles 
between start and destination. Lavatories are o.lso to be pro:vided in the 
servants' compartments of existing. upper class coaches employed on similar 
servioes. Instructions have been issued that the work on existing coaches 
should be completed within three years. 

INDIAN TtuDE COMMISSIONERS. 

54. Khan Bah&dur Sadaru Hussaln Khan: (a) Will Government 
please state if the question of appointing Indian Trade Commissioners at 
important trade centres in Europe has since been considered and a decision 
arrived at (vide Government reply to my unstarred question No. 187 in 
the Legislative Assembly on the 2nd September, 1929)? 

(b) If so, will they please communicate their decision to the House? 
The Honourable Sir George Rainy: A detailed scheme for the appoint· 

ment of Indian Trade Commissioners in Europe has been prepared and it 
is expected that a final decision will be reached shortly. 

REOOMMENDATIONS OF THE MEDICAL CONFERENCE IN 1928. 
5iS. Khan B&h&dur SlIfaru Huuain Khan: (a) With reference to-

Governrnent reply to part (b) of starred question No. 108 in the Legisla.tive 
Assembly on the 4th September, 1929, regarding the recommendations 
made hy a conference of medical men in 1928, will Government please 
state if they have considered the resol utions referred to therein and come 
to a decision in the matter? 

(b) If so, will they pleas!! communicate their conclusion to the House? 
Sir :rrank Kayce: (a) Yes. 
(b) Forty-six resolutions were passed by the Conference, a.nd if the 

Honourable Member would be good enough to indicate in respect of which 
of these he desires information, I shall be glad to furnish it. I may, how-
ever, state generally that Rome of the resolutions are primari-ly the concern 
of Local Government.s, some contain the opinion of the Conference on 
matters that have already been decided, some others have been found on 
examination to be impracticable, while in respect of some others action has 
already been taken to meet the recommendations of the Conference so far 
QS possible. For instnnce, the Governing Body of the Indian Research 
Fund Ass9ciation hns been reconstituted so as to provide for a larger non-
official clement, and steps are heing taken to constitute a Recruitment 
Board for appointments in the Medical Research Department. 

RECOMMENDATIONS OF THE INJ>IAN CINEMATOGRAPH COMMITTEE. 

56. Khan Bahadur Sarfaraz HUBSain Khan: (a) Will Government 
please stE.te if they have yet reached a final conclusion in the considera-
tion of the recommendations and the Report of the Indian Cinematograph 
Committee (vide Government reply to starred question No. 187 in the 
Legislative Assembly on the 4th September, 1929)? 

(b) If so, will they please communicate their conclusion to the House? 
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The Honourable Sir lames Orerar:. (a) and (b). GovernmElnt have not 
yet reached a final conclusion on· the principal recommendations of the Indian 

'Cinematograph Committee, t1iz., the crention of 11 Central Cinema Bureau 
and the meang suggested for improving the present system of censorship. 
The action taken on other recommendations of the Committee is shown 
in the attached statement . 

. StatefM,f'U 8hounng tM action taken on che recommendation. oj che Indian CinemoW{Jraph 
CommiU-ee. 

Recommendations. Action taken by Government. 

-chapter nI and paragraphs 130- The main recommendation i, the creation of a Central 
141, 146-11H, 182, 164- Oinema Bureau. 
188, 169--183, 186, and 188--
199. 

Par8jp'apha 140-142 • Government have commended to Local Governments 
and Administrations the view that requeata for the 
loan or use on hire of halla attached to eduoational 
institutions for cinema ,hoWl should be sympathe-
tically considered. 

Paragraph 1116 • Government have decided that they are unable at 
preaent to give effect to the proposal for abolition 
of duties on raw films. 

Paragraph 158 The question of rebate of customs duty on Educational 
films is still under the consideration of Government. 

Paragraph 188 Access to buildings controlled by the Archooological 
Department ia already allowed by Government 
subject to certain conditions. State·managed Rail. 
ways have been advised to allow film producing 
companies the 1'J&m8 concessions when travelling by 
railway' as are admil!8ible to bona fide professional 
entertainers, and Company.managed railways have 
been asked to grant the aame conoeB8ion on their 
lines. 

Paragraph 187 The propol'J&l for the abolition of the entertainment 
tax in respect of seats in cinemas has been referred 
to Local Governments for BUl'h action as they mar 
consider neceB8ary, as it is wholly a matter for thell' 
consideration. 

Paragraphs 200-209 and 221- Government have conaidered the question of the exhi. 
222. bition of Educational films as suggested, but are of 

the opinion that the consideration of the recommenda. 
tions should await the formation of the proposed 
Central Cinema Bureau. As regards the exhibition 
of Public Health films, it is understood that BOrne 

~ Local Governments have already taken action in 
that direction, and the .. nsideration of the action 
to be taken by the Government of India has been 
deferred pending a decision on the question of the 
creation of a Central Bureau. 

Paragraph 276 The question of BBIIisting film producers with Arch89o-
logical memoirs, etCl., will be considered if and whr.n 
a Central Bureau has been formed. 

FIRE ·IN THE OFFICE OF THE EXECUTIVE ENGINEER, KANGRA VALLEY 
RA.ILWAY. 

57. Khan Bahadur Sadaru Busaain Khan: (4) Will Government 
please state if they have since inquired into the cause of the fire in the 
office of the Executive Engineer of the Kangra Valley Railway at Palam-
pur (vt'de Government reply to starred question No. 202 in the Legislative 
:Assembly on the 5th September, 1929)? 
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(b) If so, will they please communicate the result of their inquiry to. 
the House? 

Mr. A. A.. L. P&rIIODl: (4) Yes. 

(b) A eopy of the reply sent to the Honour'lble Member who put the 
qu('stion is in the Library of the House. 

SHORl'AGE l~ RESIDENCES FOR GOVERNMENT OFFICIAI.S IN NEW DELHl. 

58. Ehan Bahadur Sarfa.ru HUIBa1D Khan: (4) Will Government 
please state if the question of building additional quarters has since been 
considered (vide Government reply to part (b) of starred question No. 254 
in the Legislative Assembly on the 9th September, 1929, regarding the 
scarcity of residential accommodation in New Delhi for Gbvernment 
officials) ? 

(b) If so, will they please state when the construction of additional 
quarters is likely to be taken up? 

. The Honourable Sir Bhupendra Bath Mitra: (a) and (b). The question 
of building additional quarterg is receiving consideration, and pending tl 
decision on the general question it is proposed to construct 86 class 'B' 
orthodox quarters for clerks during thc next finanCJiai year. 

EDUCATIONAL INSTITUTIONS IN AJQR. 

59. Khan Bahadur Sarfaraz H1I88&1D Khan: (a) With reference to-
Government reply to starred question No. 276 in the Legislative ~bly 

on the 10th September, 1929, regarding the poor results and increased cost 
of Government educational institutions in Ajmer in 1929, will Govemment. 
please state if they have since completed their inquiry into the matter? 

(b) If so, wiil they please communicate the result of £heir inquiry to the· 
House? 

IIIr I'rank Noyce: (q) Y!'s. 

(b) The infonnation, us supplied to the Honollfkule Member who ha4-
put the questioll referred to, ill laid un the table. 

'No. 276 (I,) The work of an institution should be judged by its results taken over 
a number of years and not by its relative lack of success in any particular year. There 
are every now and a.gain bad batches of students, and there are changes in the IItandard 
of examinations, which contrihute to fluctuations in examination results. In addition 
there were considerable changes in the staff of the Govemmenthigh 8choolll-Changell 
which were inevitable on account of Borne of the i ~r  t,aking le ~ hi h led to IIOme 
dislocation of work. 

(d) Government are unable to accept the presumption that puhlic money is not being 
properly used. They will, howevllr; invite the attention of the Local Administration 
to the fall in the percentage of successes in examination results.' 

INTRODUOTION OF A STAFF BENEFIT FUND ON INDIAN RAILWAYS. 

60. Khan Bahadur Barfaraz Hussain nan: With reference to 
Government reply to part (4) of starred question No. 872 in the Legislative 
Assembly on the 11th September, 1929. will Govemment please state if 
the S'tafi Benefit F';1lld has yet been introduced on Indian Railways? 

Kr. A. A. L. PI1'IOIl8: No. 
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QUALIFltJATIONS OF TEACHERS AND FEES CHARGED IN THE LADY IRWIN 
GIBLS' SCHOOL, SUlI..&.. 

61. Khan Bahadur Smaraz Huualn Khan: (a) With reference to 
Government reply to parts (e), (I) and (g) of starred question No. 418 in 
the Legislative Assembly on the 11th September, 1929, regarding the 
number and qualifications of teachers and fees charged in the Lady Irwin 
Girls' School. Simla, will Government please state if the matter has since 
been re·examined? 

(b) If so, with what results:-

Sir Prank Noyce: (q) Yes. 
(b) ']'he Governing Body of the school have bc.;cn invited to consider 

the desirability of altering the rates of fees. 

GRANT FOR THE LADY lBWIN GIRLS' SOHOOL, SIMLA.. 

62. Khan Bahadur Sarfaru H118Ia1D Khan: (a) Will Government 
please state if they have since considered the application for an increased 
grant· in-aid to the Lady Irwin Girls' School in Simla and come to a deci-
sion in the matter (vide Government reply to part (0) of starred question 
No. 414 in the Legislative Assembly on the 11th September, 1929)? 
(b) If so, will they please communicate their decision to the House? 

Sir Frank Noyce: (a) Yes. 
(b) The Government of India have decided to giVE-the school a special 

additional grant of Hs. 2,000 for the current financial ~e r  

PROMOTION nOM LOCAL '1'0 SUPERIOR T:BAFFIC SERVICE ON RAn.WAYS. 

63. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government reply to part (Il) of starred question No. 422 in the Legislatilve 
Assembly on the 11th September, 1929, on the subject of the number of 
Local Traffic Service men to be promoted to the Superior Tra.ffic S'ervice, 
will Government please state if the question of selection of the men to 
the Superior Service has since been considered by the Railway Board? 
(b) If so, will they please give the total number of men in the Local 

Traffic Service, stating how many of them are to be promoted to the 
S.uperior Service and how many of the latter are direct recruits? 

Kr. A. A. L. Parsons: (a) Selections for promotion ure made once a 
venr. The selections for the vear 1929·30 have h('()n ('on:;idered bv the 
Railway Bonrd and are now under diRC'ussion with the Public Service ·Com-
mission. 

(lJ) The infonnation 8Rked for by the Honourable Member will be sup-
plied to him after the selections have been finally d,..cided upon. 

TIME·TEST FOR THE POSTAL DEPARTMENT. 

64. Khan Bahadur Sarfaraz HU8I!Ialn Khan: (a) Will Government 
please st,Rte if the Director General has since considered the report of 
Mr. G. V. Bewoor. n PostmflStcr General on the time-test of the Postal 
Department and if his views have yet reached Government (vide Govern· 
ment reply to starred question No. 437 in the Legislative Assembly on the 
12th Sept.ember, HI20)? ... 
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(b) If so, will they please state fOl' the information of the Houae what 
the views of the Director General were and whether they were accepted by 
-Government? 

The BODourable Sir BllupeDd.ra Hath Jlitr&: (4) Y(l8. 

(b) Government have under consideration the views submitted by the 
Director Genera.l, but are not prepa.red to communiCtlte them to the House. 
Government have not yet reached a decision on the Report. 

-GRANT OJ' AN ALLOWANCE TO POSTMEN IN DELHI FOR DELIVERY OF FonION 

MAILS. 

65. 1than Bahadur Sartuaz BUllatn Dan: (a) Will Government 
please state if the Director General of Posts and Telegraphs has since 
-eonsderlld the question of the grant to postmen i'l Delhi of lin extrn duty 
allowanoe for delivery of foreign' mails and come to a decision in the 
matter (vide Government reply to part (b) of starred question No. 476 in 
·the Legislative Assembly on the 16th September, 1929)? 

(b) If so, will they please communicate the decision arrived at to tho 
House? 

fte BOD01I1't.ble Sir Bhupendra Hath Kiva: (a) and (b). No decision 
hns yet been reached. 

FIELD MANOOUVRES OF INDIAN TERRITORIAL FORCES. 

66. Khan Bahadur Sarfuaz B1II8&in Khan: (a) With reference to 
'Government reply to supplementary question to starred question No. 555 
in 'the Legislntiye Assembly on 17th ~'e tember  1929, on the subject of field 
manreuvres of the Indian Territorial Force and University Training Corps, 
will Government please state if they have since considered the question 
of allowing thE'-Territorial Forces to take pa.rt in the regular manreuvres 
of the Regular Anny, and arrived at a decision in the matter? 

(b) If so, will they please communicate their decision to the House? 

Xl. G. ]I. Young: (a) Yes. 

(b) As the Honourahle Member is aWlU'e, the IndillD 'l'(,1'I'itoriul Force 
('oT.sists of units scattered all over the country, nnd their p('riodfl of em-
hodiment are necessarily short.. But oyery opportllnit.v will be taken to 
permit units. during their periodll of training. to takt1 part in the..apera-
tioDs of regular troops. if there are any going on in the neighhourhood at 
the time. 

·MEMORIAL FROM LINO AND MONO OPERATORS OF THE GOVERNMENT OF INBJA 

Puss, CALCUTTA. 

67. Khan Bahadur Smuaz Buasain Kha.n: (a) With reference to 
Government reply to part (c) of starred question No. B24 in the Legislative 
Assembly on the 18th September. 1929, on the subject of a memorial from 
the lino.' and mono. opflmtors of the Government of India PreflR, Calcutta, 
will Government please state if they ha.ve since considered the memorial 
and come to a decision in the matter? 
(b) If so, wi'n they please communicate the decision arrived at to the 

House? ' 
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The Honourable Sir lIllupen4rA .atll MUra: (c,) uud (b). The memo-
ria! .is still under the consideration of Government. 

PAY OF READERS IN THE GoVERNMENT OF IN'DIA PRESS. 

68. ltIlan lI&b.&durSarfaru Hull&ln KIlan: (a) Will Government 
please state if they have since inquired inb the matter of the pay of 
readers in the Government of India Press (vide Government reply to parts 
(b) and (c) of starred question No. 628 in the Legislative Assembly on the 
18th September, 1929)? 

(b) If so, will they please communicate the result of their inquiry to 
the House? -

TIle Honourable Sir lIhupen4ra .ath II1tra: (a) and (b). Yes, the 
result of the inquir.y was communicated to I\1.r. S. C. Mitra in the demi-
offiClial letter from the Department of Industries ODd Labour No. A. -882, 
dated the 23rd October, 1929, copies of wh'ich have b~ l  placed in the 
Library of the Legislative Assembly. 

MEMORIAL FROM EMPLOYEES OF THE EASTERN BENGAL RA.ILW A Y P:aBss. 

69. Khan B&hadur Sarfaru HUII&ID Khan: (4) With reference to 
Government reply to starred question No. 68l) ill, the Legislative Assembly 
on the 18th September, 1929, on the subjec£ of a memorial from certain 
employees of the Eastern Bengal ;Railway Press, will Government be pleased 
to state if the Agent, Eastern Bengal Railway, has yeil dealt with the 
memorial? 

(b) If so, will they please state if they have considered and passed 
orders on it ? 

(c) If the reply to part (b) be in the affinnative, will Government please 
1ay a copy of their orden on the table? 
Mr. A. A. L. P&r80D8: Intimation has been received from the Agent, 

Ealltern  Bengal Railway, that, except in regard to the appeoJs regarding 
wageR and increments, which are still under examination, the appeals 
relating to other matters have be~ l dealt with by the Agent. 

When the former ha.ve been dealt with. a. statement will be placed in 
the Library. 

ISSUE OF CHEAP RETURN TWKETS ON RAILWAYS. 

70. Khan B&hadur Barfaraz Hussain Dan: (q) With reference to 
Government reply to supplementary question to starred question No. 658 
in the Legislative Assembly on the 18th September, 1929, regaroing the 
issue of cheap return tickets on railways, will Governm'ent be pleased to 
Rtnte if they hnve since looked into the question of issuing third and 
intermediAte (lIRSS return t.ickets at single fares during Puja, Christmas, 
Easter and Moharrum, and arrived at a decision in the matter? 

(ll) If so, will they please communicate their decision to the House? 

Mr. A. A.. L. P&l'I!IODI!I: (11) The qUE-stion of issuing t,hird and inter-
mediate ('las8 return tiekets genl'ruHy is still under examination. 

(b) Does not arise. 
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APPoIN'l'lItBNTS 011' ST.uIP VJIlNDOltS. 

71. KhaD B&hadur -Sarfaru Husam KhaD: (a) Will Government. 
please state if they hsve since considered tbe question of appointment. 
of stamp 'vendors, and arrived at Q decision in the matter (vide Govern-
ment reply to UDstarred <Jueetion No. 184 in the Legislative Assembly on-
the 18th September, 1929)? . 

(b) 1£ BO, will they please communicate their decision to the HO\1&e? 
The HODourabie SIr BhupeDdra .ath .lm: (0.) No decision has yet: 

b(ler. reached . .. 
(b) Does not arise. 

ELECTRIO LIGHTS IN" D" Cuss QUARTERS IN NEW DELHI. 

72. Khan Ba1l&dur Sarfaraz Huuain Khan: (a) With reference to. 
Government reply to starred question No. 707 in the Legislative Assembly 
on the 23rd September, 1929, on the subject of electric lights in 'D' Cla88 
quarters in New Delhi, will Government please state if they have yet 
considered andarl'ived at a deci8ion in the matter? 

(b) 1£ 80, will they pleasecommnnicate the decision arrived' at to the-
House? 

The HODourable Sir Bhup.ndra lfatb IIltra: (a) 'rhe matter is still 
under consideration. 

(b) Does not at;1sc. 

EDUCATION OJ'THE CHILDREN OF THE MIGRATORY STAIF OF THE GOVERNMENT 
OIJ'INDIA. 

73. ][han Bahadur Sarfaru HUllaiD][han: (a) Will Government 
be pleased to etate if they have since considered the question of starting 
an addit.ional echool (moving between Delhi and Simla) in order to remove 
the trouble in connection with the education of the sons of the migratory 
staff of the Government of Indio. and come to a decision in the matter 
(vide. Government reply to starred question No. 714 in the Legislative-
Assembly on the 23rd September, 1929)? 

(b) If so, will they please communicate their decision to the House? 
Sir Prank Noyce: (a) and (b). The matter is arm under cODsidern.tion. 

EDUOATION OF THE CHILDREN OF THE MIGRATORY STAFF OF THE GOVERNMElI'T 
OF INDIA. 

74. Khan Bahadur Sarfaru Bussain Khan: (a) With reference to 
Government re.ply to parts (b) and (c) of starred question No. 715 in the 
Legislative Assembly on the 23rd September, 19.29 on the subject of 
facilities for the education of the children of the migratory staff of the 
Government of India, will Government please state whether they have 
considered the matter and arrived at a decision thereon? 

(b) If so, will they please communicate their decision for the infonnB-
tion of the House? 

Sir Prank .oyce: (a) and (b). The matter is still under consideration. 



UNSTABBBD ~ l l'  AND AX.WERS. 

THIRD AND INTIIBlfIlDU'l'1I CLAss ACCOMMODATION ON TIl'1I FESHA WAll-
MANGALORII EXPRESS TRAIN. 

75. Khan Bahaduf Sarfaru HullaiD Khan: (a) Will Government 
please state if they have inquired from the Railway Administrations as to 
whether any steps can be taken to improve third and intennediate class 
acc01omodation on the Continental Express from l' ~h lr to Mangalore 
(vide Government reply to suppleDtentary question to starred question 
No. 762 in the Legislative Assembly on the 24th S'eptember, 1929)? 
(b) If so, will they pleasecommunioate the result of their inquiry to 

the House? 

1Ir. A. A. L. l'anona: As stated in Mr. Rau's reply to question No. 762 
on the 24th September, the provision of an intermediate class compart-
mont in tLWSll through coaches is not practicable, Iii the ruilways. over which 
it passes do not all issue intermediate class tickets. As regArds a. third 
class reserved compartment for ladies, the Agents of the ruilways concerned 
report that the number of through long distance· third eJ88SpasSengers by 
thi,; trllin is not suffiQient to warrant the reservation of n third class com· 
partment for Indies in the through third class '.l 0 ach , though  such a com-
partment is provided in one of the other coaches on the trRin. 

HOURS OF REST OF THE STAFF OF THE SUCTION DREDGER" VrzAoAPATAH". 

76. Khan Bahadur Sarfaru HWllain Xhan: (a) With reference to 
Government reply to starred question No. 805 in the Legislative Assembly 
on the 24th September, 1929, regarding hours of rest of the st-aft of the 
Suction Dredger "VizagApatam," will Government please state if they 
have mnde inquiries into the matter? 

(b) If so, will they please communicate the result of their inquiries to 
the House? 

1Ir. A. A. L. Parsons: Subordinate staff of the Suction Dl'edger "Viza.-
gapaiam" are allowed to live on the dredger without charge fN' accommoda-
tion, but are free to live on shore if they wish to do so. The lower ra.tings 
receive no house allowance, but their pAy is consolidakd to comprise a 
ration allowance. as is customary with men of their ratings when serving 
ailost. Any question of a house allowance for them would raise that of 
the continuance of their ration a.110wance. 

The staff work in two shifts of nine hours each only durinlo" the 2i 
hours, although a few of them are required to be on duty for the execution 
of minor repairs during the remaining six hours. 

No complaint has been received from the staff regarding the condi-
tions of their service. 

COLLECTION OF EXCESS FARES BY TICKET CoLLECTORS. 

77 Khan Bahadur Barfaraz Hussain Khan: (a) With reference to 
er ~e t reply to the laJ>t supplementary question to starred question 

No. 857 in the Legislative Assembly on the 25th September, 1929, ~ the 
subject of the collection of a minimum at?0unt of e e~  ~re  ~y tICket 
collectors, will Government please state If they have mqUll'ed mto the 
matter? 
(b) If so, will they please communicate the result of their inquiry to 

the HOUlse? 
II 2 



·68 LJlGIiLATIVIII A8SBJ(BLY. [20TH JAN. 1980. 

Kr . .A. • .A.. L. Pano.: It has been ascertained from the Agent of 
the Bengal and North Western R il ~' that there arc not and never have 
beeu &Dy orders to the effect suggested. in force on hia railway. 

PBo:nssoBS SELECTED FOR THE SASTRI COLLEOlt.lN ~ '  ArRJCA. 

78. Dan B&hadar Sarfaru Hu..m DaD: (a) Has the t~ ti ll of 
Government been drawn to the speech published ~  the issue of the 
81a1uma'A of the 1st December, 1929, page 10, under the beading 
"Indian Education in Sout.h Afrie&--<-Dawn of New Era-Sastri College 
opened by Earl of Athlone"? 

(b) If 80, will they please state jf the statements made therein are 
oorrect? 
(c) If correct, w.iIl they please state the names and qualifications of 

the six professors selected for the College from India? 

81r :rrau !foyce: (a) Yes. . 
(b) The Honourable Member presumably wishes toO knc.>w whether it haa 

been arranged that six teachers should go from India b serve on the staft 
of the college. The answer is, yes. 

(c) The selection of teachers has not yet been eompletE'4. 

REPBJlSEliTATIVES :rOB THE ROUND TABLE ColiFEUliCE. 

79. Dan Bahadur sartuas H1III&1D Dan: (a) Has the attention 
of Government been drawn to the paragraph published in the issue of 
the Star of Al1ahabad of the 2nd December, 1929, page 1, under the hend. 
ing "Mr. Wedgwood BenD and India"? 

(b) If so, will they please state ~  the statements made therein are 
correct? 

(c) If correct, will Government please state by what time the term. 
of reference and the procedure proposed for the election of the represen-
tatives for the Round Table Conference are expected to be announced? 

The Honourable SJr lam88 Orerar: I have not seen the IIrt,ic1e referred 
to by the Honourable Member, nor am I in '1 vosif.i.')'l to make any 
statement on the matters to which his qucstion refen. 

LABoUB IIi INDUN STATBS. 

SO. De Bahadar Sarfaru H1lII&in ltbaD: (a) Has the attention of 
Government heen drawn to the replies given by the Secretary of State 
for India. on the subject of the Royal Commission on Labour in India., 
published at page 828 of the Journal of the Parliaments of the Empire 
Vol. X, No.4, for the month of October 1929? 

(b) If so, will they please state if the· statements made therein are 
correct? 

(c) If correct, will they please state if any inquiry was made from the 
Government by the Becretar.v of State regarding the La.bour question in 
Indian States '1 

.. BaDoarabIe IJr BhaptDdl'l.aUl Jlltra: (a), (b) and (c). Yes. 



UNSTARRED QUE8TIONS AND ANSWERS. 6' 
TntING8 OJ' TRAIN8 OONNECTtNG AT NAGFU:a. 

81. lDwl B&hadar Sarfaru HUI8&In JDw1: (/I) Has the attention of 
Government been drawn to the paragraph published in the issue of the 
Statesman of the 4th DecemhF.lr, 1920, page IS, under the heading "Im· 
proved Lighting on Bengal Nagpur Railway-Narrow Gauge Line"? 
(b) If eo, wlill they please state if the Chairman of the Railway ~d  

visory Committee ha.& since received from the Agent of ~he Great Ind1an 
Peninsula Railway a census report of passengers travelhng through the 
Bengal Nagpur Railway system oft the Grand Trunk Express? 
(e) If 80, will they please state df the proposal regarding alterati?n in 

the timings of No.1, Down Bombay Mail or Down Passenger Tram to 
provide a connection at Nagpur with the rth~b d ~r d Trunk Express. 
hRS been further examined as proposed by the Comnuttee? 

Kr. A.  A. L. PanoDl: (a) Yes. 

(b) No. 
(c) In view of the answer to part (b), this question does not at present 

nrise. 
RAn.WAYMEN'S WAGES. 

82. Dan Bahadar Sarfaru HUIIIlD Khan: (a) Has the attention 
of Government been drawn to the letter published in the issue of the 
State8man of the 5th December, 1929, page 18, under the hARding "Railway· 
men's Wages"? . 

(b) If so, will they please state if the statements made therein are 
correct? 

(e) If not, will they please place on the table 8 statement showing 
how the figures regarding un i rell ~ in wages of over 170 per cent. to 
the workmen of the Bombay, Baroda. and Central India. Railway between 
the years 1918-1929, as stated by the Agent have been arrived at? 

lIr. A.. A. L. P&I'II()U: (a) Yel. 

(b) No. 
(c) The information has just been obtained 'lnd A E:tatcmf'nt in a con· 

v(lnient form will be prepared Rnd laid on the table <'f the HOllse very 
t.hort.ly, 

AIR MAIL PASSENGERS. 

~  Dan Bahadar Sarfaru J[1l88alD Khan: Will Government be 
pleased to stnte the approximate number of persons who have travelled 
hy the Ilir mlliJ from India to Great Britain and from Great Britain to 
India since the establishment of the service up to the present? 
The Honourable Sir BhupeDdra lfath Kitra: Government have no in-

fonnation. 

CONFERENCE OF ASIATIO WORlrERS. 

84, DID BaJwlar Sarfaru H1III&bl KhaD: (4) Has theattenMon of 
Government been drawn to the Geneva telegram published in the issue 
of thA t(JtlJ~m  of the 6th December, 1929, at palre 9, under the 
heading .. A.iRma workera-Oonferenoe in India next; Spring"? 

'(b) If so. will Government pleaae state If the statements mRde 
therein are correct? 
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The HOD01l1'&ble I1r BhllpeDdla .&\b. Xiv.: (a) Yes. 
(b) Government have no information beyond what they have seen in 

the newspa.pers. 

APPoINTMBNT OF V A.ltUS A.8 JUSTIOES. 

85. Khan Bahadur Barfllu HUIIIJD ][hID: (a) Has the attention of 
Government been drawn to the paragraph pUblished in the issue of the 
8tat.:,m.an of the ~h ~ ember  1929, J?age ~  ~er the heading "Vakils 
88 .., ustlces-M. p. s Blll t6 remove dIsqualificatiOn"? 

(b) If so, will Government please state if the report is cOrl'eci? 

'1'he Honourabl,e ~ .lamll Orerar: (a) Bnd (b). The answer to both 
,Iarts of the questIOn 1S 1n the affinnative. 

APPOINTMENT OF SIXlIS IN THE SUBORDINATE AOOOUNTS SERVIOES 01' 

CERTAIN OFFICES. 

86. Sardar Golab Singh: (a) Will Government be pleased  to stabe the 
total m~er of posts i~ the b rdi~ te Acoounts Service in eaoh of the 
~de e tl ed offices ID New DelhI and to what community and Pro. 
VIDce the holders of these belong? . .. 

(1) Office of the Auditor General; . 
(2) Office of t·he Accountant General. Central Revenues; 
(8) Office of the Accountant General, Posts Ilud Telegraphs; 
(4) Office of the Deruty Accountant General, Posts anti Telegraphs; 
(5) Office of the Director of Railway AlAdit; 
(6) Office of the Controller of Railway Accounts; 
(7) Office of the Central Accounts Officer, Public Works Departm&4t; 
(8) Office of the Pay and Accounts Offioer, Secretariat; 
(9) Office of the Audit Officer, Indian Stores Department; 
(10) Office of the Audit Oflicer, Delhi Experiment; 

(b) Is it a fact that there is not a single Sikh in the Subordinate 
Accounts Service in anyone of the above offices? 

(0) If so, will Government be pleased to state what action they propose 
to take to give the Sikh minority community their due share in this service? 
(d) In C8se there is a great preponderance of only one nationality and 

province in anyone of the above mentioned offices, are Government 
prepared to stop further recruitment of that oommlAnity and the men of 
that province until the other provinces and the minority communities are 
well represented? If not, why not? 

fte Honourable Sir George Bchustell: (a) A statement giving the infor· 
mation required by the Honourable Member is )lIMed on the table. 

(b) The reply is in the affirmative. 

(c) and (t!). A few appointments to the Subordinate Accounts Service 
are made direct, on probation, subject to passing of the regular examination 
within a definite space of time. The Auditor General has already given 
orders tha.t one-third of the appointnmiits so made ahouldbe i~  to memo 
ben; of minolit,v communities. The great tnajoritJ of flf'pointments to tbe 
Subordinate Accounts Service consists of promotions cf members of the 
Jeri ~l Rnd divisional accotiiltanta' servioes who hR va pllRsed the prescribed 
examination. Such departmental promotions are ... nd Jnust continue to be 
regulated by considerations of seniority and merit. 
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UNSUITABLE SITlII!'OR QUABTEBS ATPAlIAB GANJ, DlIILHI. 

87. Sardu Gulab Singh: (Ia) Is it Q. faot that about a hundred of '~ 
type quarters have been constructed near Pabar Ganj in Delhi? 

(b) If so, will Government please state the names of the engineer& 
who sli·lected thtl site? 

(c) Is it a fact that quite close to the quarters there is much night-
soil and filth making the atmosphere altogether dirty and full of bsd 
smells? 

(d) Has the Honourable Member of the Industries and Labour Depart-
ment ever visited that area in the evening? 

The Honourable Sir Bhupendra Bath Mitra: (4) Yes. 
(b) Sir Alexander Rouse, Chief Engineer, Publ;c Works Department, 

Delhi. 

(c) There is a temporary pail shoot in the ,vicinity of the s:te which i* 
is intended to remove before the quarters are occupied. 

At n distance to the north of the quarters, a portion of land which is 
within the limits of the Delhi Municipality, is being used as a refuse 
dump. Proposals to have the dumping in this area stopped are under 
consideration. 

(d) No. 

WILD BOll SHOOTING ON THE BANKS OJ' THE RIVEB JUHNA. 

88. Sardar Gulab Singh: (a) Will Government be pleased to state if 
wild boar shooting is prohibited on tho banks of the J umna river in the 
Province of Delhi? 

(b) Is it n fact that certain peons of the respective tent clubs prevent 
people from shooting wild boars on the banks of the Jt.mna river? 

(c) Is it a fact that by the illegal prevention the number of wild boars 
has gone up considerably and is doing great damage to the crops on and 
near the banks of the J umna river? 
(d) If any part of the Jumna river banks in the Delhi Province is 

preserved, are Government prepared to mark the boundary and put sign 
boards? 

The Honourable Sir Jame. Orerar: The Honourable Member is refer-
red to thGl reply given to Sardar Kartar Singh's starred .question No. 166 
on the 5th September, 1929. 

Am MArL SERVICE BETWEEN BOMBAY AN'D KARACHI. 

89. Dan Baha4ur Sarf&l'&l Hussain Khan: (a) Has the attention of 
Go"Ternment been drawn to the news reported at page 9 of the issue of tbe 
Btate,man of the 12th December, 1929, under the heading "Bombay-
Karachi by air-Report of signing of a contract"? 
(b) If BO, will they please state if the news published therein is cor-

Tect? 
(c) If correct, will they please state the date by which ~be servioe is;\o 

begin? 



UNSTARRED QUBSTIONS AND ANSWBRS. 

The Bonourable SIr Bhupendra lfathJlltra: (a) Yes. 
(b) No. 

(c) Does not arise. 

ApPOINTMENT OF V AXD..S AS CHIEI' JUSTIOES. 

90. XhaD. Bahadur Sarfaru BU8I&iD Dan: Will the Government be 
pleased to state if it is a fact that the House of Commons has passed the 
first reading of Mr. Graham Pole's Bill to remove the disqualification of 
vakils from the office of Chief Justices in Indian High Courts, as reported 
in the issue of the StateBman of the 18th December, 1929, page 9, under 
the heading 'ValdIs Bill Progress'? 

The BODourable Sir .Tame. Orerar: Yea. 

MATOlI FACTOJUES IN INDIA.. 

91. Sardar Gulab SiDgh: (i) Will Government be pleased to-
.tate how many match factories there Bre in all in (a) British India, and 
(b) the Native States in India, respectively? 

(ii) What is the total output of each of these in (a) British India, and 
(b) the Native States in India? 

(iii) What is the capital invested in each of these? 
(iv) How many of these factories are owned by (a) foreign it li t ~ 

and l b) Indian capitalists? 
(v) What are the facilities provided by the State for the encouragement, 

support and uplift of the indigenous match trade? 

(vi) Will the Honourable Member in charge of the Industries and 
Labour Department, please state, (a) from where the most up·to·date,. 
economic and efficient machinery can be had, and (b) whether any such 
information or literature hall freely been given to the public at large through 
the Press? 

The Bonourable Sir BhupeDdra lfath Jlltra: The information is being 
collected and will be forwarded later. 

SUPERSESSION OF GENERAL SKEEN. 

92. Sardar Gulab SiDgh: Will Government be pleased to state if it 
is n fnet that: 

(i) General Sir Andrew Skeen has been superseded in his rank by 
a far junior officer; and 

(;i) the Anglo.Indians did not approve of SIr Andrew's report rega.rd. 
. ing the Indianisation of t.he military services in India? 

Mr. G. JI. YOUD,: (i) No, Sir. Sir Andrew Skeen has not been suo 
perseded by anyone. The vaca.ncy in the esta.blishment of full (lenerals 
of the Indian Army caused by his retirement has. been filled by the a.p-
pointment, of the senior Lieutenant·General on the list. 

(ii) I do not know to whom the Honourable Member refers by the de· 
signation "the ~ di  There is no foundation, however, for the 
suggestion that SiT Andrew Skeen fS retirement WIUI not due to medica! 
grounds, or that it was in any way connected with the Report of the-



Indian Sandhurst Committee.  Sir Andrew Skeen had been selected for 
the post of General Officer Commanding-in-Chief, Northern Command, 
n̂d would have been appointed to that post if he had been medically fit,;

Ind n Cnd d TES f r h  Ind n M d l Srv .

3̂. Sardar Gulab Singh: (a) Will Government be pleased to state:

(i) the total number of candidates who applied to the Selection Board
in India for permanent commissions to the Indian Medical 
Service in the month of July last;

<(ii) the number of Indian candidates that were recommended for * 
consideration by the India Office, who applied for the per* 
manent commissions while residing in India;

«{iii) the number of Indian candidates  separately  from India  and 
England, who were approved for the permanent commission, 
and their respective qualificaticois;

•(iv) the number of the candidates declared imfit by the Medical 
 ̂ Board;

(v) the number of candidates put on the waiting list separately from 
India and England, along with their respective qualifications; 
and

{yi) the numbers of rejected candidates for permanent commissions 
from India and England separately,  with  their  respective 
qualifications ?

(b) Will Government be pleased to state if the rejected candidates 
<30uld reapply at any subsequent selection?  If the reply is in the negative, 
îll Government please give reasons?

(c) Are Government aware that no such clause, indicating that a re­
jected candidate shall not re-apply, exists in the current rules and regula­
tions for appointment by selection to the permanent commission in the 
Indian Medical Service?

(rf) Do Government propose to alter or amend the rules and regula­
tions to enable such candidates to re-apply at any subsequent selection, 
provided they have also by that time improved their academic qualifica­
tions and experiences as desired?

Mr. G. M. Young: (a) (i). 124 candidates applied for permanent com­
missions in the Indian Medical Service between August 1927, when  the 
last selection was made, and the holding of the Selection Board in July 
1929. !

(ii)17.

(iii)  Eight Indian candidates from India and five from England were 
approved for appointment in existing vacancies.  A statement showing 
their qualifications is placed on the table.

(iv) Six.

(v) Nine approved candidates from India and one frorn England were 
placed on the waiting list.  A statement showing their qualifications iS 
placed on the taHe.
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(vi)  22 candidates were finally rejected by the Indian Selection Board. 
A statement showing their qualifications is placed on the table.  Three 
Indian candidates had previously been rejected by the India Office Selec­
tion Board. *32 candidates were not selected for immediate commissions, 
but were permitted to apply to appear before the next Selection Board.

(5), (c)  and {d). There is nothing to prevent any rejected candidate 
from re-applying at any subsequent selection.  The Selection Board does, 
however, classify candidates into the three main categories, of suitable, 
possible and definitely unsuitable.  Those placed  in the last  category 
are informed that further applications from them will not be considered, 
and it is obviously both in the interests of the applicants themselves and 
the efficient working of the Board that some such procedure should  be 
observed.  Government do not consider that any alteraticm in the exist­
ing practice is called for.

 ̂ ̂ UNSTARRBD QUESTIONS AND ANSWERS.  76

Statement showing the qualifications of Indian candidates who were approved for permanent
commissions in the I. M. 5.

Fbom India (8).

M.B.B.S. (Punjab), M.R.C.S. (Eng.), L.R.C.P, (Lond.), D.O.M.S. (Lend.), D.L.O, 

(Lond.).

H.B.B.S. (Allahabad).

M.R.C.S. (Eng.); L.R.C.P. (Lond.), L.M.S.S.A. (Lond.).

M.B.B.S. (Punjab), L.M.(Dublin), D.P.H. (Lond.), D.M.T. (Liverpool).

M.B.B.S. (Bombay), M.R.C.S. (Eng.), L.R.C.P. (Lond.), Passed Primary F.R.C.S.L 

M.R.C.S. (Eng.), L.R.C.P. (Lond.).

M.B.B.S. (Aberdeen).

B.Sc. (Punjab), M.B., Ch.B. (Edin.).

Fbom England (5).

M.B.B.S. (Madras), F.R.F.P.& S. (Glas.), L.M. (Dub.), M.M.&P. (Lond.), Primary
F.R.C.S. (I.), Preparing for final F.R.C.S. (I.), M.R.C.P.

M.B.B.S. (Bombay), M.R.C.S. (Eng.), L.R.C.P. (Lond.), Studying for F.R.C.S.

M.B. (Cal.), M.R.C.S. (Eng.), L.R.C.P. (Lond.), F.R.C.S. (Eng.).

M.B. (Cal.), M.R.C.S. (Eng.), L.R.C.P. (Lond.), F.R,C.S. (Eng.), Preparing for B.  Sc.
Honours (Lond.), and D.O.M.S. (Lond.).

M.B.B.S. (Bombay), D.P.H. (Camb.), D.T.M.& H. (Camb.), L.R.C.P. (Lond.), Prepar. 
ing for M.R.C.S. (Eng.).

Statement showing the qualifications of Indian candidates who were placed on the waiting list
for I. M. S. commissions.

Fbom India (9).

M.B., Ch. B. (Edin.).

M.B.,Ch. B.(Edin.).

M.D.(Harvard, U.S.A.), M.R.C.S. (Eng.),  L.R.C.P. (Lond.), L.M.S.S.A.  (Lond.), 

L.M.(Dub.).

M.B., Ch. B. (St. And.), D.T.M.& H.(Lond.).

M.B.B.S. (Punjab), M.R.C.S. (Eng.), L.R.C.P. (Lond.), D.T.M.&H. (Lond.).

M.B.B.S. (Punjab), F.B.C.S. (Edin.)

M.B.,Ch.B. (Edin.), D.T. M. (Liverpool), M.D. (Edin.), clinical.

M.B.,Ch. B. (St. And.), L.D.S. (St. And.).

M.B.B.S. (Bombay), M.R.C.P. (Edin.), D;T.M. (Liverpool). T.P.P. (Wales)..

Fbom England (1).

M3.,eh. B. (Edin.% D.T.M. (Liverpool), M.D. (Edin.). diirical.



SMement showing the gucUificatums of candidates for permanent commissions tn ̂e I’ndiam 
Medical Semnce who were rejected by the Selection Board in India,  %22),.

M.B.B.S. (Punjab).

M.B.B.S. (Madras).

M.B.,Ch3. (Leeds).

M.B.B.S. (Allahabad), D.P.H. (Lond.).

M.B.B.S, (Bombay), D.P.H. (Lond.), D.T.M.&H. (Lond.).

M.B.B.S. (Lond.), M.R.C.S. (Eng.), L.R.C.P. (Lend.).

L.R.C.P.&S. (Edin.), L.R.F.P.&S. (Glasgow), D.T.M. (Liverpool), L.M. (Dublin). 

M.R.C.S. (Eng.), L.R.C.P. (Loud.).

M.B.B.S. (Madras), B.Sc. (Madras).

M.B. (Calcutta), B.Sc. (Calcutta).

L.M. (Dublin). L.R.C.P.&S. (Edin.), L.R.F.P.&S. (Glasgow).

M.B.B.S. (Punjab), D.P.H.(Lond ), D.T.M.ftH. (Lond.).

M.B.B.S. (Madras), D.0.M.1S. (Lond.% F.R.C.S. (Edin.)

L.R.C.P.&S. (Edin.), L.R.F.P.&S. (Glasgow).

M.R.C.P. (Edin.), L.R.C.P.&S. (Edin.), L.R.F.P.&S. (Glasgow), D.T.M. (Liverpool)̂ 
L.M. (Dublin), D.T.M.&H. (Camb.), Pt. 1.

M.B.B.S. (Punjab), D.P.H. (Lond.), D.T.M.&H. (Lond.), L.M. (Dublin).

M.B.B.S. (Punjab), D.P.H. (Lond.), D.T.M. (Liverpool).

F.R.C.S. (Edin.), L.R.C.P.&S. (Edin.), L.R. F.P.&S. (Glasgow).

M.B.B.S. (Pimjab), D.O.M.S. (Lond.), D.P.H. (Lond.), L.M. (Dublin).

M.B.B.S. (Punjab), L.R.C.P. (Lond.), D.P.H. (Lond.), D.T.M. (Liverpool),

L.R.C.P.&S. (Edin.), L.R.F.P.&S. (Glasgow).

M.B.B.S. (Punjab), D.T.M. (Liverpool), D.P.H. (Lond.), L.M. (Dublin).
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Appointment of a Hindu as Member fob Education, Health

AND Lands.

94. Sardar Griilab Singh: (i) Is it a fact that since the introduction of 
the Montagu-Chelmsford Beform scheme in India, (a) the first Member 
in charge of the Education, Health and Lands Department was a Muslim,
(b) the second Member selected for the same place was also a MusliDJy 
and (c) the third Member that has just recently succeeded to the same 

place is also a Muslim?

(ii) Will Government be pleased to acquaint the House with the rela­
tive T-roportion of Muslims and Hindus employed in the Department con­
cerned in the years 1920-21, 1921-22, 1925-26, and 1928-29?

(iii) Will Government be pleased to state if this appointment of the 
Member has been exclusively reserved for the Muslim community alone?

(iv) If the answer to part (iii) is in the negative, do G-ovemmeiit ikitend 
to select a Hindu Member to take charge after the present Member i?etires, 

provided a really capable and an efficient hand be available?

The Hcmourable Sir James Crerar; (i) The first Member in charge of 
t!ie Education, HealtTi and Lands  Department was Sir B.  'Samia. 
The second Member was Sir Muhammad  Habibullah, who is still in 

charge, and his successor will, as already atmouncea, t>e



Education, Health and Î nds was created m 
19J4, by the amalgamation of the Departments of Eevenue and Agricul- 
_*,̂e and of Education and Health.  The  percentage of H-ndua and 
Muslims m the years 1921, 1922, 1926 and 1929 was as follows:

1st January 1921.  1st January 1922.

Hindw. Muslims. Hindus.  MuaHins,

rX)e|̂artateBt ol Revenue and Agrioitlriiîd . 45*45  21*82  45*45  21*82

'Bepartment of Edu(iation and Health .  . 51*43  25*71  46*15  25*64

1 st June 1926.  1 st June 1929.

Hindus.  Muslims.  Hindus.  Muslims.

Departm̂t of Education, Health and Lands . 48*31  23*59  54*65  23*25

(iii) it will be apparent from what I have already stated that this is 
not the case.

(iv) Portfolios are allotted to Honourable Members of Council at  the 
discretion of the Governor General.

Un l y n  n Ind .

95. Sardar Gulab Singh: (a) Are Governmeiit aware that discontent 
<liie to unemployment in England has recently been met by the intro­
duction of a law to provide pensions to the unemployed and helpless 
people' there?

(6) Po Government intend to consider the problem of unemployment in 
India as well, a bit more seriously, and to devise some means to curb 
its rapid increase by putting a similar Bill before this House at their earliest 
possible convenience?

The Honourable Sir Bhupendra Kath Mitra: (a) Government are aware 
that in England there is compulsory insurance against unemployment for 
persons engaged in certain specified occupations.

(h) The question of unemployment is in  India a matter which  is 
primarily the concern of Province’al Governments.  In this connection 
the attention of the Honourable Member is invited to the reply given on, 
the 25th September, 1929, to Dr. Moonje s starred question No. 852.

l n n h  P  f G v rn n  P b.

96. Mr. E. F. Sykes: (a) Has the attention of Government been
drawn to the fact that the price of  per cent. Government paper rose in 
the two years from 1925 to 1927 from 68 to 78 and in the following two 

years receded again to 68?

(5)  Will Government let the House know the causes of those wide 
■fliictuations and how far they are due to world causes and how far to causes 
over which the Government of India has control?

The Honourable Sir George Schuster: (a) Yes.

(5)  Fluctuations are caused partly by world causes and partly by causes 
which are local to India, though as regards the latter the factors which

01fSTAREH>;̂18!nOKS .4in> A«SWBRS.



are operative may be beyond the control of the Government.  The rela­
tive importance of the factors which are not local to India can be appro­
ximately gauged by studying the course of the securities of other  coun­
tries.  For example, British Government Conversion Loan fell from 7T 
in 1927 to 12\ in 1929.  As regards the relative importance of local fac­
tors, this is to some extent a matter of opinion, but I shall be  pleased 
to. give the Honourably Member a fuller explanation if he will communi­
cate "with me personally.  In the meanwhile, I would  refer  him to the 
annual reports of the Controller of the Currency and to the speech which 
I made in introducing the Budget last year, in which I reviewed the Gov­
ernment policy of capital expenditure and  borrowing during the  past 
years*.

Th  Ad n r n r  n Ind n lw y.

97. Mr. E, F. Sykes: Will the Government kindly lay on the tabl&
or put in the Library a revised copy of Table’ 7 in Vol. II of the Administra­
tion Report on Indian Railways for the year 1927-28, replacing the column 
‘'Per cent, of gross earnings” by two columns headed ‘‘per net ton mile'*' 
and “per passenger mile” respectively?

Mr. A. A. L. Parsons: The compilation of the figures required  will 
necessitate a considerable amount of clerical labour and Government do 
not consider that any useful purpose would be served by such compila­
tion.

S b r n  h  w Ind n S rl n  n.

98. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been,  drawn to the report published in the  issue of the
Statesman of the  19th December, 1929, page 8,  under  the  heading
‘‘Today’s News” to the effect that “The New Indian Loan for £6,000,000 
has been oversubscribed by more than £2,000,000”?

(b) If so, will they please state if the report is correct?

The Honourable Sir George Schuster: (,a) Yes.

(h) The report is correct except that the use of the term  “Indian
Loan” to describe an issue of India Bills is not strictly accurate.

Th  lh  M n l y.

99. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the paragraph published in the issue of the 
Statesman of the 26th October, 1929, page 15, under the head “Problem 
for Delhi Municipality—̂ Future Status—Government Property Control 
Question”?

(6)  If so, will they please state if the creation of a Municipal Corpora­
tion for Old and New Delhi including notified areas, as reported therein is 
under contemplation.

Sir Frank Noyce: (a) Yes.

(h) No such proposal is under the-consideration of the Government 
of India.
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J n  P bl bn y C  n Ind n Aff b.

100. Khan Bahadur Sailaraz Hussain Khan: (a) Has the attentioxi 
of Government been drawn to the report published in the issue of the 
Statesman of 22nd November, 1929, page 9, under the heading "Indian 
affairs—Government to set up a joint committee*’?

(h) If so, will they please state if the statements made therein are- 
correct?

(c)  If correct, will they please state the time when a motion to the 
effect is expected to be moved in the House of Lords?

The Honourable Sir James Orerar; (a) and (*6). Yes.

(c)  The motion was agreed to by the House of Lords on the 5th Dê 
cember and the House of Commons concurred on the 19th December last̂

O n n  f  lw y S n  nd n r n .

101. Mr. Mukhtar Singh: Are Government aware  that  Nandgaoa
Borsana, Muttra District, is a place of pilgrimage and Railway trains pass- 
by this plâe?  If the answer be in the affirmative, will Government be 
pleased to state if there is any difificulty in opening a railway station at 
this place ? '

Mr. A. A. L. Parscms: I am obtaining the information from the Agent 
of the Great Indian Peninsula •Railway and I will commimicate it to the 
Honourable Member.

P l l y ,

I02« Khan Bahadur Sarfaraz Hussain Kban: (a) Has the attention of 
Government been drawn to the letter published in the issue of the States
man of the 27th December, 1929, page ’S, under the heading “Postal 
delays'’?

(6)  If so, will Government please state if the statements made thereiifc 
are wholly or partly correct?

(c)  If correct, will Government please state what steps they are going 
to take to remove the grievances complained of?

Mr. H. A. Sams: (a) Yes.

(6)  and (c).  I have no information, but inquiries are being made. Such 
action will be taken as the results of the inquiries show to be necessary, 
and the facts will be communicated to the Honourable Member hereafter.

P y f n-G z d S ff f h  Crr n y Off , h r .

103. Mian Mohammad Shah Nawaz: (a) Are Government aware of the 
fact that the scales of pay of the non-Gazetted staff of the Currency Office 
at Lahore are lower than those of the Currency Office at Madras?

(b) Is it a fact that Government of India on the basis of the com­
parative costs of living and the economic conditions prevailing in the various 
provinces have invariably classed Lahore above Madras in determining the 
scales of pay of the clerical and the Subordinate Accounts Service estab* 
lishments of the Audit Office?

UNSTARRED QUEaTION& AND ANSWERS. 7ft
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(0) If the replies to parts (a) and (b) are in the affirmative, are Govern-
ment prepared to take early steps to redress the grievances of the staff of 
the Currenoy Office at Lahore by removing the apparent anomaly in the 
classification and restoring Lahore to its fonner position above Madras? 

The Honourable Sir Georg. Schuster: 'rhe Government are obtaining 
oertain information to enable them to reply fully to the Honourable Mem-
ber's question. A further answer will be sent to him as soon as pos-
sible. 

GBIEVANCES OF RAiLWAY STATION STAFFS. 

104. Khan Bahadur Sarfaru HuuaiD KhaD: (a) Will Government be 
pleased to state if it is a fact that (1) racial discrimination is freely practised 
in the Eastern Bengal Railway, (2) the "C" class important stations (scales 
of pay Rs. ~ (  are exclusively reserved for European and Anglo-
Indian station-roasters and that there is not a single Indian in this grade. 
(8) no facilities for eduoation are afforded to the children of the Indian 
~m l yee  posted at 8 station where there is no sohool, whereas these 
facilities are always given to the European and the Anglo-Indian em-
.ployees, (4) housing 8lTangements of the subordinates and menial staff 
;are hopelessly poor in the Eastern Bengal Railway, (5) there is no proper 
arrangement for drinking water at many stations which are hot beds of . 
maJaria, (6) arran.gements for medicnl aid to Railway employees and 
-their family at out-stations is hopelessly poor, (7) no arrangements-are 
made by the Eastern Bengal RaHway to fill up the ditches and borrow-
pits near the Staff Quarters a.lthough stagnant water accumulates there, 
breeds mosquitoes and forms poisonous gas-detrimental to the health of 
the staff? 

(b) If the state of things described in the above question is correct 
what steps do Government propose to take to remove the grievances? 

lIr. A.  A. L. PanoDl: (a). (1) No. 

(a) (2) to (7) and (b). I am making ;nqUines and will communicate 
. -the result to the Honourable Member on receipt. 

INCOME-TAX LEVIED ON CANTONMENT PROVIDENT FUNDS. 

105. Mr. X. O. Roy: (a) Is it a. fact that income·tax is le"ied on con-
tributions to the Cantonment Provident Fund made by Cantonment Fund 
servants? 

(b) Are Govemmentaware that the contributions made bv servants of 
all othcr local bodies to their respective Provident Funds are -exempt from 
the payment of the tax? 

(c) If the replies to parts (a) and (b) be in the affirmative, are Govern-
ment prepared to take 6lt.f:lPS to remove this distinction? 

The Honourable Sir George Schuster: ~  It is true that such contri-
butions are not allowed as deductions from the taxable income for assess-
-ment to income-tax. 

(b) Such subscriptions to a Provident Fund of II. local authority are 
:cxemp.t from tax under section 15 .of the Indim Inoome-tax Act eXI of 
1922) 1f the Local Government has directed under section 8 of the Provident 
'Funds Act (XIX of 1925) that the provisions of the latter Act shali apply 
to luch Fund. 
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(0) Local Governments and Administrations :ha.ve been asked nlcently 
to extend the provisions of the Provident Funds. Act to the Pro;vident 

~d  of cantonment authoritiCflo. The following Governments and Ad-
ministrations, namely, Madras, Bihnr and OriRSll, Assam, Baluchistan, 
North West Frontier'Province, Delhi, Ajmer·Merwnra, Hyderabad, Cen. 
trol India and Baroda huve already extended the Act, or will extend it 
soon. Replies have not been received from other LQcnl Governments 
and Administrations. 

RESOLUTION RE A1'TEMP'l' TO WlmCK 'l'HE VICEROY'S TRAIN. 

lardar Qulab SlDgh(WeRt Pllnjab: i h ~ Sir, there is no denying tbe 
fnet that Hill Excellencv • • 

Kr. President: The Honourable Member will read his motion·fil'llt. 

Sardar Qulab Singh: I beg to move: 

"That this Auembly heartily conlra.t.ulatea Their Excellencies Lord and Ladr Irlrin 
on their miraculou. escape from the dastardly attempt to blow up their tram near 
Delhi, and this House very IItrongly detests lIud condemns the IDsenllllte outrage." 

(Applause.) 

Sir, there is no denying the fact that His Excellency Lord Irwin's regime I 
of the Viceroyalty in India has, so fa.r, been a period of prudence and I 
s.)'mpathyand a rule of remarkable equHibriwn. Unlike some of his I 
countrymen, His Excellency liord Irwin haa been fighting our caUSe in 
India nnd at home as best liS his person, place and office could permit. 
Even in the teet.h of a bittor opposition from the Press a.t Home he hall 
been literally true to his word of honour. 

His Excellenoy went to England last year as .IlQ ambassador of India. 
:LDd he did all what he could do there, even in the face of such an un-
favourable atmosphere. He came to India when very few otper men 
could have dlU'ed to face the country at such a politioa.l juncture, and 
permit me to say to my Honourable colleagues that he is performing his 
dutios in sllch a.Il effi:cient and I\ppropriate manner that be enjoys the 
fullest confidenee of our eountryrncn at large to·day. His name will most 
surely go down to history ('oupled with the nElmes of Messrs. Hoover and 
MacDonald as the greatest poace-mnker of our times. He spared neither 
occ88ion nor risk to do for India whatever lay in his province, and is 
acting 8S 8· true and an honest personage. 

We heard with a very painful surprise that the life of the man of suen 
professions and virtues was attacked. But we are extremely pleased to 
know that the attempt on Their Excellencies' life has met. witp the 
universal contempt and detestation that it deserved,thl"Ough the agencies 
of the Indian Press and Pulpit alike, and that Their Excellencies have 
been shown a general and an all-round sympathy by the public of every 
shade and description. We are very glad to learn that His Excellenoy 
has taken the mishap in the proper spirit., and we are further glad to reid 
His Excellency's declilration that the ca.tBRtrophe will not cause the least 
divergence from the policy that hM been taken up and estRblisMd by the 
Gov81'I1m,mt of India. 
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[Sardar Gulab Singh.] 
, Although the miscreants have given ~t that their ~ ti ~ WBS not '.to 
kill, we should assert that if we are fightmg our battles agalDst the pre-
sent y t~ of Government on the one hand, we shall e~ y oppOse the 
anarchy on the other. It is very fortun:ate that PrOVIdence h~ i saved 
Their Excellencies from any sort of c,alamlty. Theref.ore we h l~ ~  
grntulate Their Excellencies on their escape; and, wIth your permisSion, 
I move, Sir, that: 

"Thia A8118mbly heartily congratulatea. Theil-Excellencies Lord .and ~ dy Irwin ~ 
their miraculoaa ucape from ihe da.tardly attempt to bl?w up their tram" near Delhi, 
and thia HOUle very ,tronKly deteetll and condemns the IUlenaate outrage. 

'The _ODourabIe. Sir lun .. Crerar (Home Member): Mr. President, 
I desire in a very few words, on behKlf of Government, to· endorse very 
cordially the terms of the motion which bas been moved by Sardar 
Gulab ~i h  1 om sure that he has quite correctly representeq, thE' 
truth when he alludes to the shock of horror and consternation with'<Which 
the news of this outrage was received throughout India., I may, P,fS'haps, 
be pennitted to quote a few words from the Mossll.ge published by :Ris 
Extlellency the Viceroy in response to the numerous messages he re el t~d 

'dn tha.t occasion. He says: 

"Since the day on which an attempt waH made hy the explosion of a bomb to derail 
my train a few milee from New Delhi, I have received from every quarter of India 
bundredl of meuagel congratulating me and those who were tr e lil~ with me on t,h. 
failure of the attempt, aDd repudiating utterly and without reservation the action 'of 
thoM who OlIiginatad' and carried out the demgn. 

Every clu8 and every community have joined in this universal condemnation; Rulin, 
PriDe.. and peu.ple of India; &IIOCiationl political, (:orumereial, 8O(!ial and rommuJlal; 
and individua\l ID every walk of life." 

lie concludes: 

"It i, a convincIDK proof,. if proof wel's neeel8&I'y, that Indian publie opinion con-
, d4llml1' lacb method. and realizes that tbOlle wbb re80I'L to t.hem 81'(' the worst Bnemiea 
of their owneouDtry." 

.  I think, Sir, that I can add little to what has been so feelingly and 60 
eloqutlntly said by His Excellency. }'or this House there tire very 
"pecilAI reasons for joining in this motion of congratulation. We have 
also, in ~  of our responsibilities, '!ery l~e i J  'reasons for joining in the 
condemnatIOn of tbe perpetrators With wluoh the motion (l ~ l de  We 
m ~ share to the full the e~li  of relief which Wtn'e so univeriiaIly 
felt In the country Qt. the ProVidential escape of Hill Exoellency,and his 
~ rty  In these sentlInents I ~ sure that this House will unanimously 
lom, IUld I can only add, ~ l  regard to my own responsibilitiel:l in 
the matter, tha.t no effort Will be spared to bring the perpetrators of this 
insensate and 8t1rocious outrage to justice.' (Hear,' hear.) 

)lauivt ,Kab'"O'ma4 ~ b (ltohilkundll.nU KUUlll.Oll Divisions: Muhwl-
madan' Rural): Sir, IWlih also to i~te myself with the motion which 
has been' m?ved b~ my r b~e frIend Sardar Gulab Singh. On 

~ t ··of hiS genial c?urtesy, bls Rympa.thy with the aspirations· of 
l ~ ' and the mll.nner 10 which. he haa carried on his dmi i t~ti  in 
this (lIJuntry, no doubt, Lord IrwlD has endeared himselftluroughout the 

h ~e length and b~ dth ?f India, Dod I can say without fear of contra-
dlctlon .that no preVl?UB Vlceroy of India, probably with the exception. of 
;Lor4 Ripon.!, m d~ hlmself 80 popular with the people. of tbil country ~ 
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the prescnt Viceroy has done. W 0 were a.ll shocked that an attempt was 
mli'~e op tho life of such a "Viceroy, especially after the manner in which 
hcfought our CB8e in England und Bfter the announcement about the 
Ro,und Table Confert)llCe which ho made in the teeth of opposition from 
{bridie-bards in England. A motion like this does not require a long , 
IIpeech. 1'he unanimity with which .this action has been condemned by 
~  th~ people ~  all B?lIdllS of opinion in this country shows tbe esteem 
In whICh the VICeroy IS held iu this country. Lady Irwin, too,Iikeber 
noble husband,. has shured in the welfare of the people of this country. 
lind. Rh~ has ellrlled the HHme l>opularity 1113 her husband. We, the people 
of India, are really very grllt,eflll to· Providence that the attempt which 
W/113 mnde on their lives remained unsucoessful and no harm was done to 
'1'l1ei? ExccllencipR. With t,helle words, I associate myself with the 
motion and wish tlfatthe congratulation8 of this House may ble COD-
veyed to Their Excellencies. 

"'Sir Zulflqar Ali Khan (East Central Punjab: Muhammadan): Sir, I 
desire wholeheartedly to 118sociate myself with the Nlroarks which have 
"lready been made hy the various speakers. I remember when this news was 
tunde known to the public, it. evoked such indibrnation as no Ruch outrage 
ott uny previous (~ i ll did. All &enl!ible m(m felt that Providence, in 
~;tl itl  the life of such u Vicero.v. bad saved India. from a great calamity. 
Hl1ppomng anything morA8eriou8 had ha.ppened to the Viceroy, I think 
1 he 8tigmB on tho character of -the people would have been indelible. 
As it ill, 1 think the mentality of thOtJe people who commit such 
outrages is inscrutahlo. 'l'hat 0. Viceroy who i8 engaged in doing all that 
he OBtl to help forward the caUse of India should be subjected to suoh. 
t'r \ (~  is 1\ thing which seemR inscrutable to those who wish to help 
:he Viceroy in his mission: Sir, I remember "having seen His Excellency 
in L...,ndon when he WHS in England on a sbort visit. I saw him so full 
of hllpe lind so full of promiRe with regard to India. that I felt that a man of 
thi" cha.racter Bnd t.his morltl feeling must be a great asset not only to 
I':nglnnd, hill, Ilhm toO the whole of India. It is a great pity that a man 
of such oonvictions Rhould be subjected to this kind of treatment. I do Dot 
think that the assurance given by the Honourable the Home Member 
thllt the culprit-will be pursued sod. discovered will satisfy those who are 
t,he fritlndR of India, hut wish something could be done to trace the con.-
f;pirHll;V behind this outrage and then put an end to this kind of occurrenoe. 

Sir. I Ilflfloeiate mYflelf with the ~ \ time t  expressed by the previou8 
flpeakel'>I,' and I wiHh on behlllf of my Party to congratulate His Excel-
lency on his miraCll'lous escape, and I hope that His Excellency, 88 he 
has himself declared,· will continue the benevolent work that he hall 
urufurt·a.ken on beha.lf of India. . 

*Pandlt Madan Kohan lIalavlya (Allahabad and Jhansi Divisions: 
Non·MuhluTlnmdan Hural): Sir. r join my friends in expressing my strong 
condemnn.tionaf the attempt made to blow up ~  ExoeHency's train. 
Sueh an attempt would he condemnable whoever the person W88 upon whom 
it was made. ThG fnd that it was made upon the life of Q Viceroy who 
hui'! made himself so very popular adds to the strength of the condemn&.-
Hon which t,he attempt deservet'!o But, as I have said, an attempt like 
this made upon the life of an,\' innocent fellow-man would be worthy of 

*Spt"E'ch not, revised hy th~ Honourabl(! 14ember, 
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cowemnation at alI t.imes. I also join my ~ie d  in heartily congratu-
lating Their ExcellencicfI the Viceroy and Vicereinc and th~ir party ~ 
the country upon t,})e miraculous eRCllpe of Their ExcelienCIcs and theIr 
party, and it is a lllntter of profound satisf!\ction ItIld thankfulness that 
Their ExcelloOClic8 did escape from this vicious attempt. 

8irDarq Lindsay (BengnJ: Europeap.): Sir, on behalf of my Group 
I join wholehellol'tedly in the expressions of congratulut,ion to Their Excel-
lencies on their marvellou8 oscape. We cannot express too strongly our 
horror and condemnation of the dastardly crime. I entirely agree with 
my Honourable friend Sir Zulfiqur Ali Khan in saying that, had there 
heen Il disllster, it would have been a disgrace to this whole country. 
His ExeeHency the Viceroy has proved himself one' of the best friends 
Indio. haR over hlld, find tho.t anything should happen to him would have 
been a calumity. I ngnin join wholeheartedly in this ofter of congratula-
tions t,o Their Excellencies on their escape. 

Xr. l'al&l Ibrahim Bahimtulla (Bombay Central Division: Muham· 
. madlln RllruI): Sir, on behalf of t.he Independent Party I rise to associate 
myself with the He80lution moved by Sal'dar Gulab Singh. There can be 
no two opinions . about the condemnation of the crime; I Blso join in 
congrntuluting rl'heir Excellencies, Lord Bnd Lady Irwin, on their miraou-
lous escf\pe. On this occasion I wish to Ray a few words to Government, 
hecuuRC there if! It certnin amount of ~li  in the country that, owing 
to thhl outrage there may be 11 po1iey of repression, and therefore I WBtJ 
glad to learn from His Excellency's message in reply to the hundreds of 
telegrams of congratuillt.ion thrlt he has received, that the Government of 
Indin or His Exeellency'ij Government will not budge an inch from the 
pTCRent polie,v which thoy nrc following. We Bre also glad to hear from 
the HOlJournble the Horne Member that he will take action to punish the 
culprit; but I hopc lit. the Flame time the J~e der of the House will tackle 
the root CRUSe of lhiR diseaRe, which is unemployment and poverty in 
India. I know, Sir, there are certain classes of men who rightly or 
~ ly .ihink thot .by t~e e methods, namely, the throwing of bombs, they 
wIll uchwve Swal'a} or mdependenee, I wish at this juncture Bnd in thil 

\~  t? make it cleur t:hll.t. they aTe doing a great harm to this country; 
t,hnt. It II; onl.Y ~  tlt \l~  method that we ean persuade England 
to ~' l' I1S what HI OUT legItImate due; and instead of advancing the oause 
of the country, let me tell them thut they are doing great harm to thil 
country. 

With these words I again Msociate myself on behalf of my party 
with the Hesolution moved by Snrdar Gulab Singh . 

. Xr. ~e lde t (to Mr. B. Dm;): 1 know the HOIlJ)urablt' Member haa 
glVf\Il notice 'Of .an amendment, but T hopo he will not move it. This is 8 
formal HesolutlOlI and no ameudment need be .noved. 

Wholehoartedl.v ~ illti  mVlwlf with everv word of tb t' 
h' h  f  .  S "'. . e mo 1011 
WIC my rlend l nrdar Gulnb Ringh hilS moved, I put it be-the vote. 

Tho question ill that the following motion be adopted: 

"TbiB Assembly heartilv congratulates Their Excelle . Lo d 
their mir"culous elK'lape from the dastardly attempt to hl~  r  ha.nd L~dy Irwin on 
and that this HOUM very. stronglv det.e8tH and ('~ d thuP.t elr "train near Delhi 

. emne e tnllenll&tEo outrage." 
'1'he motion was adopted. 



GOVERNOR GENEltAL'S ASSENT TO BILLS. 

1Ir. PreIId.In\: I have the honour to infonn Honourable Members that 
tbf following Bills, which were passed by both Chnmbmb of the Indian 
Legislature, have been assented to by His Excellency the acting Governor 
General under the provisions of sub-section (1) of section 68 of tho Gov-
ernment of India. Aot: 

1. The Indian Soft Coke Cess Act, 1929. 

2. The Indian Boilers (Amendment) Act, 1929. 

B. The Indian Census Act, 1929. 

4. The Bengal Pilot Service (Centralisation of AdmilJistration) Act, 
1929. 

6. The Indian Income-tax (Provident Fundlio HelieI) Act,. 1929. 

6. The Indian 'l'erritorial Force (Amendment). Ad. Hl29. 

7. The Indian Cotton Cess (Amondment) Act, H129. 

8. The Indian Registration (Amendment) Ad, 19!.!H. 

9. The Burma Salt (Amendment) Act, 1929. 

10. The Guardians and Wards (Amendment) Act. t!l2t-. 

11. 'J.'he Indian Succession (Amendment) Act, 102H. 

12. The Child Marriage Restraint Act, 1928. 

18. The Transfer of Property (Amendment) Act, ~  

14. The Transfer of })roperty (Amendment) Supplementary Act, 
1929. 

STATEMEN'!' LAID ON THE '['ABLE. 

SAVINO TO INDIAN REVENUES BY THE TRANSFER OF THE ADMIN1STHATJON OF 

ADEN TO THE COLONIAL OFFICE. 

Mr .•. B. Bowen (Foreign Secretary): Sir, I beg to IflY on the table 
the informa.tion promised by Sir Denys Bray in repl.\' to It supplementary 
fjuest.ion to starred question No. 201 asked by Mr. Guva Prasad Singh on 
t,he 29th January, 1929, regarding savings to Indian Revenues by the 
transfer of the administration of Aden to the Colonial Oflicc. 

8tate7M-nt of 8flll,ngB to Indian Revenue .• in ron8'qutllce of the tram I.., 01 tI., l'ulitir.nl 
and Military control Of Adtll to Hi./! MajeRf1!'R Got"'1'7I1nenf. 

It is impoll8ible to arrive accurately at the exact savings accruing to India in con· 
seqoence of the transfer a8 the expenditure for the year 1926-27, previous to the transfer, 
and that for 1927-28, after the transfer, are not strictly comparable in view of the fact. 
that a part of the expenditure is borne direct by Hi! Ma.jesty's ~rm t since 
1927-28 consequent on the IIBttIement. Moreover thr incidencE' of a· ftlW minor item~ 
ill atill under dilculllion. Furtiu'r the savings must necessarily fluctuate to a small 
degree from year to year with the fluctuation of expenditure. The following figures, 

( 85 , 
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however, give 8 ~ie .. tl.Y cl .... · idea of tb,e, savings accruing to India 81 II. relult of 
the transfer: 

(I) Civil (C,'ntral and Provincial) 

Expendit.ure for 
J 926·27 b,lfoN 
transfer. 

HI!. 

7,04,731 

(2) Politiool 6,74,034 

(3) Military 48,67,372 

Total Civil, Politioal, Military and Marine 
eXpt'ndit.ure 62,31,03'1 

Hs.· 

JO,19.072 

Cont.rlbution to Hia ~ ty'e Gov"rnlllt'nt 
tor Politioal and Military oharges 33,33.333 

Total 43,6:.406 

The .fproximate BIlving tl) Indi" on a ('~ Rll'ltt'i i of thf' ahove' i~ RiI. 18,84,632, 
and to thiS should be lidded 1\ further BUill of at least £HlO,OOO from ~he year ~  
from which date the contrilmtion t i~ Majest.y's Government on account of politic a! 
and military expenditure will be limited to one-third. of the total actual .expenditure, 
or £150,000 whichever i. lea •. 

THE INDIAN SALE OF GOODS' BILL, 

PRESENTATION OF TUE HKPOU'l' OF SEljEtlT CO:l4MI'rl'EE. 

The HonoUlable Sir Brojendra Kitter (Law Member); Sir, 1 beg t.o 
prepent the Report. of the Select Committl'c on !'he Bill to tlefiut: ",nd umend 
tho LRoW relating to the sale of goodB. 

THE INDIAN CONTHAC,], (AMENDlI.IEN'!') BILL. 

l R~  IW THE HEl'OHT OF SEI,BeT ('OM'dI'J'TEJo" 

The Honourable Sir Brojendra Xltter: (Law MOTllhor): Sir. I beg to pre-
Beat the Heport of the Seleet C0111mittee on the Hill to nmimo RecMon :;'(78 
of the Indinn Contract Act. 1872. 

THE INLAND 8TEAM-VE8REL8 (Al\1ENDMENT) BILL. 

PRESENTATION OFTJlI!l ~ l'  OF SELECT COMMfTTEF.. 

Mr. E. O. Xeogy (DIlCCIl. Divif'.ion: Non-MuhlllYlTlllldnn lfurltt): Sir,' 1 
t..CI'! to presnnt th", neport of the Relect ('ommit,t0e on the Bill further to 
Qr\'wno t.he Tnlnnd At.eom-vessols Act. 1 m 7 . . -__ M_., ______ ~ •. 

-(ExcludeR "politicnl" dE'hHp.d to i~ ~ i ~ t  
contl'ihllt ir,"). ' 

_no 

fI.(Wl,'rnOlllnt hf1<.;np; covered bY' 



;'l'HE DANGEROUS DIlUOS BILL. 

A.PPOINTMENTOF MR.E. F. BAtJM TO THE SELECT C/b)tMITTBB • 
. ,. 

'~e ~ r b e Sir George Schuster (l"inunco Mt!lllUer): Sir, I beg to 
move that Mr. Eo F. Haum be appointed to the 8eJeet Committee on the 
.Bill to <oootraJize Ilnd vest in the Governor (jeneral in ConneiJ the control 
.over certB4D operations relating to dangerous :lrugs Ilnd t.o increll.se QIld 
render uniform throughout British India. the penaJties for Offenotl8 relating 
tf) ;such operations. ; 

'rhe motion wus udopted. 

'l'HE OAN'fONMENTS ~ '  AMENDMENT) 
BTIJL. 

Ap)'OINTMENV 'ro '1'IlE J ~  ~ '  

Mr. G .•. Young (Army S(wretul'Y): Sir, I beg to m~ e that Sir Hugh 
Cocke be uppointed to the Sclcet Comlllittee on t,he Bill further to amend 
t,he Cantonments (HoliRe-AceomnlOdlltion) Act, 1923, for oert.Qin purposes. 

Pandlt BirdAy NathKunlru (Abrra. Division: Non·Muhammadan 
HuraJ): I understand that Sir Hugh Cocke 'fol nurne is being proposed in 
pIn.co of Mr. Price who hus re~i ed from the AHfoIemhly. Anuther member 
of the Committee, Mr. Misra, has unfortunately eeolied to be (\ Member 
of the Assembl'y flince U10 Commit,tee wlIseJected. I thE,refore propose tha.t 
t.hename of Mr. N. C. (el l~r be Rubstit,uted for that of Mr. Misra., 

Mr. Muhammad Yamin Khan (United Proviones: NottWlll.ted Non·Offi-
dol): Is It Member who hn" not t.aken his oath in tiH' ~embly entitled to 
be put '011 any COUllllit,Lee until he tukof; the outh, whether heha.s been 
del·Led ()r not? 

IIr.Pre'ident: Whose name? 

Mr. Muhammad Yam.in Khan: Sir Hugh Cocke, Sir. He has not taken 
the oath yet;, 

Mr. President: Ris llame can be proposed t'J the Committee. but he 
(:utmot sit on the ,Committee unless he takes th{l oath, 

Mr. II. S. Alley {Derar Representative): CRn IIny nllme be suggested 
before tnking the consent. of the MElmbel' concemp.d to serve on that Com-
mittee? Was the consent of Sir Hugh Cocke taken to t r\'l~ on the Com-
.rnittee? 

Mr. G. l\(. YouDg: Certainly it ~  

Mr. President: Hns the Honourable Member am-objection to add the 
name of Mr. N. C. Kelka.r? . 

Mr. G. K. Young: No. Sir, none nt all. 
Mr. President: The question iR: 

"Tbl't Sir ~ h Cocke lind .Mr. N. C. Kelknr be appointed to the Select Com-
.Jliittee on. th" pm furthel' to nnlen<i the Cantonm{'nh (Hou •• ·Accommodation) Act 
192!, for cert.alll purpOse.... , 

The motion was adopted, 
(.7 ) 



'I'HE 'l'RANS]'EH OF PltO..PERTY (AME:N DMEN'l') RILL. 

The BQJlourJ.,leSir Brojendra Kit.ter (Law Member): Sir, I beg to move 
for leave to introduec H Rill to amend the Tran"fer of Ilroperty (~me d  

tlwnt) Act, Hl29, for ~ eertll.in pUrpORC. 

I will explain the reMon for this. In section 4 we provided for the 
CflA(' where a document was rt~ i t red in Il. reRid~ (  town, but we omit· 
ted to provide for the ~ e where ft document which dealt with property 
f..cattered in H(wernl ~ ; h di trietR WIIA regist,crod in one sub·district. It is 
t.hut omis!:Iion which iH Rought t·o be tilled by tho 1,rCfwnt Bill. 

The motion wus adopted. 

The Honourable Sir Brojendra MUter: Sir, I introduce thn Bill. 

HE SOLUTION RE FIXING MINIMUM WAGES. 

"."Presi4aD\; The House will DOW resume diScuRsion of the following 
Resolution m ~ed by the Honourable Sir Bhupendra Nath Mitra on the 
26th September, 192\): 

"This Aasembly, having considered thl> Drftft Convention and Recommendation 
regarding the machinery for fixing minimum wages in certain trades adopted tt~ 
Eleventh International Labour Conference, recommends to the Governor General tD 
Council that he should not ratify tbe Draft Convention nor &ccept the Recommendation." 

Pandtt HlIIIay Nath Kunlru: Sir, this Convention, as pointed out last 
year by the Honourable Member who moved t,he Resolution, was passed in 
June 1928. A year and a half has therefore already elapsed since the Con· 
vention was adopted by the Internutional Labour Conference. It is true 
thllt, sinee th(\ Convention was passed, a Labour Commission has been 
appointed with very comprehensive terms of referenoe which include an 
inquiry regarding machinery for fixing a minimum. average. But consider-
ing the wide scope of the terms of referencE', one neod not be surprised 
if the Commission's Report is not Rvuilable much before the end of the 
next year. 'fhcre need again be no surprise if the Government of India 
take about iwo years to arrive at, definite views with regard to the recom. 
mendations of the Commission. I should therefore personally have liked 
that this convention should, in the interval, be accepted by the Govern. 
ment. Unfortunately, however, when I read the various articles of the 
Convention, I found that article {) of the Convention stood in our way. It 
says that:! 

"A member who hftB ratified .the ll e ti ~ may denounce it after the expiration 
(If t.en years from t.he date on whICh the convention first comes into force." 

It. iR obviomdy impOEIf,jible for tlR, therefore, to accept the Convention as 
~e ~ ll not. be ab!e to modify. i~ enrlier than ten years siMe its introduc-
tlOn In t.he hght of the ~mml l l '  reeotnmcndatioDs. I propose, tlwtt.e-
fore, that ~'e should t dl ~ e of the Convention fina.lly today. I kn9w 
thllt, even If the HeilollltlOn 18 possed in the preilent form, there il DotDini 

( is ) 
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to prevent .UB from reconsidering the matter at.sorne .. future date" But I 
should like the matter to be kept alive in 8· more formal wfY and to throw 
upon t~e Government the res.ponsibility of bringing the qIIestion agoin to-
the notlOe of the Rouse at a, subsequent date. If you will therefore permit 
me, I shall QlOve the following amendment: 

"That the following wordH be added lit the end of the Resolution: 'pending the 
Report of the Indian Labour Commission'." 

lIIaulvl Abdul .attn Chaudhury (Al'solll: MuhalllmrlClnn): Sir, I w'ant 
to oppose both the Resolution and the amendment. When, Hir, a rti~ 
~ l~r convention is pHssed hy the International Labour Conference, surely 
It IS not meant only for the benefit of the Western coulliries. On the 
the~ ~m ~ the idelt is to r li ~ lip the standard of WAges and the working 
condItIon m the less progressIve countries of the Bast to the level of the 
more advanced countries of Europe and Americn. After discussion in two 
nnnuuJ sessions of the InternAtional Labour Conference, after consulta-
tion with All the vQriol1!; Governmt>ntR, tlnd ofter hard Committee work 
for nbout three weeks, the representntives of labour, of capital !lnd of the 
Governments of over 40 countries of the world come to 1\ unanimous deci-
.ion that such ond such a convention ought to be umversR.lly adopted for 
improvement of the conditions of IRbour, and when that comes before the 
Government of Indin, the nsuRI prnctice here seems to be summarily to 
reject t,ho.t recommendation, saying that the Government of Indil\ shou1d 
not ratify the Convention. In this pnrticular CRse, Sir, h ~t IS it thnt we 
Bre asked not to ratHy? 'rh(~ first Artic1e of the Convention says: 

"Each Member of thl' International Labour Organil!8tion which ratitie& this Con-
vention undertakes to create 0\' maintain machinery whereby minimum rate8 of wages 
can be tix.,d for workers employed in certain of the trades or parts of trades ( and in 
particular. in home working trades) ill which no arrangements exist for the effective 
regulation of wages hy collectiv.. agreement. 01' othprwise and wages are (' e ~i lly 

low." 

• Now, Sir, it is an admitted filet that ill Indin the workers Bre too dis-
organised to effect regulation of wages by collective IIgreement, and in 
many trades in India wages are exceptionally low when the two elements 
of disorganised labour and low wages co-exist in India it WAS the duty of 
the Government to f;et up a minimum wlige-fixing machinery without 
waiting for the InterDfltionl)1 Convention, but to remind them of their duty 
whenever the Government do not desire to do a thing, they have plenty of 
excuses. Now the lat.est excuse is t,hot the Lllbour Commission ,is sitting. 
I rememher, Sir, in II speech t.hat. Mr. Joshi delivered at Geneva he sllid 
that, if the Government of ~ di  trotted up the inquiry by the Labour 
Commission as an eXCllse for postponing labour legislation, he would ruther 
resign from the Whitley COlllluission thun serve on it. Now, as a mutter 
of 'fact, the Whitley Commission cannot help us vcry much in 't.he matter, 
This Convention refers particularly to home working trades which are, I 
maintain, outside the scope of the terms of reference to the Whitlc.v Com-
mission. Will the Honourable Member kindly sny whether the Royat 
Commiseion is going to inquire into industries such IlB lace-milking, knitting, 
hosiery, Ilnd the carpet industry, or any other similar home-working trades? 
If they are not going to do tbat, Sir, the recommendlltions of the Whitley 
CO'mmission will be uLno use to til' in regard to the question of mtifj'ing th;~ 

Convention, aDd I therefore urge that the House refuse to accept the 
motion. '. 
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llaulvi Mohammad 8ufM Daoodi ('l'irhut Division: Muhammadan): I 
think, Sir, that the ratification of the Convention and the acceptance of 
the Uecommendations of the InternR.tiona! Labour Oonference should not 
be delayed any longer. It ought to have been done long before, because 
everybody knows that labourers in these home industries suffer very much 
as the v ure much scattered allover the country, and they llllve no re-

r e~ at their buek, Ilnd unless we, who understand their' difficultie •• 
help them, there ure no chances of thiR heing done. I think, Sir, t,hat the 
lnt,crnational Labour Convention at Geneva. has done the right t,hing. So 
many countries were represented at the Conference and all men int.erested 
in labour were those who have discusRed the matter, Rnd I do not think 
we have any. other course to adopt. My friend Pandit Hirday Nath 
Xunzru says that, if the recommendation is adopted today and the Whitley 
Commission reject it, it will take ten yenrs for us to revise it, but I do not 
t.hink such an axiomatic truth can be denied by the Whitley Commission 
or by any Commission. It is absolutely necessPJ'y that things like this 
should be expedited and not postponed till the Report of the Whitley Com. 
mission. I would urgo upon Government that it is in the fitness of thing. 
that matterl:l like this should not be postponed, otherwise I should say. 
in the interests of Government themselves, that they will' have greater 
difficulties to ~ e later on if they ure not going to look to the interests of 
such people for whom there is nobody to speak strongly. Unless their case 
:is taken up, by Government, they will have much greater cause of grievance 
;against the Government, and I should not like, Sir, that this popular 
ASRembl,v, Ritting here liS the repref\cntutive of the people, should give its 
vote for postponing the ratification of the Convention. I 11m strongly 
-opposed to postponemf'nt and I would ask my friend over there, Pandit 
Hirilll,v Nnth KI1I1zrn, to consider t.his question again and Bee his way to 
tluo_w out this Hesolution of the Government and press the Govemmen. 
to ,Ufill/?,pt the draft C,onvention and the Recommenoations, 

The Honourable Sir Bhupendra Bath Kitra (Member for Industries an .. 
~ b r  Sir, I 'nay stnte at the outset that I am quite willing to accept 
the amendment propo!'!ed by my Honourable friend Pandit Hirday Nath 
Kunzru, if ~' ll  Sir, nre prepared to put that amendment to the vote of 
the Houf\e. The oppoRition on the part of my friends Mr. Abdul Matin 
Chaudhurv nnd Maulvi Mohamed Shafee Daoodi to the course of action 
proposed by Government is, I submit, based on  a misapprehension of the 
situation. Mr. Abdul Matin Chaudhury, if I heard him correctly, stated 
that this Draft Convention referred to home-working trades only .. Article 
1 refers to "workers employed in certain of the trades or parts of trades 
:and in particular, in home-working trades ... " From Article 2 it i8 
also clear that the convention is ndt confined to home-working trades or 
parts of sllch trnrles. Now, Sir, supposing Government had decided to 
ratify this partiCUlar Convention, what. would the implica.tion be arising 
'therefrom? Is it seriously contended that Government must· forthwith 
take a plunge, a leap in the dark nnd ask this House immediately to PRSS 
any legislntion which it might have been possible for them to bring forward? 
In fact I, who am the responsible Member of the Government In this 
mattl:lr, cannot yet. even sketch out roughly in my mind what would·oe the 
form of that legislation. Before a. Bill could be given proper shape, it 
would have been necessary to sbart extensive inquiriesJ in consultation with 
the parties ooncerned, as to what would be 'the form onhe machinery .. The 
Royal Commission on Labour is examining this matter already as· one of 
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the various problems to which it is devoting its coDsideramon. My friend 
Mr. Abdul Matin Chaudhury is certainly not correct in saying that they 
will not deal with home industries. Now, the expression "home indus-
.tries" is r/1.ther indefinite. Take the cotton milJ industry of Bombay. Is 
it not partly a. home industry? Is not part of the production intended for 
'consumption in India? 

Kaulvi Abdul Jlatin Chaudhary: May I know if home·working trade in-
cludes the cotton mills of Bombay? 

The Honourable Sir Bhupendra ]fath Kitra: I do not quite under-
stand what my Honourable friend means. 

Jlaulvl Abdul Jlat.in Ohaudhury: Sir, by home-working t,rade, the Inter-
national Labour Conference meant those trades in which workers did 
their work at home and in which the difficulty of organising them was 
inherent in the nature of the work that they were doing. 

The Honourable Sir Bhupendra Hath Mitra: I am afraid I did not 
"quite follow my Honourable friend's urguments, I think, however, the 
Honourable Member specifically referred to the carpet industry. I know 
as a mlltter of fact that the Royal Commission went to Amritsar to 
-examine the position of the carpet indust,ry there. That being so, I am 
sorry that 1 cnnnot ngree to take nction on the lines suggested either by my 

-friend, Mr, Abdul l\IIlLin Chaudhury or my friend, Maulvi Eihafee Daoodi. 
At the same t.ime, in order that the matter may not be lost sight of and 
may be again taken up for consideration by this House when the recom-
mendations of the Whitley Commission have reached Government, I 
'am quite willing to accept the amendment proposed by my friend, Pa.ndit 
Hirda), Nath Kunzru. 

Mauivi Abdul Matin Ohaudhury: Do I understAnd that, after t,he Whitley 
-Commission have mnde their recommendations. the Government will come 
up with this sam!' Resolution before this House? 

, 
The Honourable Sir Bhupendra !{ath Mitra: Th,ere is no question of 

this Resolution being brought forward 'Again. My Honourable friend 
'must realise that this House will ccase to exist in the near future and the 
Resolution, if not disposed of by them, will have in fact lapsed automati-
oally. . 

• 
Xr. Prellldent: The original Resolution was: 

"This Assembly, having considered the Draft Convention and Recommendation 
regardinog the machinery for fixing minimum wages in certain trades adopted at the 
Eleventh Internationnl Labour Conference, recommends to the Governor General in 

'Council that he should not ratify the Draft Convention nor accept the Recommendation." 

'Since which the following amendment has been m'oved ': 
"That the followi'lg word. he added at the end of the Resolution: 

'pending the Report of the Indian Labour Commiuion'." 

The question is that that amendment be made. 

'The motion was adopted. 
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Mr. Presidat: 'l'he question is that the following Resolution, as. 
amended, be adopted: 

"This A88embl,r, having considered the Draft Convention and Recommendation re-
garding the machlDery for fixing minimum wages in certain trades adopted at the 
Eleventh International Labour Conference, recolll1llends to the Governor Gene1'al in. 
Council that lie should not ratify the Draft Convention lIor accept the, Recommendation 
rending tho Report of the di~ l Labour Commission." 

. The Assembly divided: 

AYES-47. 

Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Ballarji, Mr. Rajnarayan. 
Baum, Mr. E. F. 
Coatman, Mr. J. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Crerar, The Honourab'e Sir James. 
Crosthwaite, Mr. H. S. 
Doe, Mr. B. 
Ferrers, Mr. V. M. 
FrenCh, Mr. J. a. 
Gulab Singh, Sardar. 
Gwynn6, Mr. C. W. 
Hamilton, Mr. K. L. B. 
Hira Singh lIrar, Sardar Bahadur, 
Honorary Captain. 

Howell, Mr. E. B. 
Iswar Saran, Munshi. 
• Tawahar Singh, Sardar Bahadur 
Sardar. 

Kelkar, Mr. N. C. 
Kunzru, Pandit HirdllY Nath. 
Lalchand Navalrai. Mr. 
Lindsay, Sir Darcy. 

NOES-3. 

Abdul Matin Chaudhury Maulvi. 
Lahiri Chaudhul'IY, Mr. ·D. K. 

The motion was udopted. 

.I 

Mitra, The Honourable Sir Bhupendr&. 
Nath. 

Mittel', The Honourable Sir Brojendra. 
Monte.th, Mr. J. 
Moore, MI'. Arthur. 
Mukherjee, Rai Bahadul' S. C. 
Mukhtar Singh, Mr. 
l'ai, Mr. A. lJpendra. 
Parsolls, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rajah, Rao Bahadur M. a. 
Row. Mr. K. Sanjiva. 
Roy, Mr. K. C. 
SlIhi, Mr. Ram Prashad Narayan. 
Sams, Mr. H. A. 
Sardo. Rai Sahib Harbilas. 
Sal'faraz Hussain Khan, Khan 
Bahadur. 

Sarma, Mr. R. 8 . 
Schuster. The Honourable Sir George. 
Singh. Raja Raghunandan Prasad. 
Slater, Mr. S. H. 
Sykes. Mr. E. F. 
Tin Tut, Mr. 
Yamin Khan, Mr. Muhammad. 
YOllng, Mr. G. M. 

Shalee Daoodi, );faulvi Mohammad. 

The Assemhly then adjourned till Eleven of the 
the 21st J anua!'y: 1930. Clock on Tuesday,. 
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